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of wheat. It is not proposed to pro-
cure gram or other rabi grains.
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(b) The matter is under considera-
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The Lok Sabha met at Eleven of the
Clock

[MR. SpEAKER in the Chair]
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
0. R. Chavan): (a) Yes, Sir, in respect

tion.

(¢) Yes, Sir.
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Shri D. R. Chavan: The question is
whether it has been decided by the
Government to procure wheat in sur-
plus State? Is that the question?

Mr. Speaker: Whether caution
would be taken to see that that much
at least is left with the farmer which
is required for his own need.

The Minister of Finance (Shri T. T.
Krishnamachari): Procurement is
being made by the State Governments
and it is understood that they will
take only what surplus the farmer
has. In fact they will tap the sources
where the surplus is more.
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Shrimati Savitri Nigam: Is the hon.
Minister aware that there are dupli-
cate agencies which are making pur-
chase of foodgrains which are caus-
ing great worry to the farmer
because many of the business people
are purchasing at a very high price
and they are afraid that later on they
will be doing profiteering again?

Shri T. T. Krishnamachari: This
concerns wheat. The Government of
India are not aware that there are
duplicate agencies or duplication of
agencies procuring wheat in Punjab
and other States, The Food Corpo-
ration is not operating in these areas
and procurement is left only to the
State Governments.

Shri S. M. Banerjee: In reply to
psrt (b) of the question, the hon.
Minister stated that the matter is
under consideration. Should I take
it that the price had not so far been
fixed by the State or the Central
Government and procurement orders
have not issued? I would like to
know what price do Government
contemplate to give to the farmer for
procurement?

Shri T. T. Krishnamachari: The
statutory maximum prices have not
been fixed. So far as producers’
prices are concerned, the State Gov-
ernments have been authorised to
announce in October 1964 producers’
prices for wheat for 1964-65 which
are as under: red variety, Rs. 44.50
per quintal; common white variety,
Rs. 4950 per quintal and superior
variety, Rs. 53.30 per quintal
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Shri D. N. Tiwary: Sir, the hon.
Minister has said that procurement

will be made by the State Govern-
ments. It was found that when pro-
curement order was sent and rice
began to be procured, due to the fact
thet money was not paid immediately
for the grains, it became scarce in
he market and the market rose too
high. May I know whether any
instructions will be sent that the
price of foodgrains procured should
be paid at once in cash so that the
tarmers and he traders may keep the
foodgrains and they may not be
scared away?

Shri T. T. Krishnamachari: This
question relates only to wheat, but
even in regard to rice, I am rather
perturbed this year, that the people
are not paid the prices immediately.
So far as my relationship with the
State Governments is concerned, I
have tried to make available funds
as much as they would require,
either directly or through the State
Bank. I take note of the hon. Mem-
ker’s suggestion in this matter.

it fos wEAmw . Fifs wAT
% wErEe A Awar W & T R
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Shri T. T. Krishnamachari: All that
one can say now is that we hope that
that should not happen.

Shri Ranga: Just now the hon.
Minister has told us that only the
minimum price and the maximum

price are fixed and not the regular
price at which it has to be purchased.
Are we to understand that this is
a voluntary procurement or a com-
pulsory procurement and are we to
understand that the farmers would
be free to sell as much as they can
to the Government voluntarily at the
price that is offered by the Govern-
ment and thereafter, if they have
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any surplus, they ~an sell it in the
market?

Shri T. T. Krishnamachari: The
three State Governments concerned
are doing the procurement operations
ii. a different way. The price that I
have indicated is the minimum price
that these people get provided the
State Governments purchase it. As
I mentioned earlier, the produce is
surplus only in the case of big pro-
ducers or farmers, and pracfically
none at all in the case of the small
producers. The figures we have
offered for obtaining it from the sur-
plus areas are modest enough. ' But
we are not going to siphon off all the

surpius they have, which should
normally be available for local
consumption.

Shri Sinhasan Singh: The hon.
Minister stated that the . producers’

prices have been announced in res-
pect of wheat, the prices ranging
from Rs. 45 to Rs. 53 per quintal,
and the price for the red variety of
wheat being Rs. 44.50. May I know
whether this minimum price has any
relation with the prevailing price as
it is today, and what price will the
Government pay to the producers
while procuring the grain, and may
I know whether it will be compulsory
procurement or only when wheat is
oftered that this price will be paid,
and whether there is any other price
which the Government is prepared
to pay?

Mr. Speaker: He has just repeated
the questions which have already
been put.

Shri R. Ramanathan Chettiar: May
1 know whether it has been- brought
to the notice of the Government that
there is a glut in the paddy market
in Tanjore and, if so, what steps do
the Government propose to take to
procurt paddy....

Mr. Speaker: It is not in regard
to Tanjore now. Next question.

Shri R. Ramanathan Chettiar: On
a point of order. The hon. Minister
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said that even though this question
relates to wheat, he has referred to
rice and he has made a reference to
rice, and that is why I put that
question.

Mr. Speaker: If the hon. Minister

refers to it in answer to a Supple-
mentary, that does not mean that
cveryone could put a question about
it.

Shri R. Ramanathan Chettiar:
There is a glut in the paddy market
there.

Mr. Speaker: No. We cannot enter
inte it now, -Next question.
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The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) The Government propose to
undertake examination of the ques-
tion of amending the Election Law
after receipt of recommendations of
the Election Commission in this
regard which are expected to be
made in the narrative part (Volume—
I) of the Report on the Third General
Elections held in 1962.

(b) and (c). A copy of the Report
on the Third General Elections in
India, 1962, (Volume—II) (Statisti-
cal), has already been placed on the
Table of the House on the 20th
December, 1963. The narrative part
of the Report (Volume—I) is expect-
ed to be finalised shortly and will
be placed on the Table of the House
after it is received from the Election
Commission.

(d) and (e). As a result of the
Conference held in September, 1964
by the Chief Election Commissioner
with  representatives  of various
parties and groups in Parliament, a
few suggestions for the amendment
of the election law have been receiv-
ed from some of them. Replies from
others are awaited. These sug-
gestions are under consideration by
the Commission. There have been
no concrete suggestions from the
State Governments. The suggestions
received by the Election Commission
are likely to be mentioned in Volume
I of the Report on the Third General
Elections mentioned above.

0 #o w0 fEAR : FT FT @

fiF sTH A A G AN A F A
& AT @ TW §, A IF A
e ¥ w1E sfade 4w s § 7
7 FO & fF e Taued J I
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Shri Jaganatha Rao: It is true that
sometime has elapsed, but it is also
correct to say that the Delimitation
Commission Act was passed in 1962
and the Election Commission has

been busy. The Ministry has remind-
ed them to expedite the first part of
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the report. We hope the report will
be ready in 3 to 4 months’ time.
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ATzt § fif 0 2T TAAE 1 qHIL
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Shri Jaganatha Rao: I said the
rcport will be ready in 3 to 4 months’
time.

Mr. Speaker: The question is whe-
ther the State Governments had been
asked to send in suggestions and they
have not done so?

Shri Jaganatha Rao: That
to be the position.

Shri S. C. Samanta: May I know
whether the grounds made by differ-
ent parties in election petitions before
election tribunals have been scruti-
nised and any decision taken?

Shri Jaganatha Rao: Several
grounds are raised in election peti-
tions; it is not possible for us to
take all those grounds into considera-
tion.

seems
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Shri Hari Vishnu Kamath: Is it a
fact that the meeting of the repre-
sentatives of different parties and
groups in Parliament convened by the
Election Commission in  September
1964 was not attended by representa-
tives of the Congress Party, though
they were invited and if so, did the

Election Commission meet them
separately for this purpose?
Shri Jaganatha Rao: I have no

knowledge of it; I don’t think they
met them separately.

Shri U. M. Trivedi: In view of the
fact that in removing disqualifica-
tions of members disqualified by the
tribunals, glaring examples have
been brought to the notice of Gov-
ernment where disqualifications for
corrupt practices committed by mem-
bers of the Congress Party have been

removed overnight and those of
other parties have not been so
removed notwithstanding three to

four representations made on this
point, is Government considering a
proposal to constitute an independent
tribunal to consider this question of
removal or non-removal of disquali-
fications?

Shri A, K. Sen: The power to
remove disqualification is vested by
law in the Election Commission. The
Election Commission does not even
consult Government. There is no
provision that it should Nor should
such consultations be ever held.
The Election Commission must decide
each case on its merits.

Shri U. M. Trivedi: That is the
complaint. Have the Government
considered the proposal that this
power must not be vested in the
Election Commission?

Mr. Speaker: That is another sug-
gestion. We can move an amending
Bill.
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Shri Kapur Singh: May I know
whether Government propose fo enact
legislation stipulating a time-limit for
finalisation of election petitions, and
if not, why not?

Shri Jaganatha Rao: Under section
90(8) it is said that an election peti-
tion shall be disposed of as expedi-
tiously as possible, within six months.
One of the suggestions made is that
a Judge of the High Court may be
made the Election tribunal. That
question is under examination,
because under article 324, the supc: -
tendence, direction and control of
the election procedures rest with the
Eiection Commission. The Election
Commission has to appoint a tribunal,
High Court Judges are appointed by
the Government. We are considering
the matter. 5

Shri A. K. Sen: May I add, Sir,
that this suggestion has been made
from time to time that there should

be a time-limit fixed for disposing
of. election petitions. All election
petitions have been disposed of

more or less in six months. ...
Shri Ranga: No.

Shri A. K. Sen:....excepting those
in respect of which proceedings are
taken up in the High Court or Sup-
reme Court and stay orders have
been obtained. I know of several
cases in which proceedings have been
stayed by orders of the High Court.

Shri Kapur Singh: The Late Sardar
Pratap Singh Kairon's election peti-
tion is still on. That is not in the
High Court.

Mr. Speaker: He has stated that it
is a fact. Whether it is Kairon’s peti-
tion or somebody else's, if inter-
locutary petitions are pending how
could a decision be taken?

Shri Ranga: Even before the
arguments in the cases are completed
the full term of five years would be
over and it would be a very good
record for this Government.
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Shri D. C. Sharma: Is it under the
contemplation of the Government to
amend the election law in such a
way that the election business
becomes by and large the duty of
the party and not the duty of the
candidate who is a party member?

Shri Jaganatha Rao: There is no
such preposal. The party as well as
the candidate set up by the party
have to play their part.
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Shri A. K. Sen: This is a
tion.
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sugges-

Shri Indrajit Gupta: Ever since
the first general elections and until
very recently it was the decision of
the Government that none of the
parties which put up candidates
should be allotted symbols which are
the exact replica of the symbols
used by the parties in their party
flags. What is the reason for the
reversal of this decision of Govern-
ment during the mid-term elections
in Kerala by granting the Left Com-
munists a symbol which is identical
to their party flag?

Shri A. K, Sen: It is done entirely
by the Chiet Election Commissioner
and I hope Government will never
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be asked for an explanation as to
why the Chief Election Commissioner
decided in a particular way. He
must have done so according to the
principles laid down for the choos-
ing of symbols. I think we should
not interfere with his discretion.

Shrimati Savitri Nigam: May 1
know whether any of the political
parties which have made various sug-
gestions to the Election Commission
has also recommended that all the
political parties which are indulging
in communal propaganda or which
have got communal representation
should be banned and, if the answer
is in the affirmative, what is the
reaction of the Government?

Shri A. K. Sen: The Representa-
tion of the People Act contains
enough provisions for penalising the
use of communal slogans and propa-
ganda at the time of elections.

=it Wy foma - @ aFR Al
#F AT HET mfedt & 999 W O
T & §9FT Wfees 9 F gEE
AR R @R ?

Shri Jaganatha Rao: There is no
such proposal under consideration.

stay fama : wfgar awa 3
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a
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Shri Ranga: May I know whether
Government have been considering
the observations that are made dur-
ing these three years by various
election tribunals in order to formu-
late their Bill which is to be placed
before this House and before finalis-
ing the formulation of the Bill whe-
ther Government, apart from the
opportunity that the Election Com-
mission has taken, would also try
and invite the views of leaders of
political parties not only in this
House but those who are in charge
of their organisational side outside in
the country also so that the Bill
would be more satisfactory than
otherwise?

CHAITRA 16, 1887 (SAKA)
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Shri A. K. Sen: We have
done that. After the receipt of
recommendations from the Election
Commission, if we decide upon bring-
ing in amendments to the law in
Parliament, we consult representa-
tives of various parties and groups
before bringing forward such a Bill.

Shri Ranga: What about the obser-
vations made by the election tribu-
nals in different parts of the country?

Shri A, K. Sen: They will, no
doubt, also be taken into considera-
tion.

Shri Hari Vishnu Kamath: On a
point of order, Sir. In answer to a
question by my hon. friend, Shri
Madhu Limaye, the Deputy Minister
said that there is no proposal of that
kind before the Government. Earlier
he had said that the proposals and
suggestions received from the various
parties and groups of the House are
under consideration and it is one of
the proposals made by his party and
also by my party before the Election
Commission. Therefore the answer
should have been that the Election
Commission is considering this mat-
ter and the Bill might or might not
embody this proposal.

always

Shri Jaganatha Rao: As I under-
stood the hon. Member, Shri Madhu
Limaye, his question was about the
banning of the use of motor vehicles
and I still stick to that answer. The
question of banning the use of motor
vehicles is not under consideration.

The proposal is only for limiting
their number.
Shri Ranga: His question was

different from the idea that he has
in his mind. It was in regard to the
use of motor vehicles and he is talk-
ing about the banning of communal
parties.

Mr, Speaker: He is talking about
communal
parties.

Shri Ranga: He has not given the
proper answer,
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Shri Jaganatha Rao: 1 gave the
proper answer. The question related
to the banning of vehicles and I said
that there is no such proposal under
consideration. The proposal that
was made at a conference called by
the Election Commission was to
limit the number of vehicles. That
makes all the difference.

Shri Hari Vishnu Kamath: Has the
Election Commission or has it not,
so far finally submitted recommenda-
tions or proposals with regard to this
matter? Only when the recommen-
dations or proposals are made can
the Government consider the matter.

Shri A. K. Sen: As my colleague
has already said, all the recommen-
dations of the Chief Election Com-
missioner, as and when they are
received, will in due course be
placed before Parliament. It is too
early to say what recommendations
will be forwarded to Government.

Shri Hari Vishnu Kamath: That is
the right answer.

Shri Ranga: But that took so long
a time in coming,

= SETEEIC WEAr o AW A AT
ATH G 9T, T FEL AW T
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Juvenile Begging

+

( Maharajkumar Vijaya

Ananda:
Shrimati Savitri Nigam:
Shri P. C. Borooah:
Shri Naval Prabhakar:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Yashpal Singh:
Shri D. N. Tiwary:
Shri Subodh Hansda:
Shri Onkar Lal Berwa:
Shri Hem Raj:
Shrimati Ramdulari Sinha:
LShri R. G. Dubey:

Will the Minister of Social Security
be pleased to state:

149 <

(a) the schemes evolved to prevent
begging by children;

(b) the places to be covered by the
scheme;

(c) the types of vocational or other
training to be imparted to make
them worthy citizens; and

(d) when this would
force?

come into

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) to (d) A statement is laid on the
Table of the House. [Placed 1in
Library, see No, LT-4146/65].

Maharajkumar Vijaya Ananda:
May I know whether Government
would consider the co-operation of
municipalities in reforming some of
the children?

The Minister of Law and Social
Security (Shri A. K. Sen): Certainly,
Sir.

Maharajkumar Vijaya Ananda: May
I know whether Government would
also have poor homes for these
children?

Shri A K. Sen: Institutional prog-
remmes are under the consideration
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of Government and they will be
taken up as and when they are fina
liseq in the Planning Commission.
Before any proposals are put into
operation Parliament will be inform-
ed about it in due course.

Shrimati Savitri Nigam: May I
know whether the hon. Minister is
aware that this wonderful scheme is
still, in most of the places, only a
scheme and that not much has been
done. . .

Shri A. K. Sen: That is so.

Shrimati Savitri Nigam: If the
answer is in the affirmative, I would
like to know what steps Govern-
‘ment is going to take to see that
some immediate action is taken to
put an end to this great evil.

Shri A. K. Sen:
ing the question.

We are consider-

st FE AT - @ § weeE
" St ¥ I wway § 6 3w oAy
& a faost & fau ot w8 FEw
o mn g, afe g ar qun ?

=t o Fo A : AT TG FATAT
TR | A A aF I FH AGT gH
IR fr g Mo T8 ¥ I
0 FIHAET ¥ IS qIA |

w’tmwmt:ﬁ:ﬁr%ﬁaﬁ

7z migg wRw ¢

st "o oo fAA : S TFg wal
WRRT § qTF Ew 97 @r g TN
JqEET AT O]

“The implementation of the

institutional part of the scheme
has been deferred till the emer-
gency is over....”
Tga ¥ 8w YE G ¥ § | & I
Tt g 5 a=a91 ¥ ™ ¥ ¥ ww
@ ¥ 3@ Y |7 wEe § AT @R
it T 7 T @ g ?
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A WMo Fo A & F Ty fF T
ZATAN THTH F AT F FH AT T
7T 8, W 99 NATH 99 AT q9 a1
3§ WY F §IH @7 JOR |

Shri S. C. Samanta: May I know
whether non-official institutions like
the Ramakrishna Mission and others
were requested by the Government
to held in tackling this evil?

Shri A. K. Sen: The Government
propose to proceeq with an integrat-
ed scheme covering the whole
country. No doubt, non-official co-
operation would be welcomed. But
any programme to be effecfive must
be on an integrateq pattern.

st gmae fag o faT g==

AN e F1 e g @ AW
FFY § S A IQAAAR 97 @ §, I
faT FA A T TR F A
gfgwsc & 7 wgy g@rR I fau
T W@ w1 fem w2 oA faww
% fag F17 T o

=t Wo Fo A7 : T fFelt FWA &
@7 ghawmm & @ a1 WA age
AW, § T TFT FT FTLA AT |

it gto Ao faa<t : 7 w=ar
for weT welt AEET A J@T § 9T 9w,
afea Lvel o A IRl § OF a5F
i TR § I AT @ F A sgw
X & oFar s fAu S w8
BRI AT TN & g e W AT
Fraa ?
Shri A. K. Sen: It is very difficult
to categorise the persons who would

not be benefiteq or who will not be
tackled by the integrated programme.

When the programme is placed
before Parliament, all suggestions
wiil be welcomed.

Shri Subodh Hansda: The homes

for the care of these children have
been established only in cities where
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the population is more than 1 lakh.
[ would like to know whether there

is any programmme to set up such
homes in each district.
Shri Jaganatha Rao: In the begin-

ning, the idea is to confine to cities
with a population of 10 lakhs and
above; the second stage would be to
cover cities with a population of 5
to 10 lakhg and the third stage would
be to cover cities with a population
of 5 lakhs and below.

Shri Subocdh Hansda:
of the rural areas.

Shri Jaganatha Rao: The rural
area is not under contemplation.

= HiHTT A AAT . T THFE
e o @ pr & fogw o
faeett % forqy o= @ wiy € 7

N wo Fo A7 : A, T TT TS
aelr s T fe 3 1

I am talking

Shri Hem Raj: May I know
whether it is a fact that this problem
is very acute so far as our religious
places are concerned and, if so,
whether the Government propose to
tackle this problem in these various
religious places?

Shri Jaganatha Rao: It is correct
that this problem is more acute in
the religious places. It has to be
tackled in an integrated manner.

Shrimati Ramdulari Sinha: May 1
know whether any scientific survey
has been made regarding beggary as
a problem, the types of beggary, and
the correct figure of adults and child-
ren involved in this ugly profession?

Shri Jaganatha Rae: No, Sir.

Shrimati Vimla Devi: May I know
whether the Government is aware of
organised gangs who kidnap small
boys and make them to beg and after
begging, they take away all the
money and give very little to them
and, if so, what steps the Govern-
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ment are going to take to check this
in Delhi and other places also?

Shri Jaganatha Rao: Kidnapping of
children is an offence which comes
within the purview of the State Gov-
ernments. Government are aware of
this evil.

Shrimati Vimla Devi: What about
Delhi?

= QUL : I AR WL FTOAGAT
2 TR 37 O TEW ) e | 9 A
%Em%rmwwg,a‘rw
smar & fr fegeam ¥ AETd #9 E
¥ @ T fggam ¥ w0
T g T FT [ A @ Q)

et WA | T A< a1 FH AGH
T3 5 9T 9, F1E @97 @ T A
W $O A FE A | W qG@ 9 q
oy aeg e Fw T fRaT I
aifge, A 3o AT AR W
ag TwTE & & O Sar & R
I | GO & FIH § IF qG A
Y T =R )

T TEEER TR o gg el
dffr & & ST § | I AN F A
o5 2 3 # o wafaw qmx w o
GHT FTAT 94T £ |

s AREW . WEHE G F
uF gaw & T § fowma g€ AR
IEW et of|g Y T w DO
ag aq & o gwwEn g W 9f|
FAM Fya & Aed AR IT T a9
F% famg wof agar & K @ & qn
T @At § 7
Shri Ranga: On a point of personal
explanation. I am sorry I have not

followed all that has fallen from the
lips of Shri Prakash Vir Shastri

Mr. Speaker: His point is that hon.
Members sitting in the front row
interrupt the proceedings most.



Oral Answers

7843

Shri Hari Vishnu Kamath: It is a
question of powers right and your
discretion. It is for you to decide.

Shri Ranga: It is the right of every
Member to draw your attention to
certain inaccurancies and jnadequa-
eles in the replies that are given to
questions asked in this House, and I
do not see any reason why my hon.
friend should take any objection to
this. I would advise him to havg on
his side some twenty or thirty Mem-
bers and to come over here and take
our place; we have no objection to
that.

S werE wER o ag few W@
e TR |

it fersyr AR : T EETHE & I
¥ v Aoy ¥ ey F frEmgAT R
Ig@ & 5E gd ¥ T ¥ w i
arE & 1 & ag s 9w g @
o1 Ft A F faw w4 =w T
ST R

aftmo go AW : AW T FATL
Sicri |

it gow Wy wgE © & qg S
ﬂrsz.'ﬁsazsﬁzﬁwmr—rrém@
3 oW ¥ owwd ¥ LEE ACaE]
Feqrai WX qEAIfEE W A AARQ
A o @ & AT A Sl | WA Jel
faRe ¥ oy & | F oI A agr SN
:«maﬁsﬁumﬁgqfnwag?

M Wo Fo AW : A FT FWIG Al
L

»ft TTw AT © qET FERT A A
iz foar &, oW @@ A ¥ 9
W # e Wi A g & A
sreat &1 fx frar T @ 1 @ A
wdrey wY § 5 g 3w A @
ﬁrmﬁwsﬁﬁwﬁmmrﬁ'}
g
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g% WA a8 - AT |
o Ay v .. fE R

I F T W TOE § 7o
T 99T ¥ gEH ¥ fAU w7 w9y
Fzw 331 @ &, frq & @ A A
fearer a5 &1 % ¢

Shri Jagamatha Rao: We have this
trouble in a very acute form in the
large cities, and we have to tackle
that first. Of course, there are pro-
fessional men who beg, and I do not
think that anything can be done in
their case. For instance, there are
Brahmins who go about begging, but
their act does not amount to beggary.

St we aTeEd - gIATE AT W
g T § 3T 3 e faw
37 %1 & A8 &, g w1 ) "
st ot ¥ farh amrort w1y AW TR

s v o A Sl & @
aga e "

W TRTTARR ;W JET A
sivg fref Ffsars & FICor AW AT
3|Waﬁiaﬁiﬂwmmﬁf
gz sfEey qa & e w1 @
Ffeer ATE ¥ WF O A A,
qrEt W FAS # odE AE g,
a7 99 9§ sfEe ST SR ?

weger wgvaw ¢ s fagrl o

ft s fag fagreit | F1FEI
ﬁuaw%ﬁ:#wmﬁ%mwﬁt
m;—a"srﬁaga%aﬁwaﬁ’fﬁm
q;-(a%(g ((Interruptions).) o7 39
#1 faard & 5 3 vl widy o R 2
FaT TCEIK I T FTE THTAE AT

Shri D. C. Sharma: It is a libel on
Brahmins.



7845 Oral Answers

waw wgaw AT g §
s fagr $T s S i @i @
SrTE FT 2 A, A AL HIST T |

st TRAEF aved ¢ gl W TEEr
OF qOE A9 TE 8, a9 qg o ' §
fF @ T AR W@ T w0 WE
A § | AR FEA F A
1S T suTeT w0 R @ F w0
S ARy g 7R S, I A QE-0E
T T & a4 7

seqs WD | Ag qATE W1 TR
2

st gesare wTeE 0 SQF A@
AT AT dE% g1 &, T g
3T BN FW TN A ATEAT FL G & ?

qeme WEEA 0 3 @9 AW I
feae fFar ST

Shri D. J. Naik: In running trains
and also at railway stations, groups
of children go on begging....

Mr. Speaker: These are all ques-
tions related to beggary; whether
they be on platforms or in religious
places, beggars are beggars, wher-
ever they may be. What is the
question?

Shri D. J. Naik: Do Government
intend to take some positive steps to
see that begging by children in rail-
way stations and in running trains is
stopped?

Mr. Speaker:
considered.

That might also be

Shri P. R. Patel: Are Government
aware that some persons have taken
up the profession of collecting money
by engaging young children  for

begging?

Mr. Speaker: That has also been
asked.

Shrimati Lakshmikanthamma: In

view of the fact that children are
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kidnapped, are maimed and made
bling also for this purpose, do Gov-
ernment propose to bring legislation
to prohibit begging?

Shri A. K. Sen: The existing
legislation is enough to punish such
offenders, and several persons have
been punished.

Laboratories for Testing Rice

*750. Shri D. N. Tiwary: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Food Corporation
of India has taken steps to ensure
quality contro] of rice to be procured
or allowed to be sold in the market;

(b) whether testing laboratories
are to be set up for the testing of
rice in all the States; and

(c) if so, the number of labora-
tories to be set up State-wise?

The Deputy Minister in the Minis-
try ¢f Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir. A begin-
ing hras been made by the Corpora-
tion. The recruitment of qualified
quality control personnel and their
training has been taken up.

(b) and (c) To start with, labora-
tories are proposed to be set up in
the States of Andhra Pradesh,
Madras, Mysore and Kerala. Their
number has not yet been finalized.

ﬁUOHTom:a‘?ﬁZﬂ'ﬁﬁ
ot s ke g, ST frae R
TATE ST o FaT wew we feer
F QW HET W ger ?

Shri D. R. Chavan: First of all,
quality control in  rice involves
proper classification as superfine,
fine, medium and coarse, and then
the determination of various refrac-
tions such as broken, foreign matter,
damaged, discoloureq grain, degree of
polish and moisture content with a
view to finding out whether the lot
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to be purchased is of fair
quality or not.

5t glo ATo AT FAT TTHT FIS TAT
qrg FR F IR A e @ fFaest
fror ¥ wmaw, S wr aw wfus g,
[T A= feer & a9, fow 1 W
7 &, 77 aFt A faomEe F& w9
freq & 9TAw ¥ €W 9T A 97 947

Shri D. R. Chavan: Quality control
is meant for that purpose, for the
purpose of determining the fair
average quality.

st fagwax woR : § g S
Tt § e T Frfed wgm SEw &
T e ¥ @A ¥ qgy W
g A foT 99 #Y IR § ¥ 9
F guy WY A, A1 ¥AA TF AL AT,
Fifs WX Faw FETA MW F
gy ¥ awy e s fEar S
, a1 Ew A A= F gL WA F
feafy % gwe |1 w3/ )

Shri D R Chavan: Quality control
is exercised at all stages: at the time
of procurement, quality control is
exercised; when it goes to the central
storage depot, there also it is exer-
cised; and when it is meant for dis-
tribution, there also quality control
is exercised, under the Prevention of
Food Adulteration Act.

Shri D. C. Sharma: Will the in-
fringement of regulations of quality
control be punishable by law, and if
so under what law? Or, will Gov-
ernment bring forward legislation to
do s0?

Shri D. R. Chavan: - No, it is not
a question of bringing any legisla-
tion. I just informed hon. Members
that quality control is exercised at
three stages : at the procurement
stage, when the grain is stored in the
storage depot and when it is distri-
buted in the market. That comes
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under the Prevention of Food
Adulteration Act. As it is applicable
to traders, so also it is applicable to
grains sold by the Government.

Shri Man Sinh P. Patel: What are
the main ingredients of this quality
control—either the colour or the pro-
tein content of polished rice?

Shri D. R. Chavan: I
mentioned about that.

o faafer frwy - T FER W
TR FW awr faaE 1 A AR
7 W & arfs foaw ag #1 qEw
T AR & TG qE A1 9@ qQ
woF ¥ § fewr w1 aghe & 7

Shri D. R. Chavan: At the pro-
curement centres, rice is purchased

from the millers and quality control
is exercised at that stage.

Mr. Speaker: The question is
whether Government would give
suggestions to the farmers also about
the particular kind of rice that they
should produce, so that they might
produce that variety.

have just

Y st w@TE AW a8 SAEEr
Tt fF Exfaae qdbae o1 QuEde &
wmiAFeamagng FwEd
e dmfrezw ¥ fae @ afew
Fafafeaew g fam o fF ag
todz fed oW ¢
Shri D. R. Chavan: All the persons
who are being recruited are science

graduates and graduates in agri-
culture.

»ff 9w ST : AHAR § 78 @7
s 2 fiF @e 39 1 gE@I B 96w
ST a9 Sar § W gfew
I ATHET A1 BT [T § WK T @
T et i g T To Y FAFT §
a1 aTE 71 & At 5w # Fewdfude w<d
F fau w7 qH FE FEA I
a1 F1E WR TG TR F7 qwew F1?
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woaw WERT ¢ 4% e I
qAT ¥ ASY JaaT B |

Central Institute for Training
Research in Panchayati Raj

and

+
(Shri S. C. Samanata:
J Shri M. L. Dwivedi:
7| Shri Subodh Hamsda:
[ Shri B. K. Das:

Will the Minister of Community
Development and Cooperatiom Dbe
pleased to state:

*51.

(a) how the Central Institute for
Training and Research in Panchayati
Raj is running since its inception;

(b) the mature of research being
carried out there; ’

(c) the number of trainees already
trained ang from which States; and

(d) whether the persons trained in
this Institute will be teaching in
State Panchayati Raj Training Insti-
tutes?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
The Central Institute for Training &
Research in Panchayati Raj has been
running under the auspices of the
All India Panchayat Parishad with
1009 grant-in-aid from the Ministry,
since its inception.

been
Central

(b) No research vgork has
undertaken so far by ~ the
Institute.

(c) 283 trainees have been trained

so far from the States ~of Andhra
Pradesh, Assam, Bihar, Gujarat,
Kerala, Madhya Pradesh, Maha-
rashtra, Mpysore, Orissa, Punjab,

Rajasthan, U.P., West Bengal Hima-
chal Pradesh, Manipur and Delhi.

(d) Yes. Persons working as Ins-
tructors at the Panchayati Ra
Training Centres in the States, are
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deputed to the training courses run
by the Central Insfitute.

Shri S. C. Samanta: May I know
how many Panchayati Raj training
centres have been opened in the diffe-
rent states and how long it will take
to man them with the requisite staff?

Shri B. S. Murthy: There are today
107 Panchayati Raj training institu-
tions in various States.

Shri S. C. Samanta: May I know
whether some -complaints have been
received recently by the Ministry about
mismanagement and financial irregu-
larities in the institutes that are being
run?

Shri B. S. Murthy: Some time back
there was a complaint against the
Director of this institution. An en-
quiry was made and the allegations
were not substantiated. But the
Director left, and now a new Direc-
tor is incharge of the Institute.

ﬁ'ﬂ'omcﬁiﬂ: gy 9
% oo seiegE AR ¥ W ¥
foperaT T S AT A T A I
ﬂzagiwtmm‘xh T @8
afz g, @ e wfaw =@ 9T ?

Shri B. S. Murthy: It is a question
concerning the Central Institute of
Panchayati training.

Shri M. L. Dwivedi: Yes, I am ask-
ing about that.

Shri B. S. Murthy: This
is in Delhi.

Shri Subodh Hansda: The Minister
stated that no research work had yet
been started. I would like to know
whether Government will include in
the research programme the effect of
politics upon the Panchayat system.

Shri B, S. Murthy: The Institute is
rup by the All India Panchayat Pari-
shad. In this Institute, as I have sta-
ted already, there is no research or
study wing, but the All India Pan-
chayat Parishad has a unit of research

Institute
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and study which is now working
under the auspices of the Parishad.

Shri B. K. Das: What are the sub-
jects of study prescribed in this Ins-
titute?

Shri B. S. Murthy: The subjects are:
panchayati raj, community develop-
ment, co-operation, social welfare, etc.

Y TMIaw qEF © Al § ST
foreqor ¥ @ T & ITHT @A T
T q3feg FGN a7 I TSR
gd F4OMN, WX FAHT g9l A
@ 93ivd FJO a1 59 F g
frr gz 9% ™ W T @9 fear

a1 @ g !

Shri B. S. Murthy: Training insti-
tutions run by the State Governments
{0 train panches and sarpanches are
being assisted by the Central Govern-
ment.

Shri Kapur Singh: 1 would like
to be enlightened as to whether Gov-
ernment view panchayati raj as pri-
marily a matter of skill or of traditio-
nal disposition; if the latter, what is
the relevance of these institutions and
research programmes.

Shri B. S. Murthy: I am not able to
catch the import of the question.

Shri Kapur Singh: Shall 1 give
him the import, Sir?

Mr. Speaker: Just as he likes. Would
he like to repeat it?

Shri Kapur Singh: Do the Govern-
ment think that with a view to per-
form one’s duties in the panchayati
raj, it is a skill that the members of
the panchayati raj must learn or do
they think that it is some traditional
disposition which must be brought
out? If the Government think latter-
ly, then what is the relevance of these
institution and the research pro-
grammes because they are relevant
only to mechanical skills and not to
traditional disposition?

122 (Ai) LS—2,
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The Minister of Community Deve-
lopment and Co-operation (Shri S. K.
Dey): It is both skills and approach.

) Shri Kapur Singh: Now the matter
is absolutely clear, Sir. (Interrup-
tions).

Shrimati Lakshmikanthamma: May
I know whether the Government pro-
pose sending more Members of Par-
liament for such training in these in-
stitutions for a better understanding of
the programme.

Shri B. S. Murthy: In these insti-
tutions Members of Parliament are not
associated.

Shri Thirumala Rao: The hon. Min-
ister was good enough to give out the
list of States from which the trainees
have gone. Are all the panchayat
Acts governing the various States
identical or are they expected to learn
something of every Act in all the
States under the training scheme?

Shri B. S. Murthy: There are pan-
chayats in almost all the States and
only the trainees for the panches and
sarpanches come here—not the sar-
panches and panches,

Re: S. Q. No. 752
ot fa @ faw : wew Fear 752

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. S. Murthy): A
statement is laid on the Table of the
House. .. (Interruptions).

An hon. Member: No statement
has been laid for this question.

Mr, Speaker: He ought to be sure

of his ground before he speaks out his
answer..

Shri B. S Murthy: I am sorry, Sir.
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(%) v ag w= § 6 I a
¥ fafrm  Tow T W fRw fan
§ fF ww A oaFH AW AW
qaTaEt #Y G5 WF ; WK

(=) afe &, @ ™ =W A
fafw T aET Y T wlabwn
g ?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. S. Murthy): (a)
and (b). No, Sir. No such direction
was given. But land revenue is being
collected by village panchayats in
Bihar, Gujarat, Maharashtira and
Madhya Pradesh.

s faafe ot - FmagE g fF
¥ aE ¥ fafww vsw EE
1 frdw fomr & sA @ mal
FH FT AT agA FE F FH
T gaTEa & frey smar g /g g
Fm avET q9Eat F1OIWT @i
aifz TnamT ARG F1 AR FA
sk Ffy IaEd F FH A FIAT
mgaﬁ'aa‘murugmmmmw%
ey F7% & 29 § QT T TSy 7

Shri B. S§. Murthy: I do not think
there will be any difficulty because
wherever they collect land revenue
they get a share of it.

st fpfe s o aga # @z
warHEE ¥ 1 ag wT AW Gl w5
i e dFE RS
e frar wifgd A aF Tl
fear & ST T@F T IR FTH THT
FTaT 8 °
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Shri B. S. Murthy: No such infor-
mation has been received by us.

Shri P. Venkatasubbaiah: May 1
know whether the Government would
try to fix statutorily the share of the
land revenue that will be collected in
each panchayat and completely en-
trust the collection to the village offi-
cers in order to avoid local factions
and polities?

Shri B. S. Murthy: 1 have already
said that only in the States which
have been mentioned just now the
panchayats are entrusted with the
work. Especially in Madhya Pradesh.
only some village panchayats  are

given this work and not all the
panchayats.
Shri P. Venkatasubbaiah: I want

to know whether they will fix it
statutorily.

Mr. Speaker: Now he
content with that.

should be

s §ee e - TGT &I R T
TR G FT FH THAC AL FLAT
& fr g% ar@ 4% 7 § | F EE
FO TG FT OF AW A AT F
aifeg wOi aifF ITHT FW GIATE
&7 ¥ = ab !

Mr. Speaker: Some share of the
land revenue to be given to the pan-
chayats so that they might run thelr
affairs,

Shri B. S. Murthy: Yes, Sir.

Shrimati Savitri Nigam: May 1
know whether the Minister is aware
that the recovery of the revenues by
the panchayats has been much better
than through the conventional sour-
ces, and if the answer is in the affir-
mative, may I know why the Central
Government is not making it obliga-
tory on the part of the various State
Governments to see that all the reve-
nues should be collected by the good
panchayats?

Shri B. S. Murthy: Every State
Government is making certain reve-
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nues available to the panchayats anad
they are progressively being increased
by the State Governments as and
when they are able to do it.

st fem wa® @ o A
IeHSAT WRRT A F9ET fw faEm,
T FTE O ©ed ¥ 99md Faa
FGAT FT FH F Fi g | F qEAT
=rgar § 5 w1 @za S go T
T|h W 3w AT FY A fear AT,
afe g, @1 W w1 fFaar owEEs

gargal &1 faemm ?
Shri B. S. Murthy: I shall read the
figures for some States: Andhra

Pradesh, 25 paise; Assam 15 paise.

TEqH WG © IT NAA FT qEA
oY § fF simw agr fsar s @1
gawr fegar fgemr gangat v fmar
s ?

Shri B. S. Murthy: It all depends
on how the State Governments give
the decision.

Shri Kapur Singh: Is it true that
the Khanna Study Team, a few days
ago, have submitted a report to the
Government indicating the undesira-
bility of placing public funds at the
disposal of panchayats and, if so, may
I know whether Government will de-
cide the matter of the collection of
land revenue in this context?

Shri B. S. Murthy: May I request
him to repeat it?

Mr. Speaker: Whether the Khanna
Committee. ... ..

Shri Kapur Singh: It was a Study
Team of Auditors. Only three or
four days ago they submitted their
report.

Mr. Speaker: Whether that Com-
mittee has recommended that large
funds should not be placed at the dis-
posal of, or in the hands of pancha-
yats, and whether a decision will be
taken in that context.
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The Minister of Community Deve-
lopment and Co-operation (Shri S, K.
Dey): That report has just been re-
ceived and it is still under examina-
tion.
_ Shri Kapur Singh: Would they take
the recommendations of that Com-
mittee into consideration while they
finalise this matter?

Mr. Speaker: Order, order.
mati Jamunadevi.

SrRet s [ 5w gl A
qIEEt §IT A FgST 1 ogae T
1 T Y & agt 9X T S faeerd
FFT W F AT N IF=Q IAET
I TGT AT & F9T g 9y ) & sy
TaR FW N AG W P Al g ar
9HEEl FT FH JIAT AR GGAT T
w19 3% 7 F g, Jgr a1 wfwrdy &
w1 fa7 Fr qaeag agy # §, IR
ATEATEl AT I FT A ;47 famT g ?

Shri S. K. Dey: That is the only
reason why the Central Government
is not placing any emphasis for the
time being, about the collection of
land revenue. The panchayats will be
encouraged to do so when we have
been able to provide a full-time work-
er to serve the panchayats as Secre-
tary.

Shri-

Election to Panchayati Raj Institutions

+
(Shri Sarjoo Pandey:
| Shri Rameshwar Tantia:
*153. { Dr. L. M. Singhvi:

| Shri P. L. Barupal:
|_ Shri Samnani:

Will the Minister of Community
Development and Cooperation bLe
pleased to state:

(a) whether Government have re-
ceived the Report of the Committee
appointed under the Chairmanship of
Shri K. Santhanam to study the
methods of election to the Panchayati
Raj bodies;
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(b) if so, its main recommendations;
and

(c) the decisions taken thereon by
Government?

The Parliamentary Secretary (o
the Minister of Community Develop-
ment and Cooperation (Shri Shinde):
(a): Yes, Sir.

(b) The Report of the Committee
on Panchayati Raj Elections, 1965, has
already been laid on the Table of the
House on 1st April, 1965. A state-
ment indicating its main recommenda-
tions is laid on the Table of the
House. [Placed in Library, see No.
LT-4147/65].

(c) The Report was submitted on
27th March, 1965, and its recommen-
dations are under consideration of the
Government.

it qO LT : AHATT Tl AT A
Famn § 5 o fawifa faemada
g1 # s =g § 5 samw wfefa
#1 fraey fawmifes e fase afas
¥ = F W w g 7
Shri Shinde: I have already said the
report has been recently submitted
and it is being examined by the minis-
try.

=t a7 TR : o ot g% faeh
g O Y T2z § AWl N @AY
e gt 2 fF wamw afufe & @
IATE FT IITAAT AT 9T FAY @A
&1 gara fzar & 1 ad am faar ofvesd
FIRFTE 1 AW AR T @A &1 fa=r
2 T oY T wifeqarret €9 & & S Et
stadet frwaTe <% T T &, 3T #1
TN T FT QG F AT F w
WS A I E 1 Ag TW AT Ay
gt & 1§ ST amgar § s oan
FEL 990t & g4 #8 A 9w
T A faaR Fr Frgar Ay 7
The Deputy Minister in the Mimistry
of Community Development and Co-
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operation (Shri B. S. Murthy): The
recommendations of the Santhanam

Committee are being sent to the State
Governments, because panchayatls aie
governed by Acts passed by State
legislatures. After obtaining their
reactions, the Central Government
will consider what action ought to be
taken. Later on, it is also proposed
that these recommendations may be
placed before the ministers’ confer-

ence, which is going to be held very
soon.

*( 9o |To ATEAT: T T |
T HARIAT AAYS T & faq T ¥
Al ov faiy fag svmar sar g
affT 57 T # o 9+t go E cw
g FaTmraa st ssgaamgas
AW F A 77 AT 1 Ar & [
F7 adar g & wlar % 3@ sageqr 5
T & fAg #1E Friard #r ama,
fag @my sFw ¢

Shri B. S. Murthy: As I have al-
ready said, these recommendations
are being sent by the Central Gov-
ernment to the State Governments for
obtaining their reactions.

Shri M. R. Krishna: Is it a fact that
the committees which have gone into
the composition of panchayat samitis
have revealed that 70 to 80 per cent
of the membership of these panchayat
samitis are held by the communities
which have a very negligible popula-
tion, while communities which have
a major population are given very
negligible representation on these
samitis?

The Minister of Community Deve-
lopment and Cooperation (Shri 5. K.
Dey): Therefore the committee has
made a very significant recommenda-
tion for inclusion of the representa-
tives of scheduled castes, scheduled
tribes and others.
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g WoR § qret e

*754. =Y sETIAT WA T
amfa® qean 941 7 FATr # opr
F4

() ¥ adta avfy (qoemR)
FT AR F77, (q97 &7) 777 &7
frar war & A gawr AT Fem
far o @ 2

(@) afx g, a1 9% Far iz
& T ga% FRadT 2ifn & % wrana
Z; A

(1) FaTIATAIA F T gFT F
TP U FF F73 {67 17 F w741 Foy
s g7
The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) Yes; Sir.
(b) Mismanagement and continuous
losses; estimated loss is Rs. 4 lakhs.

(c) No; Sir.

= yEEER e o §8 AT s
FTHTL ZIA A 91 T 999 &7 TF
TR ¥ T AAT F1 AT F Feg 74
go € af5T 39 3@ ¥ faq & f5 =07
Arg Y T FT AT T FIAA T
g, WIFT A FT 5340 97 Fawr qv
foa & are are %Y gifq S ot ?

Mr. Speaker: What is the total in-
vestment?

Shri Jaganatha Rao: A sum of Rs. 13
lakhs and odd was given as loan and
a sum of Rs. 10.65 lakhs and odd was

given by way of grant.

Y IFAT TER T FA F
TEFFT | I FIHE A g WY 074 F7
7w e & f fem ot &Y sramaaTEy
F FHIOT GIER FT 98 W4 gl gk
TR 47 GIFH F N§r-safyaal 1 fea
I FY AT FS smFeaT Y 7

CHAITRA 16, 1887 (SAKA)

Oral Answers 5760

Shri Jaganatha Rao: The grant was
advanced by the Khadi and Village
Industries Commission. When this
was pointed out in the Audit Report
and also by the PAC, the Commis-
sion took over the assets of the Cen-
tre. Now an enquiry officer has been
appointed to go into the alleged mal-
practices.

Shri D. J. Naik: The rural industria-
lisation scheme is in execution in
about 45 areas. I would like to know
what is the impact of this scheme on
the rural economy?

Shri Jaganatha Rao: This scheme
was started in UP. in 1854. The 45
projects were started only in 1964.
It is too early for us to evaluate the
impact of the scheme in those areas.

st goN W= wEEW @@ oag
a3 & fF 19§ oot gere TN ¥ Fvaw
TAT M 7R 7T AT F I Suw
gr T g 7 9 99 g9 W fE
g AG T ? FOEAT 9X Q@ S9TET T
s nrafsTaziadi 4 ? 701 72

a7 @i 3 7

Shri Jaganatha Rao: I have no in-
formation.

it wrrde fag fagrrat - afs o=t
gt T F1 T TG & A ;T FA
ARG T FT T qaadn fF w11 #11
& <ot F grfwgd &

Shri Jaganatha Rao: This centre did
not deal with Ambar Charkha at all.

Dr. P. S. Deshmukh: How many
such centres exist in the country and
if there is any instance of any other
centre having been closed for similar
reasons?

Shri Jaganatha Rao: I want notice.
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WRITTEN ANSWERS TO
QUESTIONS

Dairy Development

*%55. Shri Harish Chandra Mathur:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the extent to which Government
have fulfilled the scheme of setting up
a dairy in each town with a popula-
tion of one lakh and over;

(b) the percentage of demand cater-
ed to where such dairies have been
set up; and

(c) the steps taken or proposed to
be taken to make good the shortfall,
if any?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shah Nawaz Khan): (a) to (¢).

The requisite particulars are being
collected from the State Governments
and will be laid on the table of the
Lok Sabha.

Scheduled Castes and Scheduled
Tribes in Goa, Daman and Diu.

*756. Shri Kajrolkar: Will the Mi-
nister of Social Security be pleased to
state:

(a) whether the Scheduled Castes
and Scheduled Tribes living in Goa,
Daman and Diu have been specified
by the President;

(b) if not, the reasons for the delay
and;

(e¢) whether it is a fact that in the
absence of scheduling of castes and
tribes in this Union Territory, deserv-
ing persons belonging to this category
have been deprived of the benefits of
the schemes undertaken for the wel-
fare of the Scheduled Castes and
Scheduled Tribes in India?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) The question of
specifying some communities in Goa.

Daman and Diu as Scheduled Castes
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and Scheduled Tribes is under active
consideration.

(b) The delay has been mainly due
to the fact that there has been no
census in these areas so far and that
necessary investigations are being
conducted to find out whether these
communities proposed for inclusion
satisfy the criteria for being declared
as Scheduled Castes or ~Scheduled
Tribes.

(¢) A provision of Rs. 665 lakhs
has been made during 1965-66 for the
welfare of Scheduled Castes and
Scheduled Tribes in Goa, Daman and
Diu and as soon as the Scheduled
Castes and Scheduled Tribes are spe-
cified, the schemes will be put into
operation,

Conference of Registrars of Co-opera-
tive Societies

( Shri P. Venkatasubbaiah:

| Shri P. R. Chakraverti:
*157. | Shri Tan Singh:

7 Shri Onkar Lal Berwa:

| Shri P. H. Bheel:

( Shrimati Ramdulari Sinha:

Will the Minister of Community
Development and Cs-operation be
pleased to state:

(a) whether a conference of the
Registrars of Co-operative Societies
was recently held;

(b) if so, the recommendations
made and decisions arrived thereat;

(¢) whether the conference has re-
commended the introduction of crop
loan system; and

(d) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B. S. Murthy): (a) to
(d). A conference of the Registrars
of Cooperative Societies of six states,
namely, Madhya Pradesh, Maharash-
tra, Punjab, Rajasthan, Uttar Pradesh
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and West Bengal along with the re-
presentatives of some cooperative
banks in these states was held at New
Delhi on March 15, 1965. The main
purpose of holding this conference
was to take stock of the progress made
in the revitalisation of the credit in-
stitutions, including the introduction of
the crop loan system and other allied
matters and also to formulate neces-
sary measures to overcome bottle-
necks. The main recommendations or
decisions were:—

L N

(i) The process of revitalisation
including liquidation of dor-

mant or moribund societies
and amalgamation’ of weak
societies in order to form

viable units should be quick-
ened and completed by the
end of June 1966. Prelimi-
nary survey to locate wviable
and weak societies should be
completed before the end of
June, 1965.
(ii) The crop loan system as indi-
cated in the Action Pro-
gramme should be adopted in
all states without any further
delay.
State level and district level
conferences should be orga-
nised by Registrars in order
to make the banks, societies
and the field workers fully
understand the implications
of the crop loan system.
The policy of routing taccavi
loans through cooperatives in
a phased manner should be
implemented in all states. In
no case should defaulters be
provided with government
taccavi. The rate of interest
on taccavi, where directly
glven by government, should
be the same as for coopera-
tive credit.
The Agriculture Department
and the cooperative financing
agencies should be fully in-
volved in the preparation of
the draft IV Plan. In making
an estimate of the quantum of

(iii)

(iv)

)
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credit to be distributed, the
various inputs required for
increased agricultural produc-

tion should be invariably
borne in mind.

Northern Wheat Zone

( Shri P. C. Borooah:
“158. 4 Shri Naval Prabhakar:
( Shri D. C. Sharma:

Will the Minister of Feod and Agri-
culture be pleased to state:

(a) whether Punjab Government
have asked the Centre to retain the
northern wheat zone excluding Delhi
to enable it to fulfil its commitments
to the proposed buffer stock; and

(b) if so, Government’s reaction to
this suggestion?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) The Government of
Punjab had suggested that northern
wheat zone might be retained and
that Delhi might be separately cor-
doned off but they were prepared to
fall in line with any All-India policy
in regard to wheat.

(b) It has been decided to allow
the existing zonal arrangements for
wheat to continue under which Delhi
will continue to form part of the
northern wheat zone.

U.P. Roadways Buses

Shri S. M. Banerjee:
*759. | Shri Yashpal Singh:
7 Shri Daji:
L Shri Surendra Pal Singh.
Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
Chief Commissioner, Delhi proposes
to impose a ban on the plying of
Uttar Pradesh Roadways buses into
the Union Territory of Delhi;

(b) if so, the reasuns therefor; and
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(c) the steps taken to settle the
issue?

The Minister of Transport (Shri
Raj Bahadur): (a) to (c). The buses
plying from Delhi to Uttar Pradesh
are required to have countersignatures
from the State Transport Authority,
Delhi, under Section 63 of the Motor
Vehicles Act, 1939, for operation in
Delhi territory but the Uttar Pra-
desh Authorities have not been
obtaining these in the past. The Delhi
Administration were not willing to
allow this practice to continue beyond
15th March, 1965 and informed the
Transport Department, Uttar Pradesh,
that the motor vehicle enforcement
staff of Delhi would check all vehi-
cles of Uttar Pradesh Roadways
entering Delhi, without valid counter-
signatures, from that date. As, how-
ever, the Uttar Pradesh Authorities
agreed to discuss all the outstanding
questions relating to operation of
transport vehicles on inter-State
routes between Delhi and Uttar Pra-
desh and also to countersign the per-
mits of ten Delhi Transport Under-
taking buses to operate on the Delhi-
Ghaziabad route, the Delhi Adminis-
tration did not enforce their decision.
The Inter-State Transport Commis-
sion is making efforts to bring about
a settlement acceptable to both the
parties.

n@wiwﬁmw‘mm

*760. st Ay fomg : T A
aar gfe wer Ag s FOFA FA
fw:

(F) w0 FAT IR F} O
fadelt g ¥ MEY R H wed!
qrey gt frm wTfE w7
&, A=

(E)uﬁ'ﬁ,ﬁﬁﬂ%‘!ﬁ%qﬁm
F % g AR T ¥ IAAW W
qETaaT FXA 7Y wgAd & W § 7

T aq wN sAem § I
(s Tro o wgm) : (F) HTE

6, 1965 Written Answers 7866

(@) TEX @z § woSy gweA FY
TETEET F IR | yafE, SomE, &9
R wrgeive & wzaw ¥ fau e
ST TET & | QTHARIS: T A9 AEEAT FIA
FT WEAT A W E

- Escape of Daniel Walcott

=6l J Shri D. C. Sharma:
\ Shri Rameshwar Tantia:

Will the Minister of Civil Aviation
be pleased to refer to the reply given
to Starred Question No. 165 on the
24th November, 1964 and state the
action taken on the findings of the
Jain Committee Report regarding the
escape of Daniel Walcott from India
on the 25th September, 1963?

The Minister of Transport (Shri Raj
Bahadur): The explanations of the
officers who come in for notice in the
report of Shri L. C. Jain, who have
enquired into the escape of Mr. Daniel
H. Walcott from Safdarjung Airport
on 26th September, 1963 are under
examination.

The question of amending the Air-
craft Act, 1934 and the Indian Air-
craft Rules, 1937 to strengthen the
provisions of law to deal with such
cases is also under examination.

Price of Milk in Delhi

( Shri Hukam Chand
Kachhavaiya:
Shri Yashpal Singh:
Shri Kapur Singh:
Shri Onkar Lal Berwa:
| Shri P. H. Bheel:
| Shri P. C. Borooah:

“7162.

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to increase the price
of milk sold by the Delhi Milk
Scheme; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
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Shahnawaz Khan): (a) Government
have such proposal in view.

(b) Price revision has been forced
on the Delhi Milk Scheme because it
is obliged to buy milk at a much
higher price, and the cost of collec-
tion of milk in a highly competitive
market has gone up.

T & HIEE FT FIAT AT

*763. siY G¢S qWSW : T AR
aur gfw ol gz A A FW FE
fF .

(%) ¥ ag &= 2 f% foeclt g
A g ey, 1964 F A@
T T gT ITAEE-ATE] AT
TE FAAT ST ] AN

(=) afz &, @ 3aF 91 HC
g7

A Pfw W (s fEo
gegeay) (%) 39 F g 49
et w1 Y feeelt g AT F qeAd
F wifaee ¥ seasiq I f5 T @ ¥
T JATET AT @I 2

(@) 7= & & W

Milk Stalls run by Price Rise
Resistance Movement

J/ Shri Hem Raj:
\_ Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

*764.

(a) whether it is a fact that Delhi
Milk Scheme has decided to stop the
supply of Milk to the Stalls run by
Price Rise Resistance movement; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). Milk
was supplied to five such organisa-
tions. Supplies to Price Rise Action
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Committee, Rajourie Garden, are
being continued. In all other cases
supplies were stopped when the situa-
tion improved. Permanent supply of
milk to the members of the move-
ment was never intended.

Panchayats to Raise Agricultural
Production

Shri Yashpal Singh:
(Shn S. M. Banerjee:
| Shri Bhagwat Jha Azad:
| Shri P. R. Chakraverti:
| Shri P. C. Borooah:

Shri Onkar Lal Berwa:
1 Shri Bade:

Shri Hukam Chand

Kachhavaiya:

‘ Shri Bibhuti Misra:
{_Shri K. N. Tiwary:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether the Sub-Committee of
the National Development Council
have suggested the re-orientation of
the Panchayati Raj programme to
help boost agricultural production;

(b) if so, the measures suggested
for adoption; and

(c) the action taken to implement
them?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B, S. Murthy): (a)
and (b). The Sub-Committee of the
National Development Council in its
meeiing held on 1st January, 1965
suggested that every State should
undertake a review of the measures—
legislative, organisational and admi-
nistrative—required to enable the
Panchayati Raj Institutions to make
the maximum possible contribution to
agricultural production.

(¢) The Planning Commission has
requested the State Governments to
undertake the review as suggested by
the Sub-Committee, as early as possi-
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ble, and communicate the results of
the review to the Central Govern-
ment by the middle of August, 1965.

Milk Supply by D.M.S.

#766. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
supply of milk by the Delhi Milk
Scheme on cash-carry cards has been
curtailed, if so, the extent thereof;
and

(b) whether a number of ‘ghost
cards’ have appeared on account of
which it has become difficult to meet
the card-holders’ demands with
normal supplies of milk and if so, the
steps being taken to tackle the situa-
tion?

The Deputy Minister in the Minis-
t:y of Food and Agriculture (Shri
Shahnawaz Khan): (a) No. Sir.

(b) In a number of cases, customers
themselves have without any autho-
rity increased the _quantity of milk
indicated on their cards. Some
unauthorised cards have also been
detected. This is why even though
the Delhi Milk Scheme has been sup-
plying the quota to the depots, some
genuine customers had difficulties in
getting their quota of milk.

Steps have been taken to eliminate
all unauthorised cards as well as all
cases of inflation by customers of the
quantity of milk shown on their milk
cards. Milk cards are being renewed
on the basis of the list of customers
and their quota which was in force in
September-October 1964 plus milk
cards since issued under the orders
of the Chairman, Delhi Milk Scheme.

Delhi Transpert Authority

(" Shri Yashpal Singh:

| Shri Bhagwat Jha Azad:
*761. { Shri S. M. Banerjee:

| Shri Heda:
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Shri M. Rampure:
Shri Surendra Pal Singh:
(_ Shri Daji:

Will the Minister of Transport be
pleased to state:

(a) whether the Government of
Uttar Pradesh have protested to the
Delhi Transport Authority over the
plying of a large number of private
buses on its nationalised routes in the
State; and

(b) if so, the action taken in the
matter?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). The Deputy
General Manager, U.P. Roadways,
Meerut, reported to the Transport
Department of the Delhi Administra-
tion in April last year that Contract
Carriages (buses) of Delhi, which had
been given temporary permits for
operation between Delhi and Uttar
Pradesh, were picking up individual
passengers from various bus stations
of the U.P. Roadways. It was report-
ed further that such vehicles were
performing trips in excess of the
number authorised by the permit and
were also deviating from the dates
fixed for the return journeys. The
State Transport Authority, Delhi,
considered the matter at its meeting
held on 20th July, 1964 and decided
that the permits in respect of such
Contract Carriages should be cancel-
led in cases where conviction of the
permit-holder was secured , by the
Uttar Pradesh Authorities in a Court
of law. The State Transport Autho-
rity, Delhi, also warned the owners
of the vehicles that severe action
would be taken in case they infringed
the conditions of the temporary per-
mits in respect of their vehicles for
inter-State operation.

Bikaner-Biramsar Highway

1951. Shri Karni Singhji: Will the
Minister of Transport be pleased to
state:

(a) whether the progress of the
construction of national highway bet-
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ween Bikaner and Biramsar (Rajas-
than) has been keeping pace with the
scheduled programme; and

(b) if not, the reasons therefor?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). The cons-
truction of Bikaner-Dungargarh section
is proceeding according to schedule.
The first stage work is nearing com-
pletion, and the road will be com-
pleted in all respects in about a year’s
time.

For Dungargarh-Biramsar section
there is provision only for land acqui-
sition in the approved programme of
the current plan. Land Acquisition
proceedings have been initiated, and
no difficulty is being experiepced in
getting possession of the land.

Harijan Girls’ Hestels

1952. Shri Rama Chandra Mallick:
Will the Minister of Social Security
be pleased to state:

(a) whether any amount was sanc-
tioned for the construction of Harijan
Girls’ Hostels throughout the coun-
try during the Third Plan period;

(b) if so, the number of such hos-
tels constructed till the 31st Dece-
mber, 1964; and

(c) the total amount actually uti-
lised in this behalf uptil the above
date?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) Yes, Sir. An
amount of Rs. 20.00 lakhs has been
earmarked for the purpose. Central
assistance is provided for the expan-
sion of existing hostels or for addition
of new blocks to them instead of
constructing new hostel buildings
exclusively for Scheduled Caste girls.

(b) one.

(c) An amount of Rs, 20,000 only
has so far been allocated for one
hostel building in Maharashtra. The
balance of Rs. 19.80 lakhs will be
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cllocated to various States during the
current year.

Tribal Development (Blocks

( Dr. Chandrabhar Singh:
1951, J Shri Vidya Charan Shukla:

] Shri Uikey:

( Shri R. S. Pandey:

Will the Minister of Social Secu-
rity be pleased to state:

(a) whether it is a fact that Tribal
Development Blocks have been sanc-
tioned irrespective of the considera-
tion of tribal population in Madhya
Pradesh; and

(b) if so, the number of such blocks
which do not fulfil the general cri-
teria of population laid down for the
purpose?

The Deputy Minister in the Depart-
ment ef Social Security (Shrimati
Chandrasekhar): (a) and (b). No,
except in the case of two Tribal Deve-
lopment Blocks, viz., Dindori and
Charma. The tribal content of these
two blocks on re-assessment has been
found to be slightly less than 66-2/3
per cent, i.e, 6.3 per cent and 6474
per cent respectively. In view of
this and in view of the fact that the
blocks have already been opened, it
is not proposed, as a special case, to
re-open the matter.

Backwarq Areas in Madhya Pradesh

r Dr. Chandrabhan Singh:
1954 J Shri Vidya Charan Shukla:
") Shri Uikey:
LShri R. S. Pandey:

Will the Minister of Social Secu-
rity be pleased to state:

(a) whether it is a fact that in
most of the tribal areas in Madhya
Pradesh due to poverty the people
are not in a position to give the
required amount of cash contribution
far development work;
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(b) whether Government  have
thought of any alternative for deve-
loping such backward areas; and

(¢) if so, the details thereof?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) Yes.

(b) and (c). Those who are not
able to contribute in cash, can contri-
bute in the form of labour and or
material. Besides, in view of the
special conditions obtaining in tribal
areas, sufficient relaxation in the
extent of People’s participation has
been made. For instance, in the case
of drinking water supply scheme in
tribal areas (under Local Develop-
ment Programme), no participation
is at all called for. These schemes
are sanctioned on 100 per cent grant
basis i.e. without any precondition of
people’s participation either in the
form of cash or in the form of labour
and/or material. For other develop-
ment schemes in tribal areas also,
although people’s participation to the
extent of 25 per cent is generally
expected, the condition is suitably
relaxed if due to special circum-
stances even this much of people’s
participation is not found to be feasi-
ble.

The general question of waiving
the people’s contribution in tribal
areas is further engaging the atten-
tion of the Government of India.

Tribals of Bastar

1955. Shri Lakhmu Bhawani: Will
the Minister of Social Security be
pleased to state:

(a) whether any concrete steps
have been taken to uplift the cause
of tribals of Bastar District of
Madhya Pradesh by way of educat-
ing them properly; and

(b) if so, the measures taken for
their education and better up-
bringing?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
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Chandrasekhar (a) and (b). The
required information has been called
for from the Government of Madhya
Pradesh and it will be placed on the
Table of the House as soon as it is
received from the State Government.

Desert Control Scheme

1956, Shri Ram Harkh Yadav: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Government of
Punjab have asked the Union Gov-
ernment to obtain help of W.H.O.
Experts in preparing Desert Control
Schemes;

(b) if details of the

schemes;

so, the

(c) the areas to be covered by the
schemes: and

(d) the reaction of the Central
Government thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No.

(b) to (d). Do not arise.

Hotel for Tourists

Shri Ram Harkh Yadav:
1957. < Shri Ramakrishna Reddy:
{_ Shri Vishwa Nath Pandey:

Will the Minister of Tramnsport be
pleased to state:

(a) whether it is a fact that a mem-
ber of the American Institute of
Architects has arrived in India to
explore the possibility of sgtting up a
medium up-to-date hotel in India for
tourists;

(b) if so, the details of the scheme;
and

(¢) the terms of the contract for
building the hotel?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes, Sir.
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(b) and (c). The Architect has not
submitted any scheme, but a leading
Indian hotelier has submitted a brief
scheme envisaging the setting up of
a large medium-priced hotel in Delhi
costing approximately Rs. 1.25 crores.
The American Architect, Mr. Martin
Guttman, will prepare the design and
will also arrange a foreign exchange
loan up to 80 per cent of the antici-
pated” investment.

The scheme was received
recently and is being examined.

very

Co-operative Laws

1958. Shrimati Ramdulari Sinha:
Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) the provisions made in the
co-operative laws of various States
in connection with the exemption of
relief given to cooperative societies
from various taxes namely, Stamp
duty, court fees, income tax, agricul-
tural income tax and sales tax; and

(b) the extent to which the co-
operative societies are enjoying such
facilities in various States?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
A statement indicating the provisions
in Ceoperative. Societies Acts of vari-
ous States is placed on the -Table of

House. [Placed in Library, see No.
LT-4148/65].
(b) The information is being
collected.
Co-operative Loans
1959. Shrimati Ramdulari Sinha:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) the nature and extent of

various types of cooperative loans
that have been made available in
1964-65 in the union territories;

(b) the normal requirement of loan
of each territory and in what pro-

portion cooperative sector was able to
meet such requirement; and

(c) whether any full finance
scheme has been launched or is being
contemplated for any specified pilot
area of cooperative sector and if so,
the details thereof?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
The Cooperative Year 1964-65 will be
over on the 30th June 1965, and,
therefore, the statistics about co-
operative loans issued during the year
in the union territories are not yet
available,

(b) No separate survey has been
conducted in the union territories to
ascertain the normal requirement of
loans and the proportion of such loans
met by the cooperative sector. How-
ever, the All-India Rural Debt and
Investment Survey carried out by the
Reserve Bank of India in 1961-62
shows that for the country as a whole
the cooperative sector provided about
25 per cent of the loans obtained by
cultivating households.

(c) It is not clear as to what the
hon. Member means by “full finance
scheme”. In Madras State a scheme
has been in operation which is known
as the “full finance scheme”. Under
this scheme all loans required by
cultivators for production purposes
are made available to them by the
co-operatives. The crop loan system
which has been suggested by the
Ministry for implementation and
which has already been adopted in
some parts of the country takes care
of all the production requirements of
the farmers. All possible effort is
being made to ensure that it is adopt-
ed in all areas.

Central Road Cess Fund

1960. Shri M. P. Swamy: Will the
Minister of Transport be pleased to
state:

(a)- the amount> allocated from Cen-
tral Road Cess Fund for Madras State
during 1963-64 and 19€4-65; and
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(b) the works for which this
amount has been utilised?
The Minister of Transport (Shri
Raj Bahadur): (a) Rs. 14.75 lakhs

during 1963-64 and Rs. 13.00 lakhs
during 1964-65. It is presumed that
the Hon’ble Member refers to the
Central Road Fund.

(b) The information is being col-
lecfed and will be laid on the table
of the Sabha.

Civil Aviation Employees

1961 { Shri S. M. Banerjee:
* | Shri Yashpal Singh:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether some of the demands
of the Employees of the Civil Avia-
tion Department which were under
active consideration of Government
have since been considered finally;
and

(b) if not, the reasons therefor?

The Minister of Civil Aviation (Shri
Kanunge): (a) No, Sir.

(b) The demands involve major
changes in the existing pay scales,
recruitment policy in respect of va-
rious posts etc.; detailed examination
thereof is necessary in consultation
with other Ministries concerned.

Employees’ State Insurance Hospitals

1962. Shri Yashpal Singh: Will the
Minister of Social Security be pleased
to state:

(a) the number of Employees’
State Tnsurance Hospitals functioning
at present in the country;

(b) the number of such Hospitals
proposed to be opened in UP. during
1965-66; and

(¢) the funds
same?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) Ten.

allocated for the
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(b) One.
(c) Rs. 22,34,800.

Airstrip at Bijapur

1963 J Shri R. G. Dubey:
" | Shrimati Savitri Nigam:
Will the Minister of Civil Aviation
be pleased to state:

(a) the progress made in respect of
construction of an airstrip at Bijapur;
and

(b) whether plans and estimates
therefor have been sanctioned?

The Minister of Civil Aviation (Shri
Kanungo): (a) and (b). A site for the
construction of an airstrip has been
selected. Further details necessary
for the preparation of an estimate for
the work are being collected.

Development of Fisheries

1964. Shri Yashpal Singh: Will the
Minister of Food ang Agriculture be
pleased to refer to the reply given
to Unstarred Question No. 770 on the
1st December, 1964 and state:

(a) the progress since made for the
development of fisheries in India with
the economic and technica! assistance
of Iceland; and

(b) when an agreement is likely to
be signed in this connection?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
D. R. Chavan): (a) and (b). No pro-
ject report has yet been prepared in
order to attract economic and techni-
cal assistance from the Government
of Iceland.
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National Highways

{ Shri Bibhuti Mishra:

| Shri K. N. Tiwary:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Yashpal Singh:

leu'i R. S. Tiwary:

Will the Minister of Tramsport be
pleased to state:

(a) whether it is a fact that the
Central Government have decided to
give financia] aid to each State to
link National Highway with the muni-
cipal areas of the State; and

1966.

(b) if so, the quantum of assistance
given so far to various State Gov-
ernments?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). Perhaps,
the Members refer to the financing of
National Highway links in Municipal
areas. The decision of the Central
Government to give financial aid for
maintenance and/or improvement of
the National Highway links in the
municipal towns with population of
20,000 or more, was taken under Sec-
tion 8 of the National Highways Act
1956, whereby the Central Govern-
ment can enter into an agreement
with any State Government in regard

to the gevelopment and maintenance
of portions of a National Highway
within municipal areas, and such
agreement may provide for the shar-
ing of the expenditure by the res-
pective parties thereto.

2. Under the termg of the agree-
ment, the Central Government will
pay for the development of the Na-
tional Highways within Municipal
areas where a minimum road-land
width of 100 ft. will be available, and
such links will be treated ag nerma-
nent National Highway links.

3. Where road land width of 100 ft.
is not available the portions passing
through Municipal areas will be
treated as temporary links of the
National Highways, and byepasses
aroung such towns will be construct-
ed later on.

4. For the maintenance of both the
permanent and temporary links the
Central Government will pay at the
rate of Rs. 5,000 per mile per year or
the actual expenditure incurred,
whichever is less. If any expenditure
has to be incurred in excesg of
Rs. 5000 per mile for the proper
maintenance of the links, such addi-
tional expenditure has to be borne by
the State Government.

5. So far, such agreements have been
signed only with the State Govern-
ments of Orissa and Rajasthan, who
are now getting financial aid from
the Centre according to the terms
mentjoned above.

The length of such links in Rajas-
than and Orissa is 18.77 miles and
3:25 miles respectively.

Prices of Rice in Kerala

1967 S Shri P. C. Borooah:
* \ Shri P. R. Chakraverti:
Will the Minister of Food and Agri-

culture be pleased to state:

(a) whether it is a fact that the
rice growers in Kerala have demand-
ed higher prices for rice;
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(b) whether the Kerala Adminis-
tration have asked for special financial
aid to meet this demand; and

(¢) if so, the extent therefor and
Government’s decision thercon?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
D. R. Chavan): (a) to (c¢). Yes, Sir,
there was a demand from the growers
for higher prices for rice. The Gov-
ernment of Kerala, however, did not
agree to raise the prices rice but
proposed to subsidize the sale of lime
and lime-products to the paddy culti-
vators of Kuttanad area. Their pro-
posal is under consideration at pre-
sent.

Whole-sale Co-operative Stores

( Shri Bhagwat Jha Azad:
1968 S Shri Yashpal Singh:
{_ Shri Maheswar Naik:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) the number of cities and towns
in the country with a population of
over 50,000 so far covered by whole-
sale stores under the centrally spon-
sored scheme for consumers co-opera-
tives; and

(b) the extent to which the capital
striuctures of the whole-sale stores
already existing have been streng-
thened?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
224. .

(b) Government have been making
share capital contribution to the ex-
tent of Rs. one lakh per unit whole-
sale store.

Milk Plant in South India

1969. Maharajkumar Vijaya Ammd§:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is any proposal
to establish milk plant in South India
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similar to Delhi Milk Scheme and
Aarey Milk Scheme in Bombay; znd

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes. Milk
plants are being established in im-
portant towns of South India. Large
milk schemes on the pattern of the
Delhi Milk Scheme are being esta-
blisheq at Madurai (Madras State),
Bangalore, (Mysore State), and Hyde-
rabad-Vijayawada (Andhra Pradesh).
The capacity of the planis is being
designed according to the population
of the city/town. In the case of
Madras, a milk scheme with a cattle
colony on the pattern of the Aarey
Milk Scheme has been established.

(b) Does not arise.

Capacity of Sugar Industry

(Shri P. C. Borooah:
1970. { Shri Yashpal Singh:
(_Shri A. N. Vidyalankar:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government’s attention
has been drawn to the report in the
Times of India dated the 23rd Janu-
ary, 1965 about inter-Ministerial diff-
erences on licensing additional capa-
city in the sugar industry; and

(b) if so, how far the

report is
correct?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) and (b). There
were no such differences.

Caleoutta-Assam Steamer Service
f Shri Bibhuti Misra:
1 Shri P. R, Chakraverti:

Will the Minister of Transport be
pleased to state:

1971.

(a) whether Pakistan has deman.ded
a meeting between the representatives
of the Government of India and
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Pakistan to settle the financial ques-
tion effecting 5000 Pakistani workers,
serving in steamers plying between
Calcutta and Assam; and

(b) if so, the terms of settlement
that wag arrived at, subsequent to
the strike of Pakistani members of
the crew, immediately after the
Chinese invasion and seeking to
paralyse the movement of goods?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). The
Pakistani crew of Joint Steamer
Companies (now Rivers Steam Navi-
gation Company Limited) went on
strike in East Pakistan on 9th Octo-
ber, 1962, The strike was called off
after protracted negotiations on the
4th December, 1962. A copy of the
Memorandum of Settlement entered
into between the Company and its
striking crew is laid on the Table of
the House. [Placed in Librery, see
No. LT-4149/65]. According to the
Memorandum of Settlement, two issues
are to be referred to a Committee con-
sisting of representatives of the
management and crew with the re-
presentatives of both the Govern-
ments of India and Pakistan being
present either as participants or as
advisers. Both the Governments of
India and Pakistan agreed to the
proposeg reference.

The meeting to discuss these isau?s
will be held on the 8th and 9th April,
1965 at Calcutta.

Strike by Flotilla Crew

f Shri Subodh Hansda:
19722 Sbri S. C. Samanta:

Will the Minister of Transpert be
pleased to State:

(a) whether it is a fact that the
fiotilla crew of the Bombay Port
Trust went on a day’s token strike in
January, 1965 to press their demand
for overtime allowances ag laid down
in the Minimum Wages Act, 1948;

(b) it so, whether they had giv.en
any notice to the Port Trust asthorit-
jes before resorting to such means; and
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(c) themsonsfo:notpajingthe
overtime wages according to the
Minimum Wages Act, 19487

The Minister of Transport (Shri
Raj Bahadur): (a) The strike which
took place on the 15th January, 1965,
lasted only for a few hours.

(b) Yes. But the strike was launch-
ed when the conciliation proceedings
conducted by the Regional Labour

\ Commissioner (Central), Bombay,
were in progress.

(c) The union responsible for the
strike, the Bombay Port Trust Gene-
ral Workers’ union had demanded
that:

(1) the dock flotilla crew on 12
hour shifts, consisting of 8
hours normal dut; and 4
hours overtime, who hag to
work continuously for 24
hourg at a stretch at the time
of weekly change-over of
shifts, should be paid over-
time at double the ordinary
rate of wages for the period
beyond 12 hours, and
a special compensatory al-
lowance granted to certain
employees of the Port De-
partment of the Port Trust
for working on the twelve
Port Trust holidays should
be treated as part of the
“ordinary rate of wages” for
. computing overtime under
the Minimum Wages Act,
1948,

with retrospective effect from the 1st
March, 1951.

Ag regards (1), in the past the
workers concerned were treated as
having workeq in two shifts of 12
hours each, since the shifts fell on
two different calendar days and two
different calendar weeks and were
allowed a continuous rest interval of
24 hours in the following week. This
system had been in force, with the
tacit consent of the crew concerned,
for a number of years. Therefore, the
Port Trust could not accept the de-
mand for payment of double overtime.
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As regards (2), the Port Trust had
been treating the allowance as g com-
poundeq overtime in view of the fact
that it was not practicable to grant
the employees the twelve holidays.
Later, on the advice of the Regional
Labour Commissioner (Central),
Bombay, the Port Trust agreed to
treat the allowance as wages for pur-
poses of overtime under the Minimum
Wages Act from the 1st August, 1964.

Fare Meters for Auto-Rickshaws
( Shri Eswara Reddy:
1978, { Shri Yashpal Singh:
| Shri S. M. Banerjee:

Will the Minister of Transport be
preasea to refer to the reply given to
Unstarred Question No. 413 on the 8th
December, 1964 regarding fare meters
for auto-rickshaws in Delhi and state:

(a) whether Government have re-
celveq the test report from the Na-
tional Physical Laboratory, New
Delhi; and

(b) if so, the decision taken in the
matter?

The Minister of Transport (Shri Kaj
Bahadur): (a) Yes.

(b) The concerned firm {Messrs In-
ternational Instruments Ltd., Banga-
lore) has been asked to incorporate
a few modifications in the fare meter.
Further action will be taken after the
firm supplies the modified version of
the meter for re-checking.

T fag
f‘ﬁﬁﬂhﬁ!ﬁ!ﬂ:
19747 it 7o a0 forrrd :
7 fafw W g @ FOFA
= fF
(7) = a5 &= & fr O agw
Arafeee ST Ton Qufae qifedt ¥
T wEe ¥ s A @ eI W

APRIL 6, 1965

Written Answers 788 6

A fag WY frag v far and;
L 1Ed

(=) afz gt o 37 e § w7
frw fopar T & 7

fafer e § IuwAr (s Py
w) : (F) W% (&), T FEEEEy
o) gHEEr a ¥ faeaw & aw
g7 gNmEEr @ %, feae,
1964 ¥ “giesY’ s mdfea fear
AT AT | ST YA & A 5 AL,
1965 #1 frafaw smwr #t gar &
e Sax qgF gREEEY & F aW A,
FAEEEY a9 & g we famaw ®)
@ F< faar § o seR fee & “aied”
wiE ¥ S g #O oI
AT o ¥, H9X Frugw ¥ &
sfes “FiTd wE F ey ¥
st &t & 1 ag fawa faaiea ww
¥ framendie § 9w aF g fafoa
T & R

Model Highway Bill

1975. Shri Vishwa Nath Pandey:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
Town and Country Planning Organisa-
tion has suggested the amendment of
Model Highway Bill prepared by the
Ministry of Transport to incorporate
a provision for the appointment of
Highway authorities both at the Cen-
tre and in the States; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). Presum-
ably the Hon'ble Member is referring
to the discussions held on the subject
at the Fifth Conference of state Minis-
ters for Town & Country Planning at
Bombay in February, 1865. Copies of
the resolutions passed at that Confer-
ence have been forwarded by the
Ministry of Health to the various
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status of State Highway Acts and the
ed recently. Those resolutions indi-
cate, inter alia, that the Conference
after having considered the present
status of State Highway Acts and the
scope of the National Highway Act
and taking note of the need to estab-
lish a suitable agency to lay down
and enforce standards of roads, tra-
fiic control signs, widths, visibility
distances, etc. and also the need for
preventing ribbon development along
tIfational and State Highways, resolved
1at:

(i) the State Governments may
enact, as soon as possible,
State Highway Acts on the
lines of the Model Bill cir-
culated by the Union Ministry
of Transport and set up State
Highway Authorities who
could be entrusted with the
responsibility of ensuring uni-
formality of traffic control
devices, traffic signs, standards
of roas, as well as control
over ribbon development;

(ii) the Central Government may
consider enlarging the scope
of the present National High-
way Act with a view to bring
within its purview the cont-
-rol of all developments along
National Highways so as to

Preserve and protect the
function of the National
Highways and to ensure

enforcement of traffic signs,
road standards, etc. on Natio-
nal Highways.

Necessary action on these recom-
mendations will be taken by the State
Governments in so far as they are
concerned. As regards National High-
ways, the Government of India are
already processing a proposal for the
enactment of separate legislations for
regulating development along Natio-
nal Highways by way of removal of
encroachments on National Highways
and restricting ribbon development
along these Highways.
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“Freedom From Hunger” Campaign.
1976. Shri Vishwa Nath Pandey:
Will the Minister of Food and Agri-

culture be pleased to state:

(a) whether it is a fact that the
Freedom from Hunger Campaign Com-
mittee of Nottingham donated about
£4,000 to India for the purchase of
a van to be used in India to instruct
the villagers on the best methods of
preparing and cooking local foods; and

(b) if so, whether the van hag been
purchased and how it is being utilis-
ed?

The Deputy Minister in the Minis-
try of Agriculture (Shri Shahnawas
Khan): (a) and (b). The Nottingham
Committee of the Freedom From
Hunger Campaign has offered to sup-
ply a van estimated to cost £2500
in connection with the establishment
of a mobile food and nutrition exten-
sion service in India. The offer has
been accepted. Delivery of the van
is expected in a few months.

Sugar Mills of U.P.

1977. Shri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleased to state the total
amount of cane prices which have
not been paid by the sugar-mills of
Uttar Pradesh to the cane growers
who had supplied sugarcane to the
Mills upto the 28th February, 19657

The Deputy Minister in the Ministry
of Food (Shri D. K. Chavan): Out of
the tota] price of Rs. 49.73 crores for
cane purchased by the factories in
Uttar Pradesh upto 28th February.
1965, Rs. 445 crores were not paid
upto that date.

Development of Sugarcane Culti-
vation

J Shri Ramachandra Ulaka:
1978. 3 Shri Dhuleshwar Meena:

Wil] the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Central 'G—ovem-
ment have given any financial help
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to Orissa for the - development of
sugarcane cultivation in that State
during 1964-65;

(b) if so, the details thereof;

(c) the total acreage brought under
sugarcane cultivation in the State
during the same period; and

(d) the total production of sugar-
cane in Orissa during the same period?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.

(b) No separate grant is sanctioned
scheme-wise, A lump-sum amount
of Rs. 68.84 lakhs was, however, sanc-
tioned as grant for Agricultural Pro-
duction Schemeg including Sugarcane
Development Schemes during 1964-65.

(c) and (d). Information regard-
ing production as also firm estimates
of area will become available in the
All-India Fina] Estimates of Sugar-
cane 1964-65 sometime in June, 1965.
However, the area under Sugarcane
in Orissa during 1964-65 at the 2nd
estimate stage is estimated at 39,600
hectares.

Assistance to Orissa

{ Shri Ramachandra Ulaka:
1979. { Shri Dhuleshwar Meena:
| Shri Rama Chandra Mallick:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the amount of money given by
the Central Government to Orissa
State for carrying out programmes of
(i) Anima] Husbandry, (ii) Dairying
and Milk Supply, and (iii) Fisheries
in that State during 1964-65; and

(b) the amount of money actually
spent so far on the above schemes in
Orissa during the same period?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). The
information is being collected from
the State Government and will be
laid on the table of the Lok Sabha
when received.
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Landing Craft Tractor

1980. Shrimati Savitri Nigam: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No. 406 on the
24th November, 1964 and state the
details and nature of the structural
changes found necessary to be made
in the Landing Craft Tractor s0 as fo
make it suitable for carrying heavy
logs of timber in the Andamanm
Islands?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): The required de-
tails and nature of the structural
changes found necessary io be made
in the Landing Craft Tractor so as
to make it suitable for carrying heavy
logs of timber in the Andaman Islands
are as under:—

(i) Construction of the bridge;

(i) Provision for crew accom-

modation; .
Strengthening the hull

wherever considered neces-

sary;

(iv) Decking the hull with wood-
en planks; and

(v) Installation of the steam crane
for loading and unloading
logs.

(iii)

Dum Dum-Calcutta Hali-Taxi Service

f Shri Subodh Hansda:
1 Shri S. C. Samanta:

Will the Minister of Civil Aviatioa
be pleased to state:

1981.

(a) whether there is any proposal
for operating Hali-taxi gervice from
Dum Dum Airport to Calcutia;

(b) it so, when this will be intro-
duced; angd

(c) whether any fare will be charg-
ed for that; and

(d) if so, the amount to be charged?

The Minister of Civil Aviation
(Shri Kanungo): (a) to (d). To exa-
mine the proposal for operation of
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Helicopter service between Airports
and City airlines offices, Indian Air-
lines Corporation has undertaken an
opinion survey to ascertain airline
passenger preferences. The details
regarding fare etc. will be considered
after the need and popularity of such
a service have been established.

Plan for Rural Areas

1982. Shri Rameshwar Tantia: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state: o

(a) whether if is a fact that his
Ministry has suggested to the Plan-
ning Commission for formulating an
integrated plan for rural areas to
ensure betterment of the village peo-
ple; and

(b) if so, the reaction of the Plan-
ring Commission thereto?

The Deputy Minister in the Minls-

of Communify Development and

Co-operation (Shri B-"S. Murthy):
(a) Yes, Sir.

(b) These suggestions are under
congideration by the Committee on
Social Services of the National Deve-
lopment Council.

Fooq Situation in Tripura

1983. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleaged to state:

(a) whether Government are aware
of the fact that Tribals of the upper
parts of Kailasahar, Dharmanagzar
and Amarpur Sub-Division in Tripura
have been facing serious food crisis
and the Government of Tripura is not
taking effective measures to protect
those affected Tribal Jhumias; and

(b) if so, the steps Government pro-
pose to take in the matter?

The Deputy Minister in the Minis-
try of Foed and Agriculture (Shri
D. R. Chavan): (a) and (b). Due to
failure of Jhum crop in Hill areas
shortage of rice is reported to have
occurred in the Tribal areas of Kaila-
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sahar, Dharmanagar ang -Amarpur
Sub-Divisions, It is, however, not
correct that the Tribals in these urcas
are facing serious food crisis and
that the Government of Tripura is not
taking effective measures to protect
the affected Tribal Jhumias. Rice is
being supplied to these areas through
fair price shops get up in the affected
areas. Specia] Jhumia settiement
scheme on weekly payment basis is
being implemented and test relief
work is undertaken, whenever re-
quired.

Agartala—Calcutta Air Service

1984. Shri Dasaratha Deb: Will the
Minister of Civil Aviation be pleas:d
to state:

(a) whether any special flights of
plane to and from Agartala-Calcutta
were arranged this year to provide
facilities to the Ganga Shangatri of
Tripura during the last “Uttarayan
Sankranti Festival’;

(b) Whether any representation has
been received from the people of
Tripura for providing special plane to
the pilgrims of Tripura during this
holy occasion; and

(c) if so, the action taken in the
matter?

The Minister of Civil Aviation (Shri
Kanungo): (a) Yes, Sir. One extra
flight was operated on the 13th Janu-
ary, 1965. -

(b) Yes Sir.

(c) The Corporation received a re-
quest to operate special flight Cal-
cutta]Agartala|Calcutta on 11th, 12th
and 13th of January, 1965—two flights
each day. As extra schedule on ene-
way load basis was uneconomical, the
flights on round trip charter basis at
a cost of Rs. 3.000 per flight were off-
ered. The organizer of the Piigrims
movement was not agreeable to this
rate. He took one flight on the 13th
January, 1965. However, about all
the norma] flights were operated with
28 seater aircraft with a view io pro-
viding extra seats for the benefit of
the Pilgrims.
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The possibility of operating sche-
duleq flights with DC-4 aircraft was
explored but due to the runway not
being fit enough to receive a DC-4
aircraft this idea had to be dropped.
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General Election to Orissa Legislative
Asseinbly
1987. Shri C. K. Bhattacharyya:

Will the Minister of Law be pleased
to state:

(a) whether his attention has been
drawn to a statement made by the
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Chief Minister of Orissa on ihe 12th
March, 1965, at an annua] function of
the Utkal University that he did not
want the extension of the life of the
present Assembly to the General
Elections in 1967 but wanted the
Assembly elections to be held in May,
1966; and

(b) if so, the reaction of Govera-
ment thereto?

The Deputy Minister of Law (Shri
Jaganatha Rao): (a) No, Sir. Neither
the Government of India nor the
Election Commission have any infor-
mation about the statement saig to
have been made by the Chief Minister
of Orissa on 12th March, 1965.

{b) Does not arise.

Delhi-Calcutta Air Service

1988 J Shri S. M. Banerjee:
" 7\ Shri Daji:
Will the Minister of Civil Aviation
be pleased to state:

(a)whether it is a fact that the
Air service from Delhi to Dum Dum
(Calcutta) vie Kanpur-Banaras and
Patna is likely to be stopped from
1st April, 1965,

(b) if so, the reasons therefor;

(c) whether several representations
protesting against this have been re-
ceived; and

(d) it go, the action taken by Gov-
ernment in the matter?

The Minister of Civil Aviation (Shri
Kanungo): (a) Yes, Sir.

(b) Due to poor load factor bet-
ween Kanpur/Banaras, Kanpur|Patna
and Kanpur|Calcutta a service Delhi]
Kanpur|Lucknow|Banaras | Gorakhpur
has been operating since 1st April,
1965 instead.

(c) No, Ste. .
{d) Does not arise.
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Development of Hill areas

1989, Shri Chuni Lal: Will the Min-
ister of Food and Agriculture be pleas-
ed to state:

(a) the funds allotted to each of the
Governments of Punjab and Himachal’
Pradesh during 1964-65 for the deve-
lopment of hill areas; and

(b) the reasons for the disparity, if
any, in the allotment of such funds?

The Deputy Minister in the Ministry
of Agriculture (Shri Shah Nawas
Khan): (a) A provision of Rs. 4.92
crores and Rs. 8.80 crores has been
made in the Annual Plan of Punjab
and Himachal Pradesh respectively
for 1964-65 for integrated development
of hilly areas. Out of this, amounts
of Rs. 1.07 crores and Rs. 2.35 crores
are for Agricultural Development for
these States respectively.

(b) It is not possible to compare
the outlays for Himachal Pradesh and
hilly areas of Punjab as the entire
area of Himachal Pradesh is hilly
whereas Punjab is only partly hilly.

Cooperative Farming Societies

r Shri Gopal Datt Mengi:
1990. { Shri Samnani:
| Shri Abdul Ghami Goni:

Will the Minister of Cemmunity
Development and Cooperation be
pleased to state:

(a) the total number of co-operative
farming societies functioning in the
country at the end of March, 1964;

(b) the total number
involved in such farms;

of farmers

(¢) the average production of rice
and wheat in these farms and also
the maximum quantity of foodgrains
produced in any single unit during
1963-64; and

(d) how these figures compare with
the average production by individuat
farmers during the same period?
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The Deputy Minister in the Ministry
«f Community Development and Co-
operation (Shri B. S. Murthy): (a)
The total number of cooperative farm-
ing societies functioning at the end
of March, 1964 was 3,762.

Written Answers

(b) The total membership of these
farms was 74,558,

(¢) and (d). Data regarding the
average yields of rice and wheat
on these farms and the maxi-
mum quantity of foodgrains produced
by any single unit are not available.
However, data being collected by a
Committee of Direction appointed to
make an assessment and evaluation of
the programme is expected to give an
indication of the performance of select-
ed cooperative farming societies in
regard to production. The report of
the Committee is awaited;

Welfare of Scheduled Castes und
Schedule Tribes in Uttar Pradesh

1991. Shri B. N. Kureel: Will the
Minister of Social Security be pleased
to state:

(a) the amount sanctioned by the
Central Government to the Uttar
Pradesh Government under the Sche-
duled Castes Welfare Scheme during
the Third Five Year Plan; and

(b) the amount spent so far by the
Uttar Pradesh Government under the
scheme?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chamndrashekhar): The required in-
formation is given below:

(a) The Third Five Year Plan al-
location for Scheduled Castes in Uttar
Pradesh, inclusive of grant for the
scheme of post-matric scholarships,
is Rs. 1014:17 lakhs.

Ik Tha %otai arnount anticipated to
be spent by the Government of Uttar
Pradesh upto 3lst March, 1965 is
Rs. 575:97 lakhs.
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Written Answerg

7898

Plans for Charter Purposes

1992, Shri Karnmi Singhji: Will the
Minister of Civil Aviation be pleased
to state whether Government have
any proposal for purchasing small 4
to 5 seater aircrafts of the Bonanza,
Cessna or piper types both single en-
gine and twin engine for charter pur-
poses?

The Minister of Civil Aviation (Shri
Kanungo): The Question of going
in for smaller aircraft for charter pur-
poses, particularly to cover small
goups of tourists, is under considera-
tion.
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Arya Nagar Ceoperative Store, Delhi

1996. Shri P. L. Barupal: Will the
Minister of Commaunity Development
and Cooperation be pleased to state:

(a) the date when the Arya Nagar
Co-operative Store of Paharganj, Delhi
decided by a resolution to wind up the
store; -

(b) the date un which its liquidation
was decided by the Delhi Administra-
tion;

(c) the reasons for the intervening
delay; and

(d) when the liquidation proceed-
ings are expected to be finalized?

The Deputy Minister in the Minis-
try of Community Development and.
CooOperation (Shri B. S. Murthy): (a)

(a) 9.12.1961.

(b) 14.1.1964

(¢) The resolution dated 9.12.1961
of the store was not received by the
Cooperative Department. It was only
on receipt of a report from the Ins-
pector of cooperative societies dated
27.12.1963, that the store had ceased
to function that the matter was exa-
mined and orders were passed for
liquidation.

(d) The liquidation proceedings are
going ahead. Action is being taken
to collect the assets and dispose of
the liabilities. It is not possible to
indicate the time by which the pro-
cess will be finalized.

Deihi State Ccmsumers’ Co-operative
Stores Federation

1997. Shri P. L. Barupal: Will the
the Minister of Community Develop-
ment and Cooperaticn be pleased to
state:

(a) the date on which the liquida-
tion of the Delhi State Consumers’
Cooperative Stores Federation was
ordered;

(b) the action so far completed
regarding the liquidation of the
federation;

(c) the steps taken by the Deve-
lopment Commissioner to ensure ex-
peditious finalization of its liquida-
tion;

(d) the cause of the delay in this
case; and

(e) whether one of the Inspectors
of the Co-operative Societies was as-
sociated with the administration or
management of this Federation?



7901 Written Answers

The Deputy Ministey in the Minis-
Ary of Community Development and
Cooperation (Shri B. S, Murthy):

{a) 19-6-1962.

(b) (i) Examination of accounts
by the Liquidator.

(ii) Recovery of Rs. 45976 from
sundry debtors.

(iii) Proportionate refund of share
money to five member cooperative
societies.

(c) The Development Commission-
er had been reviewing the progress
of action periodically and issuing
necessary advice to the Liquidator.

(d) Delay has been caused by diffi-

culties encountered in the recovery
of assets.

(e) Yes, Sir, from 26-5-1960 to
15-1-1961,

Delhi Roads

1998 Shrimati Maimocna Sultan:
" 7\ Shri Karni Singhji:

Will the Minister of Transport be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to an article in
*The Hindustan Times’ dated the 21st
January, 1965, captioned Roads that
continue to be a nightmare’; and

(b) it so, Government’s reaction
thereto for improving the state of
the roads in the Capital?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes, Sir.

(b) The roads in the Capital are
mainly in the charge of the Munici-
pal Corporation of Delhi and the
‘New Delhi Municipal Committee.
These roads were originally not de-
signed to meet the present-day in
intensity ot traffic and generally
need strengthening and widening.
“The Government are alive to this
problem., A Committee called the
«Committee on Traffic in Delhi”, ap-
pointed by the Ministry of Home
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Nepalese Banquet to Chinese
Foreign Minister (C.A.)

AfBairs in June 1962, went into this
question and made recommendations
which are being implemented.

12 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

(i) PRESENCE OF INDIAN AMBASSADOR
AT NAPALESE BANQUET TO CHINESE
FOREIGN MINISTER

Shri Kapur Singh (Ludhiana): Sir,
I call the attention of the Minister
of External Affairs to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“The participation by the In-
dian Ambassador in Kathmandu
in the banquet given by the
Government of Nepal to the
Chinese Foreign Minister.” '

The Minister of External Affairs
(Shri Swaran Singh): Mr. Speaker,
Sir, some time before the arrival of
the Chinese Foreign Minister, Mar-
shal Chen Yi, in Nepal, the Ambassa-
dor of India in Nepal sought our
instructions as to whether he should
attend banquets etc. to be given by
His Majesty’s Government in the
Chinese Foreign Minister’s honous.
We instructed the Ambassador to ae-
cept the invitations of His Majesty’s
Government to functions arranged
by them, but not other functions in-
cluding those arranged by the Ch}-
nese Embassy in Kathmandu,

This has been our general approach
in such matters in the past. When
the Prime Minister of China visited
several countries in Asia and Africa
during the period from December,
1963 to February 1964, our Heads of
Missions in those countries had ask-
ed for instructions and gimilar ins-
tructions were sent to them at that
time.

China has committed aggression
on our country and remains in- ille-
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gal and unjust possession of large
portions of our territory. The Gov-
ernment of China spare no pains in
maligning our Government, country
and people. As a matter of policy,
therefore, our representatives abroad
do not accept invitations to functions
arranged by the Chinese except in
Peking, where we maintain a repre-
sentative accrediteq to the Govern-
ment of China.

When, however, the Government
of a friendly country invite our re-
presentative accredited to them to a
function arranged by them in honour
of a visiting Chinese dignitary, our
instructions to our missions are that
the invitation should be accepted. as
an act of courtesy to the government
of the country to which they are ac-
credited. The refusal of such invi-
tations could be regarded as an act
of discourtesy to the host country,
which should be avoided.

With our neighbour Nepal, our re-
lations are particularly close, cordial
and friendly. Government consider
it entirely proper that our Ambassa-
dor in Nepal responded to His Ma-
Jesty’s Government’s invitation as he
did. As I said earlier, he did so un-
der Government’s instructions.

Shrl Kapur Singh: This question
was earlier raised on 30th March 1964
on the floor of this House by means
of a question by Shri Hem Barua and
other Members in connection with a
similar kind of incident at Cairo. At
that time, the late Prime Minister was
good enough to inform this House of
the standing instructions on the sub-
ject, which stated that our represen-
tatives abroad should neither offer
hospitality nor accept hospitality from
members of Chinese Missions. The
hon. Minister of External Affairs has
now clearly dilated on the standing
instructions, which are unexception-
able technically, as far as they stand.
But, in this context, I would like to
ask him whether our political repre-
sentatives abroad are wholly ignorant
of the subtle art of diplomatic megrim
to indicate on such occasions that it
would afford them no pleasure to

at Nepalese banquet 7 0 4
to Chinese Foreign

Minister (C.A.)
participate in honours extended by
others to Chinese dignitaries?

Mr. Speaker: Government have
mentioned the whole policy which
they are pursuing. Now, what more
does he want?

Shri Kapur Singh: It is technically
correct. But I just want to know
whether its implementation cannot be
subjected to the gentle art of diplo-
‘matic megrim.

Shri Swaran Simgh: Certainly, we
expect our Missions abroad to act in
a very diplomatic manner within this
policy.

Shri Kapur Singh: Sir, shall I
explain what is diplomatic megrim?
He does not seem to understand it.

Shri Ranga (Chittoor): In the light
of all that has happened till now, has
not the time come when Government
should reconsider the position and
amend their instructions in such a
way that without offending the host
country our representatives would be
able to excuse themselves from such
functions?

Shri Kapur Singh: This is diplo-
matic megrim, if I might submit.

Shri Swaran Singh: We adopted
this policy and even the hon. Mem-
ber agrees that this appears to be a
correct policy. If the suggestion that
is made is that we should reconsider
it, I do not think that the policy as
such should be reconsidered because
it is not so much the question of our
attitude towards China but towards
the countries to which our missions
are accredited.

Aard (fER) caga@ o
T ¢ fF @ R i & sy
TR F A g femwa IR E
Shri Seolanki (Kaira): When Mar-

shal Chen Yi arrived in Kathmandu,
certain Indian journalists, although
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[Shri Solanki.]
they had the passes for entering the
airport, were refused admission there.
May I know what was the reason for
that even in Kathmandu?

Mr. Speaker: That would be a
different thing altogether.

Shri Solanki: They were covering
the function.

Mr. Speaker: Whether our repre-
sentatives ought to have attended it
er not is the only question here.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Is the Government so obli-
vious of the historic pledge taken by
this House on the 14th November,
1962, or has it become such an inver-
tebrate wonder that it develops cold
feet where Chinese dignitaries are
concerned; in post-prandial speeches
at this banquet did the Chinese
Foreign Minister praise, maybe rightly
30, Nepal's non-alignment policy but
viliied India by saying that India,
though apparently non-aligned, is
really aligned; and was the banquet
given by President Nasser to the
Chief of the German Democratic
Republic, Herr Ulbricht, not attend-
ed by our Ambassador in Cairo though
GDR is a friendly State; if so, what
are the reasons for these anomalous
and egregious standards?

Mr. Speaker: He knows
the distinction.

himself

Shri Harl Vishnu Kamath: 1 do
not; let him explain.

Mr. Speaker: We have not recog-
nised the GDR. .

ot vy fama () : IR oS
Rz FT a5 F T IAHT A AT
anfed

Shri Swaran Singh: About the first
part, really 1 do not know whether
a reply i% necessary, but I would say
that there is ne question of cold feet
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Chinese Foreign Minister (C.A.)

at all. We are pursuing a policy
which is a correct policy and I have
enunciated that policy. If in the
course of a function somebody makes
a speech which is not to our liking,
that does not mean that we should
not attend such function; and, at our
functions we can mske any speeches
that we like. Therefore, if we adopt
this as a policy that we are not going
to attend any function or we are not
to participate in them anywhere if
any speech of any type is going to
be made against us, I do not ¢hink it
will be a very wise thing for us to do.

Shri Hari Vishnu Kamath: On a
point of order, Sir. May I tell the
Minister that at many foreign capitals
in Europe and America, such inci-
dents take place sometimes where
there are diplomatic functions; and on
one occasion Mr. Khrushchev made a
speech that was deemed as hostile to
Britain and America, their ambassa-
dors walked out of the function®
Here they are boneless wonders, and
get cold feet. That is the right des-
cription of the Government. Have
they got any courage and guts?

Mr. Speaker: Shri Hem Barua.

Shri H. N. Mukerjee (Caloutta
Central): Could we not have a cla-
rification? The answer does not. . .

Shri Hari Vishnu Kamath: Dis-
graceful conduct. Shameless.

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): You
are shameless.

Shri Hari Vishnu Kamath: 1 repeat,
shameless, I did not say, “You are
shameless”. The Government is
shameless.

it qordt ;Y fergeT A 0T
¢ FHAT T T TAIE TGN E TR
B T ¥ Iy HT I 7 g 3
Mr. Speaker: Would this end here?
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Shri Hari Vishnu Kamath: What
does he mean by saying, “You are
shameless”? 1 said, the Government
is shameless. The Government is an
impersonal  entity. For this it
deserves the highest condemnation.

Mr. Speaker: If hon. Members
indulge in such invectives. ...

Shri Hari Vishnu Kamath:
not; he provoked me.

1 did

Mr. Speaker:
himself. . ....
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ot e (wiewT) @ @ §e W
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weaw WERE - gy fafree Ty
¥ e A g
Shri Hari Vishnu Kamath: May I
request you to ask the Minister to
clarify the position?
Mr. Speaker: I am asking him.

Shri Swaran Singh: About the
function in Cairo, the distinction is
quite clear. This was in honour of
dignitary of a country with which
we have not got diplomatic relations.

Shri Hari Vishnu Kamath: May I
still implore you to consider that my
question has not been answered?

s form Aromw (IEEY) WA
& g st 0% fam W g@
e HRE

weaer W ¢ AY A AEE W
T § |
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& fF O F AT A T
T | WF §E X, ST W,
AEATA BT g AT WY G HFT
| % fodt & w9 9x waEAardy
Wy ..

weqW WEEW WY A §B 6
FEAT AR & ¥3 |

Chinese Foreign Minister (C.A.)
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Shri Hari Vishnu Kamath: May I

request you to direct the hon. Minis-
ter to answer the point iraised by
me? I said that in all these....

WEAN WEAA A N AT AGH
AT ISWT & IEF TR A O AT
qifeET T FEAT IEY & | TN A,
TYEY F4T F7AT 3§ 7

ot TRATIC: T (a9 Tga w5
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sy & W § | o e g Ay
& | foeit 3 =BT WY A FoE agAT
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off e AT g # A% fraw
aw g § 5 fog dva & am A
T Y WX fomd 99 97 g 17
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@ O | e & e § o
T = W g8 HFT Y TR & )
TIET TN 47 & FF FEwE ST AR
oY« safag St frm s

WA ITHT AT FAT § A TEAHE ®

wifgu £ ag Wt g } WREF I
T gw AT §TA

Shri Hari Vishnu Kamath: May I
now request you very earnestly to
ask the hon. Minister to clarify the
position? For, as I said, as far as I
know, in most sophisticated capitals
of the world where there are trained
diplomats who know their job well,
this has happened; it has happened
in Washington, it has happened in
Moscow, and it - has happened in
London and in Paris where after a
banquet or some such function.

Mr. Speaker: Shri Kamath is pur-
suing his earlier question. But I am
worried by the point raised by Shri
Tyagi.

Shri Hari Vishna Kamath: I thought
that that had been disposed of. That
was why I raised my point, because
the hon. Minister did not clarify that
part of my question.

Where the diplomats who attended
a function felt offended by any
remarks made by any dignitary
against their country, they had no
hesitation in walking out of the func-
tion; theyhave done it in Moscow,
in Washington and other places. But
our people have developed cold feet
under instructions from Government.

Shri Swaran Singh: It is incorrect
that our diplomats develop cold feet
in such situation. There have been
occasions where when any remarks
had been made against India, pro-
tests had been lodged; and these pro-
tests have been lodged on many occa-
sions in different parts of the world.

Shri Hari Vishnu Kamath: That is
only paper protest. Why should they
not walk out of the function?

at Nepalese banquet 7912
to Chinese Foreign
Minister (C.A.)

Shri Swaran Singh: Even here, if
there had been any clear pointer or
India had been mentioned, certainly
our Ambassador was expected to
exercise his discretion and to lodge
a suitable protest. But this should
be left generally to the discretion of
our Ambassador who might be attend-
ing such a function.

I agree to the general proposition
which Shri Kamath has stated that if
in any functions or in any meetings
any statements are made which are
against our couniry then certainly
our Ambassador should make a proper
protest either by a statement or by
leaving the function depending upon
the circumstances. There is no con-
troversy on this principle, which I
accept, and our Ambassadors are
expected to follow this.

Shri Hari Vishnu Kamath: Why
do they not walk out? They have
no guts and no courage to do so.

Shri Hem Barua (Gauhati): The
average Indian citizen has set up a
high moral standards by refusing to
hobnob with the Chinese, whereas our
Government’s official representatives
are actively co-operating and frater-
nising with the Chinese even after
the Chinese have attacked us. In the
context of that, may I know how do
Government reconcile this double
standard with the actual facts as they
are today?

Shri Swaran Singh: There are nc
double standards. No one is hobnob-
bing with the Chinese, nor is it cor-
rect to say that they are co-operating
with the Chinese. Attending a func-
tion arranged by a friendly country,
to which our ambassador is accredit-
ed, is neither hobnobbing, nor does
it amount to co-operating, with the
Chinese. So this suggestion is un-
warranted.

Shri Hem Barua: He has not replied
to my question.

Mr. Speaker: Now the answer has
been given.
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Shri Hem Barua: An Indian citizen
does not go to a Chinese function or
any function arranged in their
honour. ...

Mr. Speaker: There is nothing more
io be said.

Shri Hem Barua: Are we to under-
stand that we can also attend thess
functions, that is, Indian citizens can
also attend these functions?

Mr. Speaker: He will resume his
zeat. Shri Yashpal Singh.

it e Tag (FTmT) WA
o= & i < 3 Sr1g oTg ARt X AT
S5y &Y @9 T g¢ § WK T AU
Sy & gy #Y gEaTg g g
¥ TwadsT A TAT § AR fegam
¥ dmddex T 9 @ a9 F
#=x § wiifs ag = ] A IS A
#dr FW FET ARY § W ww AT
Foar 3 feg Sfa @ ?

=it et g : @ ATEiEa TR
S A e & Ty g1 § R 9 agl
&y frdt o9 ¥

12.22 hrs,

RE: CALLING ATTENTION NOTICE
(Query)

Mr. Speaker: There was another
call attention notice by many Mem-
“pbers. Shri Tridib Kumar Chaudhuri
is the first signatory. It was calling
the attention of the Minister of Home
Affairs to the situation arising out of
the sealing of the India-East Pakistan
border. I got letters this morning
also. 1 have referred it to the Minis-
ter. The Members want an imme-
diate answer to be given, because the
situation is worsening. 1 have asked
4he Minister to make a statement at
3.30 p.m. today. Would it be all right?
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The Minister of Home Affairs (Shri
Nanda): The External Affairs Minis-
ter will answer it.

Mr. Speaker: At 530 pm. the
External Affairs Minister would
answer it.

Shri S. M. Banerjee: Let the
Rehabilitation Minister also be pre-
sent then.

12:222 hrs.
PAPERS LAID ON THE TABLE

GOVERNMENT RESOLUTION RE: APPOINT-
MENT OF CENIRAL WAGE BOARD FOR
tHe HEAVY CHEMICALS AND FERTI-
LISER INDUSTRIES

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): I beg
to lay on the Table a copy of Govern-
ment Resolution No. WB-12(1)/64
dated the 3rd April 1965, regarding
appointment of the Central Wage
Board for the Heavy Chemicals and
Fertiliser Industries. [Placed in Lib-
rary, See No. LT-4143/65.]

NOTIFICATION AMENDING DELEI MoOTORS
VEHICLEs RULES

The Minister of Transport (Shri Raj
Bahadur): I beg to lay on the Table @
copy of Notification No. F.19(9) /64-
PR(T) published in Delhi Gazetle
dated the 17th December, 1964, making
certain amendment to the Dethi Motor
Vehicles Rules, 1940, under sub-gection
(3) of section 133 of the Motor Vehi-
cles Act, 1939. [Placed in Library,
See No, LT-4144/65].

RorLEr MiuLs WHEAT PRODUCTS (PrxcE
CONTROL) SECOND AMENDMENT
ORDER

The Deputy Minister in the Minis-
of Food and Agriculture (Shri B.

R. Chavan): I beg to lay on the Tabls
a copy of the Roller Mills Wheat Pro-
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ducts (Price Control) Second Amend-
ment Order 1965 published in Notifi-
cation No. GSR 492 dated the 24th
March 1965, under sub-section (6) of
section 3 of the E:sential Commodities
Act, 1955, [Placed in Library, See No.
LT-4145/65].

12.23 hrs,

ESTIMATES COMMITTEE
SEVENTY-FIRST REPORT

Shri A. C. Guha (Barasat): I beg to
present the Seventy-first Report of the
Estimates Cemmittee on the Ministry
of Rehabilitation—Reception, Disper:al
and Rehabilitation of New Migrants
arriving in India from East Pakistan
since 1st January 1964.

12.23 1|4 hrs.
ELECTIONS TO COMMITTEES

(i) NATIONAL SHIPPING BOARD

The Minister of Transport (Shri Raj
Bahadur): I beg to move:

“That in pursuance of sub-
section (2) (a) ot section 4 of the
Merchant Shipping Act, 1958, the
members of Lok Sabha do proceed
to elect, in such manner as the
Speaker may direct, four members
from among themselves to serve
as members of the National Ship-
ping Board to be reconstituted
with effect from the 8th June
1965”.

Mr. Speaker: The question is:

“That in pursuance of sub-
section (2) (a) of section 4 of the
Merchant Shipping Act, 1958, the
members of Lok Sabha do proceed
to elect, in such manner as the
Speaker may direct, four members
from among themselves to serve

122 (Ai) LSD—4.
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a3 members of the National Ship-
ping Board to be reconstituted
with effect from the 8th June
1965”.

The motion was adopted.
(ii) EsTiMATEs COMMITTEE

Shri A. C. Guha (Barasat): I beg to
move:

“That the members of this House
do proczeq to elect in the manner
required by sub-rule (1) of Rule
311 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, thirty members from
among themselves to serve as
members of the Committee on
Estimates for the term beginning
on the 1st May 1965, and ending
on the 30th April -1966”.

Mr. Speaker: The question is:

“That the members of this House
do proceeqd to elect in the manner
required by sub-rule (1) of Rule
311 of the Rules of Procedure
and Conduct c¢f Business in Lok
Sabha, thirty members from
among themselves to serve as
members of the Committee on
Estimates for the term begining
on the 1st May 1965, and ending
on the 30th April, 1966”.

The motion was adopted.
(iii) PuBLic AccOUNTS COMMITTEE

Shri Morarka (Jhunjhunu): I beg
to move:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule
309 of the Rules of Procedure and
Conduct of Business in Lok Sabha
fifteen members from among
themselves to serve as members
of the Committee on Public Ac-
counts for the term beginning on
the 1st May, 1965 and ending on
the 30th April, 1966”.
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Mr. Speaker: The question is:

“That {he members of this Houze
do proceed to elect in the manner
required by sub-rule (1) of Rule
309 o¢ the Rules of Procedure and
Conduct of Business in Lok Sabha
fifteen members from among
themselves to serve as members
of the Committee on Public Ac-
counts for the term beginning
on the 1st May, 1965, and ending

- on the 30th April, 1966”.

The motion was adopted.
- Shri Morarka: I beg to move:

“That this House recommends to
Rajya Sabha that they do agree
to nomina‘e seven members from
Rajya Sabha to associate with the
Committee cn Public Accounts of
the House for the term begin-
ning on the 1st May 1965 and end-
ing on the 30th  April 1968 and
communicate to  this House the
names of the members so nomina-
ted by Rajya Sabha”.

Mr. Speaker: The question is:

“That this House recommends to
Rajya Sabha that they. do agree
to nomin3ie seven members from
Rajya Sabha to associate with the
Committee o Public Accounts of
the House for the term begin-
ning on the 1st May 1965 and end-
ing on the 30th _ April 1966 and
communicaie to  this House the
name: of the members so nomina-
‘ted by Rajya Sabha.

The motion was adopted.
12.25..nrs.

COAL "MINES - PROVIDENT FUND
BONUS. | (AMEND

- The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): On be-
half of Shri A. K. Sen, 1 beg to move

6-4-65.

_m:'Publis};éd in Gazette ‘c_.Jf-India ex- traordinary, Part II,
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and Power

for leave to introduce a Bill further to
amend the Coa! Mines Providnt Fund

: ,{and Bonug Schemes Act, 1948,

S Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Coal Mines Provident Fund and
Bonus Schemes Act, 1948”.

The motion was adopted.

Shri Jaganatha Rao: I introduce the
Bill.

12.25} hrs.
DEMANDS FOR GRANTS**—Contd.
MINISTRY OF IRRIGATION AND POWEK

Mr. Speaker: The House will now
take up discussion end voting on De-
mand Nos. 72 to 74, 135 and 136 re-
lating to the Ministry of Irrigation and
Power for wtich fve hours have been
allo‘ted.

Hon, Members desirous of moving
their cut motion: may send slips to the
Table withia 15 minutes indicating
which of the cur motions they would
like to move.

DeManp No. 72--MINISTRY OF IRRIGA-
TiIGN AND POWER

Mr. Speaker: Motion moved:

“Thit a sum not exceeding Rs.
25,47,000 be granied to the Presi-
dent to ccmplete the sum neces-
sary to deiray tihe charges which
will come in course of payment
during the year enuing the 3ist
day of Mavch, 1568, in respect of
‘Ministry of Irrigation and Power".”

Demand ‘No. 73—MuLTI-PURPOSE
RIVER SCHEMES

Mr. Speaker: Motion moved:

“That 5 sum uoi exceeding Rs.
1,75,31000 be granted to the Presi-

ection 2, dated

++Moved with the recommendation of the President,
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dent to compleie the sum neces-
sary defray ihe charges which
will come ir course of payment
during the year ending the 3lst
day of March, 3266, in respect of
‘Multi-purpose River Schemes'.”

Demanp No. 74—OteEr REVENUE Ex-
PENDITURE GF THE MINISTRY OF
IRRIGATION AND POWER

Mr. Speaker: Motion moved:

“That a sum nol exceeding Rs.
7,84,79.900 bLe gianted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
wil! come 1t course of payment
during the ytar ending the 31st
day of March, 1966, in respect of

‘Other Revenue Expenditure of
the Ministry of lrrigation and
Power’.” ‘

Demand No. 135—CapiTaL OUTLAY ON
MULTIPURPOSE RIVER SCHEMES

Mr. Speaker: Motion moved:

“That a -um not exceeding Rs.
21,27,53.000 be granted to the
Presideat o compiete the sum
necessary to defray ithe charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966 in respect
of ‘Capital Outlay on Multi-pur-
pose River Schemes’.”

DEmMAND No. 136—OTHER CAPITAL OurT-
LAY OF THE MINISTRY OF IRRIGATION
AND POWER

Mr. Speaker: Motion moved:

“That a sum not exceeding R
8,56,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which wiil come in course of pay-
ment during the year ending the
31st day of Maich, 1966 in respect
of ‘Other Capital Outlay of the

=y

Ministry of Irrigation and Power”’.

These Demands-are now before the
House.
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Shri Krishnapa] Singh (Jalesar):
Though I must say that the Ministry of
Irrigation and Power has done some
good work during recent years, a lot
more remaing to be done.

The position a3 regards irrigation
in the country is that out of the total
cultivateq area of 328 million acres in
1960-61, the net irriga.ed area was
60:2 million acres, which is 20 per cent
of the total cultivated area. Out of
this, the area irrigated by Gov-
ernment canals is only 22 million
acres, which is seven per cent of
the total cultivated area. The
area irrigated more than once Wwas
on'y 8.7 million acres, which was only
a small fraction of the total cultivated
area. I must say that this is a very
disappointing state of affairs. Gov-
ernment should think of remedying it.

In the Third Plan the target for ir-

rigation potential, of major and
medium works, was placed at 24- 47
million acres, but only 16.4 million
acres ha- so far been achieved. It is

cxpected that by the end of the pre-
sent Plan, another two to three mitlion
acres wil be irrigated. Therefore, we
shall still be short of the target.

It ig obvious, therefore, that the
major and medium irrigation works
cannot solve our problem of irrigating
the entire cultivated area. What is
necessary is that we should turn our
attention to minor irrigation works.
Minor irrigation works are the only
way of solving this problem.

1 understand that the Government
of UP. has, during the present year,
constructed about 91,000 new masonry
wel's, or has helped the cultivators to
construct this number of masonry
wells. Other States are also either
constructing masonry wells or tanks
and minor irrigation works.

This brings us to the problem  of
generating adequate electric power for
pumping water from these minor ir-
rigation works. As regards this, our
present position is rather disappoint-
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ing. I would like to give the figures
of a few countries. Some years back,
Lord Birkinhead wrote a book in
which he prophesieq that India or
the .:ub-mounianeous regions along
the Himalayas and other mountains in
India would become the most highly
industrialised parts of the world. We
are far from achieving that stage. The
United States of America generates
943,053 million kw of electric power.
For the United States, the installed
capacity in thousand million kWs is
208,760. For UK, it is 42,490. For
USSR it is 82,461, while production in

USSR is 369,275 million kWs. Even
China generates 58,500 million kWs
while India generates only 25,815

million kWs. The installed capacity
for India is 6,712 in thousands of kWs
We are still very far behind what we
are to achieve. It appears from the
report of the Ministry that the pro-
gress of most of the works had been
held up due to want of adequate mate-
rials and want of forecign exchange.
These two bottlenecks shoulq be re-
moved as early as possible and this
important work should be speeded up
at the earliest posiible opportunity.
There is another important point
about the cost of the electrical energy
that has been produced. No figures
are given as regards the comparative

cost of power which is generated
in this country, and in other
countries. 1 remember to have

read an article some years back in a
magazine edited by the late Dr. Meg-
hnad Saha in which the auther said
that the cost of generating electricity
in India was the highest in the world
which means that the cost of power
supplied for industrial and agricul-
tural purpose; would also be the high-
est. 1 would like to know what the
present position is.

So far as my State is concerned,
they charge a uniform rate of 14 paise
per unit at present which 1 dare say
is etremely high. I understand from
the report that the Ministry is pro-

posing to reduce the charges to 9 paise

per unit, Then there are certain other
difficulties with which the consumer

is faced, such as the minimum charges.
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Even an agriculturist hag to pay this
minimum charges. Current is not al-
ways supplied in time. Sometimes
current is supplied 1n April or May,
just before tne rain starts. If the
cultivator is unable tc consume any
current during the monsoon, which he
could not pussibly do, then he has to
pay the minimum charges. Some sort
of trouble is tnere with regargq to the
line installation charges. The con-
sumer cannot a:way. afford to cons-
truct his own iine which is very costly.
Therefore, he has to request the Gov-
ernment to construct a line for him
and when the line is constructed the
consumer has lo pay the cost in instal-
ments. It so happens that if a line is
constructed for one particular con-
sumer, the Government on the applica-
tion of the other consumers allows
other connections. Then, when the
connections are uailowed, it is not al-
ways decided by the Government to
reduce the cost which the original con-
sumer pays. It takes a long time. He
hag to go on making repre-entations
and for years correspondence goes on
and the consumer is put to a loss. I,
therefore, hove that the Government
will take these points into considera-
tion.

Some of our projects which are
very important have got to be taken
up—in South India, Nagarjuna Sagar
and Sri Sailam projects; in Rajasthan,
the Rajasthan canal which is going to
carry water to the desert and so on.
I understand that in Gujarat, they are
very much neglected; so also in Ori-
ssa. There are sc many other pro-
jects as will sureiy be in a vast country
like ours. Madhya Pradesh has a
number of rivers which could be ex-
ploited and power generated and water
used for irrigation. It is time that we
took up this work seriously.

The other point, a very important
point, is with regard to electrification
of rural areas. Out of 55 lakhs of
villages, so far less than 40,000 have
been electrified and we are tolq in the
report that by the time of the birth
centenary of Mahaitma Gandhi, one
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lakh villages will be electrified. I do
no: know why we should impose a
limit on rural electrification. It will
be difficult for these States which are
constructing mminor irrigation works or
even for individual cultivators to pump
water ang irrigate their crop if electri-
city is not made available to them.
Therefore, the work of electrification
of the rural areas should be speeded
up and we should try to see that as
many villages as possible are supplied
with electric current.

Now a very important point which
has been agitating the minds of our
countrymen, especially the country-
men of the rural areas, is the question
of floods. In 1963 they causeq a
damage of over one hundred crores of
rupees throughout the country. The
exact figures are nol available to me
for the couniry but in Uttar Pradesh
alone, the damage caused to crops was
well over Rs. 18 crores; 3.31 lakhs of
houses were ¢ither destroyed or
damaged and over 2,000 cattle and 300
human lives were lost. The amount
of discomfort and injury to health
which was caused by water-logging in
the flooded areas wag enormous. The
cause of these floods in most cases is
the silting of rivers which have be-
come shallow and cannot hold all the
water during the rainy season. Then,
there is the question of canals, roads,
railways which interrrupt the natural
drainage in the country. Unfortuna-
tely, when roads, railways and canals
are planned, adequate arrangements
are not made for drainage of water
with the result that during the mon-
soon vast areas of the country are
flooded or become waterlogged. Water
cannot flow. The reason is that the
bridges and culverts are not broad
enough to permit the flow of water to
the lower areas. Therefore, what is
required now is that a correct assess-
ment should be made and as early as
possible the drainage improved. Some
neyw drains have been constructed, but
they are not adequate. A lot will
have to be done., We have hearq a
lot about the floods .in Delhi. Delhi
being the capital probably  attracts
greater attention. But in my consti-
tuency alone, a large area than the
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entire area of the Union Territory of
Delhi was flooded last year. If one
goes there , one would find that at
several places water is collected even
at present. In one place I found that
a new jheel of about six to seven miles
in length and a mile in breadth has
been formeq by these floods, and the
cultivators who were rather prospe-
rous, who owned more than 3 hundred
bighas of land, were working on the
railway as labourers and have had to
dispose of their cattle because they
cannot feed them and they cannot
feeq their familes. Very good land nas
been submergeqd under water, 1
therefore hope that this qustion of
drainage, construction of new drains
and the improvment of drainage on
roads, railways and canals will be
taken up as speedily a; possible. The
people are very anxious; even at pre-
sent, when the rains are two to three
months away, the pople have already
started feeling that they would again
be put to loss, that their cattle would
be destroyed, that their house; would
fall and they would have to move
away with their families. I therefore
hope that the Ministry will tackle this
problem satisfactorily.

According to the report, the Minsitry
admits that adequate funds are not
available. They neeq about Rs. 300
crores for the construction of the
necessary drains and other measures,
but only about Rs. 25 crores have been
placed at their disposal. I would
lik to emphasise on this Ministry as
well as on the Ministry of Finance that
they should allow sufficient funds for
this very important purpose, which
would alleviate the sufferings of the
large number of people, and save the
country from incurring losses. It will
be an investment; every year, ag it is,
revenue to the tune of crores and
crores of rupees has got to be remitted
and taccavi and ratuitous relief has to
be given.

I shall now say a few words about
this relief. The relief is so small and
is so insignificant that when I worked
out the figures for Uttar Pradesh, 1
found that it came to just Re. 1 per
head of the people who are affected
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by floods. With one rupee, he can-
not possibly construct a house; he
cannot possibly purchase grain or good
seeds for the next crop. Therfeore, if
relief is to be granted, adquate relief
chould be given.

There is one other aspect of this re-
lief. When taccavi is given or any
other relief is distributed, the entire
money does not reach the man for
whom it is meant. It is known to
everybody that when this money is
collected, not only the proper amount,
but some thing extra has got to be
paid by the man who accepts this
relief. So, I hope that this important
aspect will receive the attention of the
Ministry.

The only other point which I may
mention here is waterlogging and the
subsoil water which has risen in cer-
tain part; in Punjab ag wel] as in
Delhi and near about Delhi, in South
India and in quite a number of other
parts of the country. Due to the con-
struction of canals and due to the
heavy rainfall, subsoil water has risen
with the result that most of the good
land has been rendered unculturable.
Unles; some arrangement is made for
improving the water-level of subsoil
water, it will become difficult to go
ahead with our schemes. It could be
done eiiher by pumping or by impro-
proving the drainage. This problem
hag now become more and more
serious. I therefore hope that the Mi-
nistry will pay adequate attention to
this problem and improve the con-
ditions of some of the very good lands
which have been affected in the last
few years by this problem.

I again reepat that the Ministry has
done some good work, but there is
quite a lot of work which remains to
be done. Most of our projects which
were conceived formerly have proved
to bz uneconomic. Therefore Isay that
although all the important projects
shoulq be taken up, all those which
have been taken in hand should be
speeded up, we should pay greater at-
tention to minor irrigation works.
Minor irrigation works are the only
‘way by which we can solve our pro-
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Minister will pay adequate attention
to thig very important subject.

Shri lgbal Singh (Ferozepur): Mr.
Speaker, Sir, I support the Demands
for Grants under the control of the
Ministry of Irrigation and Power. As
far as the last year is concerned, this
Ministry has done gooq work. Many
schemes have been included, and the
work that has been done on all other
schemes is nearing completion, and
some new power stations that have
been established have also begun to
generate power. All this gives us
nopes for the growth and prosperity
of India as a whole.

Wherever these schemes have begun
10 take effect, they could be com-
mented upon, and we could commend
the efforts’ of the Government, But
still, the time has come when we
should study the bottlenecks that are
coming. We should find out whether
these bottlenecks are in relationship
between one State and another or
whether they are in respect of foreign
exchange due to which things are
stagnant and so on. I say this because
there are so many inter-State dis-
putes. So, this is the time when we
should take some measures. We should
create, on an all-India basis, perma-
nent river boards, which shoulg be
under the control of the Government
of India. The old Acts cannot help
us in the matter of river disputes
But those Acts can be and must be
amended, and the Government ot
India should take up the inter-State
river water disputes and the inter-
State water resources under their
control and they should develop the
schemesaccording to  the national
policy and not benefit one State or
another. The States are at logger-
heads, One State says that its water
has been taken away; another State
says that its jands have been taken
sway. And there are so many com-
plications like this. Now is the time,
when the fourth Plan is to commence,
that the Government of India should
take up the matter.

Secondly, as far as the potential is
concerned, it was estimated as 25
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million. Now, it has come to 19
million. We may, however, create only
16 million, That is not a good prog-
ress. Whatever the difficulties, it is
for the Ministry to come to the House
and request for help. Whether the
difficulties are with regard to the
foreign exchange or more money, or
any other resources, they must come
up before the country and this House
and tell us. What is more, they must
push up the work on hand, because
the whole prosperity of the peasant
and the whole prosperity of the rural
areag depend on this Ministry. If the
Ministry lags behind, practically the
whole of rural India will lag behind.
There can be no denial of the fact
that if the peasant does not get water,
he cannot be prosperous.

Then I come to another important
point which is the international Indus
water treaty, The first phase of the
withdrawal shoulq the completed on
the 31st March, and that date has gone
by. With the completion of the
Trimu-Islam  link in Pakistan, we
should withdraw our waters in the
first phase. If there is any difficulty,
the Minister should come before this
House ang tell us. Otherwise, as far
as Pakistan is concerned, it is giving
a lame excuse that it has completed
the canal but the contractor has not
handed it over. The areas from which
I and Maharaja Karnisinghji come are
the worst sufferers. We agreed,
because it was a national agreement
and we did not grudge, But the time
has come to withdraw the water under
the first phase If still Pakistan per-
sists, they must senq the reply that
under the treaty, at the most they can
have water for one year and they
shouid not be given more time under
any circumstances, because the suffer-
ings. of the people of Punjab and
Rajasthan, of Ferozepore and Ganga-
nagar, are immense. When crops
mature, water recedes and the output
becomes very less. So, firstly we should
withdraw the water and secondly
when the treaty is going to end in
1970, we should have created the po-
tential to withdraw the whole water.
The Government of India is not doing
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a national duty. The Beas dam is
progressing, but it is not according to
schedule. I do not know whether we
will be able to complete the Beas
dam and Thein dam in time. It is an
international agreement and its cbli-
gations and repercussions should be
realised, Thein Dam and Beas Dam
are most urgent and they must be
completed according to schedule, so
that by 1970 or at the most 1973, we
should be able to take the whole water
which is due to us, No water should
go to Pakistan after that. It should be
taken as a national measure. The hon.
Minister should not say that the
Planning Commission or some other
department does not agree. These pro-
jects should be given highest priority
in the circumstances in which we are
placed.

The biggest problem of Punjab is
waterlogging, because of the crea-
tion of so many canals, roads, increase
of rainfall, etc. To remove that
problem, the Punjab Government has
taken up a programme of drainage,
which is quite comprehensive and big.
The Centre has given Rs. 16 crores
for the third plan. But they have spent
Rs. 16 crores in the first two years
and now they are spending more
than Rs. 20 crores from their own
resources. The Government of India
should help them. Waterlogging is a
national problem and not the problem
of one State, The premier State of
India, the granary of India, is being
ruined because of waterlogging. More
land ig going out of cultivation than
coming in every year. The Punjab
Government have no resources. They
have spent Rs. 20 crores from their
own resources, because of the pres-
sure from the people; they cannot be
indifferent to the sufferings. of the
people: For drainage, they have spent
Rs, 20 crores and they require more
than Rs, 20 crores still for this yezr.
That money should be given as ex-
gratia grant or any oOther grant, so
that they can complete all the pro-
jects in their drainage programme.

There 'is no money for maintenance
and repairs of existing drains ana
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bridges. There are so many bridges
connecting the villages, and resources
are not enough. The Government of
India should help them in this also.
Otherwise, if they are not maintained
properly, the money spent alreacy
will be a waste, So, more money
should be provided to Punjab in the
fourth plan, so that the facilities
already createq may be maintained.
If we put the flood water from these
drains into the canals which go into
arid areas where there is not much
rainfall, it will be useful. For example,
if you put the flood water from the
Chandbhan Drain intg the Sirhind
Canal, Gang Canal and Rajasthan
canal, that can increase the storage
at Gobindsagar as well as the storage
at the Beas dam. We should link up
these drains in such a way that flood
water may be removed from places
where it is dangerous and utilised in
another place for beneficial purposes.

Coming to electricity boards, I do
not think they are functioning well

in the present context. We have
created them as autonomoug bodies
with old rigid ideas copied from

USA, where the whole situation is
different from ours. Pressure has
come on the electricity board for rural
electrification, The time has come io
change the functioning of these boards
totally; if we cannot do away with
them, because they are a bottleneck
in our progress. We are producing
steel in the country which is not
economical, because it cannot be
economical in the beginning, How can
it be economical to take electricity to
the villages for tubewells? How can
the electricity board say this or that
is not economical and be a bottleneck
in our progress? We should have an
open mind and take big decisions.
The time hag come to review the
functioning of the electricity boards.
Generation and distribution of power
may be given to them. But as far as
development work and taking
electricity to villages is concerned, it
is not profitable and they cannot
have resources from them. The State
Government is not helping,
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We have got a big programme ot
rural electrification. That is the hope
of rural India. True, it is not a paying
business, but even in America, Russia,
Britain and in any other country ot
the world, it is not a paying business.
How can it be paying here? India is
a poor country where we have high
construction and maintenance cost,
red-tapism, officialdom ang so many
bottlenecks. (Interruptions).

We are hoping to complete the
electrification of 1 lakh villages on
the centenary of Mahatma Gandhi’s
birthday. That is a big programme
for which we require Rs. 200 to Rs, 300
crores. From where can it come? The
Government of India should give a
grant to the State Government for
rural electrification. We shoulg tape
the resources of LIC for this purpose.
Why not LIC help in the develop-
ment of rural areas? They are giving
loans to anybody, even to companies
which are not genuine, companies
whose management cannot be relieg
upon. LIC can give loan to the Siate
Government and the State Govern-
ment can give loan to the State electri-
city board for rural electrication. That
is the only hope for completing this
target of 1 lakh villages. We should
tap the resources of both the Centraj
and State Governments and make
rural electrification cheaver. Why
coulq we not have wooden pole: or
some other cheaper variety of poles
so that rural electrification might be
completed in due time? Moreover,
other resources may also be tapped to
complete it in time.

13 hrs,

The biggest bottleneck in the way
of quicker rural electrification is State
Electricity Boards, I would say that
the whole problem of rural ele-trifi-
cation should be taken away frum the
purview of the State Electricity
Boards. It is a developmental work
which cannot be performed by an
autonomous body; in fact, their fune-
tioning ig anti-developmental, if I may
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say so. I would suggest that the rura.
electrification work shoulq be taken
up by the State Government and once
it is over it should be handed over
to the State Electricity Board.

Then I come to my area which is
the worst sufferer I am referring to
Ferozepur and Kagra districts. We
have suffered because of the Indus
Water Treaty and the Rajasthan
Canal. The Rajasthan canal
which is an inter-State project,
passes through Ferozepur bhut the
benefit will go to Rajasthan. Not a
single acre of lang either in Feroze-
pur or in Kangra will be benefited by
this scheme. On the other hand, their
lands will be submerged oy the
construction of the Rajasthan Canal.
So far as the colonisation of the
affected people is concerned, even
though so many reminders have been
sent, nothing has been done so far.

I will give only one instance. About
14 or 15 years ago land was taken
over for the Harike pond. Yet, not
even a single oustee has been given
any alternative lang for the last 15
years. Then, land was taken over for
the construction of the Ferozepur
feeder canal, which wag for the
benefit of the Gang Canal. Not a
single oustee of Ferozepur has been
given any land for the last 15 years.
So also, in the case of Rajasthan
Canal, 2 lakhs of people of Punjab
will be affected, either in Kangra or
in Ferozepur district. As it is an
inter-State project, if it ig the inten-
tion to improve inter-State relations,
the Rajasthan Government must be
compelled to re-settle these people on
the newly-irrigated lands in Rajas-
than, After all, they are rural peopie
and they are not accustomed to
running business or industry. Their
only way of livelihood is by cultiva-
tion and so they must be given land.

Shri Karni Singhji (Bikaner): Mr.
Speaker, I shall confine my remarks
on the Ministry of Irrigation and
Power on the subjects that afflict
Northern Rajasthan, part of which that
deal with the water shortage situation
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and, surprisingly enough,
which that deal with floods,

part of

The question of providing irriga-
tion facilities and drinking water has
been brought up year after year, al
least for the last ten years, by me on
the floor of this House, as also in the
consultative committee meetings. The
question of providing irrigation
facilities is very very important, parti-
cularly in the context of our sad
position on the food front, but the
queston of providing drinking water
on humanitarian grounds is a ques-
tion which is of absolute necessity in
a welfare State. We profess our great
concern and anxiety about India’s
teeming millions and their sufferings.
Some of the problems that we in the
desert face are very well known to the
hon, Minister opposite and to my
brother members here, because I have
spoken at length on this subject year
after year. I would once more like to
remind them that there are some parts
of Rajasthan where water, I mean
underground water, is brackish and so
the water coming out of wells cannot
be drunk and t is because of this
that people have to trave! vast dis-
tances, sometimes as much as 10 to 20
miles, just to get notable water which
they can drink. Rainfall here is scanty
and there are no lakes, This matter
was brought to the attention of the
hon. Prime Minister and this House
by me particularly when the Rajas-
than Canal Project appeared on the
drawing boards many years ago. The
people of this area have learnt to
suffer and-suffering for them is not
new. But when the project for the
life-giving waters of the Rajasthan
Canal came about ang the project
emerged from the drawing board
stage, it naturally gave us an oppor-
tunity to place these difficulties before
the House and the Government as a
solution was within sight.

Sir, as you know, this particular
areas draws its entire water supply for
drinking purposes from rail-borne
carriages from Bikaner. During the
tenure of Shri Hafiz Mohammad the
number of rail-borne carriages was
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increased so that the
the afflicted areas coulq get a little
more of drinking water. But my
request now is, that now the Rajas-
than Canal will be reaching close to
a point from which a lift channel can
be taken for ‘both irrigation and
drinking water, simultanecusly. an
assurance be given to the House and
to all of us by the hon. Minister that
this scheme will now definitely
materialise.

villagers in

I will just quote to you from the
observation that the late hon. Prime
Minister, Shri Jawaharlal Nehru,
made when I once spoke on this
subject, Prime Minister Nehru said:

“One aspect which has not been
forgotten in the Plan but which
came before me more vividly is
that in some parts of the country
greater amenities should come
to the people—little things, say,

water supply in Rajasthan. The
thought of it is irritating that
people cannot get good water

yet. In some places they have
to go miles to fetch their water.
Whatever Plan there should be—
of course, in the Plan it is cer-
tain that every village should be
given pure water and, may be,
by the end of the Plan this will
be done—greater importance
should be attached to the com-
mon, basic necessities of human

life which everybody in India
should have.”
When this problem was once more

raised and I discussed it with my
friends in the lobbies, they said that
1 should now approach the hon. Shri
Lal Bahadur Shastri. I have very
great respect for the hon. Prime
Minister, but I would like to inform
the House that, as far as meeting
the Prime Minister is concerned, now
it is easier to climb Mount Everest
than to meet the Prime Minister. I
tried to meet him in November and
1 told his Secretary that I would be
here for a whole month and which-
ever time suits the hon. Prime Minis-
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ter on any day would suit me. But
they told me that there were men on
the waiting list since August. If
Members of Parliament are kept on
the waiting list from August to meet
our own Prime Minister, the Prime
Minister of a free country, what
chance do we stand of bringing our
problems before him? I would only
cay this much, that Ministers should
not lapse into some of the failings of
the British and princely India. India
is now a free country and it must be
possible for public representatives,
the representatives of the people, to
meet their Ministers. I can only say
this much that during the time of
Prime Minister Nehru it never took
more than three days to meet him if
anybody ever wished to see him after
asking for time.

Now, as a result of the recognition
of the problem on the part of the
late Prime Minister Nehru, a meefing
was convened at my request by
Hafiz Mohammad Ibrahim and it was
resolved that a speedy solution be
found to mitigate, the sufferings of
humanity. But, in spite of that,
much of this project remained on the
drawing boards. In 1963, again at
my request, another meeting was
convened by the Irrigation and
Power Ministry in which the officers
of the State and Central Govern-
ments participated. It was accepted
that the possibility of a lift channel
trom Mile 48 on the Rajasthan Canal
should be examined. The Chief
Minister of Rajasthan, whom I
requested, also wrote back to me to
say:

«As far as I can foresee, it
should be possible to supply
water from the Rajasthan Canal
to the area around Lunkaransar.
I need not assure you that I will
take up the proposals with the
Central Government and will
definitely see to it that adequate
and permanent arrangement for
the supply of drinking water is
made in that area. Steps are
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under way to carry out a com-
p-ehensive survey of the prob-
lem.”

To implement the assurance of the
Chief Minister a sub-division was set
up. They have prepared a scheme
which is under scrutiny of the Canal
Board of Rajasthan.

The crux of the
the Canal is now
48 and it is expected
year this time the
Canal will be completed at this
stage. 1 would request the hon.
Minister to take the House into con-
fidence and tell us whether irrigating
this area to the extent of, say, about
2 lakh acres by a lift channel will be
part of the plan and whether as a
result of this irrigation scheme
drinking water will also be available
to the people in the desert.

problem is that
approaching mile

that by next
digging of the

1 would like to mention here that
there was a time when a little diffi-
culty arose as to whether the Minis-
try of Irrigation and Power would
handle this matter or the Ministry
of Health because drinking water
came under the latter. I must say
with much regret that the hon. lady
Minister of Health, who toured this
desert area last year, came and put
up a project that was going to cost
something in the region of Rs. 10
crores. The contention of the Health
Ministry was that if water was to
be supplied to any part of the desert,
it had to be pure filtered water. I
have nothing to say in this regard.

If the country can afford to give
filtered water even to the desert
areas, it would be most welcome;

but as far as the priorities are con-
cerned, we would prefer to have any
sort of drinking water rather than
wait for the filtered water which
may not come for the next 20 years
or perhaps the project may be shelv-
ed as a result of that. But a great
deal of delay has been caused bet-
ween the Ministry of Irrigation and
Power and-the Ministry of Health
and I do hope that now that we have
a dynamic minister, like Shri Rao, a
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speedy solution to the problem will
be found.

The Rajasthan Canal Project is
coming under the Central Govern-
ment and there is something about
this in the Demands for Grants in
which it says that it will be taken
over by the Centre by the 1st April.
1 believe that there is some delay
in this matter and, I would request
the Minister to speed up this thing.

Another observation I wish to
make is about the Pong Dam the
construction of which has to be
speeded up; otherwise the Rajasthan
Canal will not be perennial, Now
that our country is facing a food
problem, it is imperative that the
Rajasthan Canal is made a perennial
canal and that the Pong Dam work
is speeded up.

As far as the Ghaggar floods in
northern Rajasthan are concerned, I
would like to congratulate the hon.
Minister who himself conducted a
tour of this area and saw the hard-
ships that the people are facing. A
very large amount of food-stuffs is
wasted yearly as a result of these
floods and the Suratgarh farm itself
was damaged this year and in pre-
vious years. But the floods this year
were perhaps the worst. They went
right into Pakistan territory. The
hon. Minister is very much alive to
the situation and I do hope that he
will be able to get a move on with
the scheme to solve this problem.

I do not want to take -too much
time of the House. I would very
much like to support my hon. friend,
Sardar Igbal Singh, who has dwelt
at length upon the Indus Water
Treaty and the question of withdraw-
ing the water that we can legitimate-
ly withdraw from Pakistan. I do
not see why we should keep on giv-
ing water to Pakistan when we al-
ready have a food problem in our
country. I hope, the Government
would consider that matter seriously.
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I will now conclude by thanking
Shri Rao for all that he has done
for the people of Rajasthan and for
the people of our country. We have
very great confidence in his ability
and we know that he has a dynamic
personality. He is one man, I know,
in the Cabinet who can put his
finger on the problem in one minute
and I sincerely hope that the prob-
lems of irrigation, flood conirol and

drinking water will be solved
expeditiously.

Shri Eswara Reddy (Cuddapah):
Mr. Speaker, Sir, the importance
of irrigation and power has been

recognised by each and every country
in the world and much more so by
countries, like ours, whose economy
is still undeveloped. The masses too
are evincing greater interest in irri-
gation and power, more than in any
other subject, because they are
definitely aware that any marked
improvement in their development
entirely depends on water and
power. After all, it is on the
strength and stability of these two
wheels the chariot of economic deve-
lopment takes its strides. Whenever
our late Prime Minister, Pandit
Jawaharlal Nehru, was to inaugu-
rate any irrigation or power project
he used to rise to poetic ecstasies in
praise of these modern temples.

13.16 hrs.

[MRr. DEPUTY-SPEAKER in the Chair]

Fortunately for us we have at the
head of this important portfolio an
eminent engineer, a dynamic person
and a man of integrity. Projects
have grown with him and he has
simultaneously grown up along with
them. The seriousness and sincerity
that he attaches to his job is simply
astounding. But, I have got my
own doubts and fears as to the
amount of work he could turn in the
present set-up of the Government,
because however eminent a  driver
may be, he cannot go ahead as he
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likes with limping bulls and an out-
dated and rotten chariot at his dis-
p_osal.

As we are in the last year of the
Third Five Year Plan we have to
take into consideration the targets,
the achievements, the failures, omis-
sions and commissions of the Minis-
try during the Third Five Year Plan.
It is not denying the fact that some-
thing substantial has been done. We
have got great, magnificent dams and
power-stations, real feats of engineer-
ing, to our credit; but, what is un-
done is aiso vast—it is not small.
Had there been correct planning, a
proper approach to planning, serious
implementation, tenacity to keep to
the schedule and advance mobilisa-
tion of key materials, certainly we
would have done much more.

Against the Third Plan target of
creation of 30 million acrés of irri-
gation potential, it is expected that
the achievement would be only 20
million acres of irrigation potential.
It is still more staggering and depres-
sing to see that out of 44 million
acres to which water was ensured to
be supplied in all the three Plans,
only 20 million acres are expected to
be irrigated.

Regarding electricity also, it is the
same position. Out of 13 million
kilowatts expected to be achieved in
the Third Five Year Plan, only 11
million kilowatts are going to be
achieved, and out of the additional
20,000 villages to be electrified only
13,000 villages are going to be electri-
fied.

The reasons for this shortfall are
many and varied and one of them is
chronic shortage of foreign exchange;
another is short supply of key
materials, like cement and steel.
Take, for instance, cement, I think,
the Central Water and Power Com-
mission is the sponsoring authority
for cement. It has to supply cement
for all major and medium projects
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but it is wunable to
of the

to the States;
meet even half the demand
States.

Regarding minor irrigation projects
also, the position is the same. Pub-
lic announcements go forth saying
that they are giving top priority to
agricultural production and they
give directives also to the States to
give top priority for agriculture in the
allocation of cement, but in their
circulars to their Departments of
Civil Supplies, agricultural is ranked
fourth in the order of priorities. On
the other hand, all buildings of Gov-
ernment of various kinds are going
on unhampered, whereas even wells
are unable to be completed for want
of cement.

Thirdly, the original estimates of
all these projects have gone up.
Our Engineers’ estimates have prov-
ed to be, most of them, incorrect. In
the case of almost all the projects,
their costs have grown abnormally.
Take, for instance, the Nagarjunsagar
project. The original estimate was
Rs. 90 crores but according to the
revised estimate the cost is going to
be Rs. 140 crores. The same thing
has happened in the case of Farakka
Barrage project, The original esti-
mate was Rs. 56 crores and now it
is Rs. 66 crores and it is feared that
it may be doubled by the time it is
completed. To crown all these things,
there is the bad financial position of
the States. Many States are unable
to meet with the rise in the cost of
these projects and it is here that the
Centre has to come to the rescue of
the States in the interest of the
nation and in the interest of the
masses. As a result of this abnormal
rise in the cost and the lack of suffi-
cient financial assistance, the cons-
truction is dragging on not for years
but for decades. As a result of this,
the yields are not accruing in time
and the benefits are also delayed. So,
I urge upon the Centre that in view
of all these things, they should come
forward to take one major project in
each State if the food crisis has to be

tackled. We have to increase our
agricultural production. If the humi-
liation of importing foodgrains from
foreign countries has to be wiped
out eternally, the Centre has to
seriously consider my suggestion. 1
think every Member of the House,
irrespective of the party affiliations,
will support my suggestion that the
Centre should take one multi-pur-
pose project, one major project, in
each State and complete it by the end
of the Third Plan. I think the Gov-
crnment also cannot reject it on any
ground of principle. The Centre has
already invested some money in
Bhakra and it does also share the
cost in respect of D.V.C. and also the
Farakka Barrage. Whatever it may
be, one thing is definite that the
Centre has decided to take up the
Rajasthan canal project and, if the
report is true it would come into
effect from 1st April, 1965.

Shrimati Vimla Devi (Eluru): He
is afraid to take up the Nagarjun-
sagar project. If he does so the
people will say that he is partial to
Andhra.

Shri Eswara Reddy: I do not
grudge for this. I heartily welcome
the Centre for taking up the Rajas-
than canal project. I only say that
you may extend this thing to all
other States and take one major
project in each State.

Shrimati Vimla Devi: Specially the
Nagarjunsagar project.

Shri Eswara Reddy: I am alsv
thinking of asking one thing. There
are some industries in the public
sector. Irrigation is also equally
important as any industry. Then why
should not major irrigation projects
to have a placed in the public
sector? Why should there be a dis-
criminatory attitude towards irriga-
tion? The Government has rvealised
that there should be increase in the
agricultural production and in this
context the Government should come
forward and find finances—it has to
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fing finances at any cost—and see
that one major irrigation project is
taken up in each State in order to
overcome the food crisis.

As regards electricity, I am ~ glad
to pote that the Planning Commis-
sion has come with a suggestion to
the Centre to undertake the respon-
sibility of planning and setting up
electricity undertakings in various
regions. It has got many advantages,
such as, standardised designs, bulk
purchase, best locations and avoi-
dance of separate consultants, etc.
But I am surprised to find that some
States are reluctant to this idea. 1
hope the Government will pursuc
this and convince those States about
the usefulness of this proposal made
by the Planning Commission.

Regarding rural electrification, at
present, the proportion of electricity
used for irrigation purposes is very
small, namely, 6 per cent and it is
very much less in the Eastern Siates.

Door Assam stands at the lowest
tevel.
Shrimati Yashoda Reddy

(Kurnool): What about your State?

Shri Eswara Reddy: It is
than that.

more

Then, only 13 villages are going to
be electrified in the first three years
of the Plan. The case of West Bengal
is very peculiar. Though its per
capita consumption stands at the
highest in India, about 170 K.W. or
so, only 1 or 2 per cent of the rural
area is electrified. It is a very sorTy
state of affairs to see that only 44,000
villages are going to be electrified
during all the three Plans as against
5-6 lakhs of villages in our country.
The Ministry has to take serious note
of this gap if the agricultural pro-
duction is to be boosted up in our
country.

1 also hear that 50 per cent of land
under tubewells in U. P. has not been
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utilised because of high power rates
ang the U. P. Government is incur-
ring a loss of Rs. 4 crores in the
maintenance of tubewells. So it is
not enough that by merely lending
loans to State Electricity Boards this
can be solved. Farmers have to be
supplied with pump sets on a large
scale and minimum guarantees have
to be done away with and the elec-
tricity rates have to be brought down
so as to be within their reach.

1 would like to draw the attention
of the Ministry to another unpardo-
nable flew in their activities against
nature’s calamities. Of course, they
have the Flood Control Board and it
s qoing something in the direction
of controlling the floods. But the
flod is not only the one aspect of
the vagaries of nature. There is also
famine. Famine is the permanent
¢isitor in various regions of many
States. About the  miseries of
famine-stricken, the less said the
better. Their miseries are aggravat-
ed in the recent period as a result of
the abnormal rise in prices also. It
should have been the elementary
duty of the Centre to come to the
rescue of these famine-stricken areas
who are the most impoverished and
famished lot of our country. No.
State could tacle the problem on its
own. The Centre has to come to
their rescue. I charge this Govern-
ment of callous indifference and neg-
ligence to these famine-stricken
areas. There is no use of bluffing the
people by saying that we have done
something and we have made provi-
sions in the Plan and so they may
meet it to some extent. All those
provisions are for all the areas. No
specific significance is attached to the
famine areas. The people of these
areas are not demanding or putting
forth any luxuriolis or unattainable
demand of your welfare society, the
socialistic pattern of society, or your
democratic  socialism. They  are
damn afraid of your ghost of socia-
lism. They are simply asking the
right and opportunity to exist and
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the conditions to be provided to live
there.

I, coming from such an unfortu-
nate area as Rayalaseema, would like
to tell the Government how lightly
they look at these famine areas. For
instance, I may take the example of
the Tungabhadra High Level Canal.
1t was as far back as the eariy years
of the 20th century that the porject
was conceived to irrigate four famine
districts of Rayalaseema through a
high level canal from the dam con-
structed on the River Tungabhadra.
But when the project ‘was taken up
in 1945, the high level canal was
mercilessly delefed, and only the
right and left bank canals were taken
up. After great pressure from the
State and great agitation from the
people there, the Céntre at last
accepted the scheme for the high
level canal in 1958. But unable to
understand, the depth of the feelings
there and the urgency of the situa-
tion there, they split the high level
canal project into two parts, and the
first stage is still dragging on. I would
request Government to take up the
second stage immediately in order to
mitigate the sufferings of the people.
In right earnest; they can begin the
second stage also along with the
little incomplete work of the first
stage from the very first year of the
Fourth Plan so that dislocation may
also be done away with.

This second stage of high level
canal would irrigate some parts of
Anantapur and some parts also of my
Cuddapah district; where the weir at
Gandikota which will be constructed
would irrigate about 70,000 acres.

In regard to the DVC I would like
to say one thing. The heed for re-
organisation has been accepted, but I
do not know what difficulties the
Ministry is facing in reorganising it.
The delay in reorganisation is only
causing loss of efficiency and leading
to demoralisation ' among all cate-
gories of employees. 1 also deem it
my duty to bring to the notice of
Government sOome allegations that I
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have received agamnst this corpora-
tion. I would cite only some of them.
1 may also tell the Minisiry here that
some of these allegations had been
referred to during the recent budget
discussion in the West Bengal Assem-
bly by many of its Members the first
is inefficient and incompetent top
management. The second is the gross
misuse of autonomy in the field of
appointment, promotion and exten-
sion of services. The third is too
many Supervisory posts and a top-
heavy administration. The fourth is
the corrupt practices of the Chief
Engineer (Electrical), the Additional
Chief Engineer (Electrical) and the
Power System Engineer. The fifth is
the misdeeds of the deputed woerson-
nel. The sixth is the misuse of
vehicles for  personal  use. The
seventh is the absence of a modern
accounting system. The eighth is the
unsatistactory performance of three
West German generators. The ninth
is the denial of bonus and the tenth
shifting of the headquarters from
Calcutta to the Bihar area. 1 would
like Government to be seized of the
matter, and 1 would request them to
set up an impartial ‘inquiry ccm-
mittee consisting of persons possess-
ing of technical and administrative
calibre set right matters in time.

gror &1 fasrer | 7ATE I
cqaTT W § AT WA AW
qv Wg9 I« @ 8 |

g5 @@t § W& ¥ o T
W ¥ wg & Fgd weer IW g
gnﬁ'«rtaaga:.trmiiglﬁa
T FT A g9 oo ¥ 9 FF W



7945 D.G—Min. of

[ wedang]
RE | 9 W FW ¥ aga feewedt iy
¥ w g AfeT e Y e W
or @ &F 7o g9 @ o @I
%Hliqﬂﬂ 1

& I AT =T FTH Ir@iA AT
oad g v g AR}
¢t 5 a7 &1 faa ot o) fawet &
aTh AT & W g W a1
TR & fooe 7R o/ F a3
T ooiw Ry F ax ¥ FEw
T g fF I W ARk fER
F IR YT W] AW ¥ fage
¥ Al WO FT F T "E@T § |
= gfel & sEwr s dEa
¥ | e g F A @ FR o
2o & oA § ogw oway %
g1 g N oo @ 2w §
AFW, I, GgX wife SA HEH
AR o F 1 IR A Y a8 @«
¥ ot &, e} & fags @ W ag 9=
aq ¥ oI | Al I FEA gW
FE SART AATE FI ) AfH faorey
AR arg g g | oot F mwwr §
T aad 918 § 1 g @ fage ¥R
™ T} 9gd "ewr  dede
fer & 1 w0 A1 g€ wfea frede
wegi A8 e 2 oo @ gATar Targ

S5t gt (FTR)
qEEr g |

st W © @@l &
& Q@ W g | WE w61 T 97 |
T R WH TG ¥ Fga TS
w ™ g 9T dfger aER W
g A 3@ 5 wiw # ;@
agi 21 feetae X #fwer & 1 w@=-
fopeaet ¥ IO RW I W A TR
FNNSE | TR agi 198§, &
FRaw g | 9F 99 o 0 gedt

fafrex

APRIL 6, 1965

Irrigation and Power 7946

21 ¥ faew ¥ fred gu T
§ T aTE WUET A e s
wfed

ag HTAT Y AT § A A FRT A
ST § 5 ot Rw g7 v gw oy |
T ¥ Ty mar § A ag9 ¥ A
W E | 7 A FOEE a0 W & e
I qgt & AT T ga
&7 & 1 o e ¥ 3o e
& Stet 99 a1 W &, sl W §
Ty R F W g § awen
AT, HR TER | FFR A aga
afeat § IfF7 agt @@ st aga I
2 | A agt a8 A § AR A
&t qEEE F1 foe @A azar @
2T AR 3o foae & frgwr v @Ay
WEFL qME AL % FAST F71 A A
T | 9 FAS T FT g NS ThaT
AT 91 WA G AT 97 | g
93 ¥ 3T 9gT WAFATE AT & 1 A
Wi ag & 5 agi demex aga wor gt
? o~ 99 F1 ag Ry @ & fqg v
iR Afmiaga g 1 § W W
T PR A9 AR § ¥ gaow #
FEFT A3 S AT § IAY T FT F°H
AR qh ¥ far o fgd | Sw A
IR & @ T Tga G o § W)
TG AT JEATET QT & 1 S P
ofar & 9 959 @var & | W &
HT TS | T AT T HT TgAT AT
T 9 A AR FAT, W a9
I 9 FF FIAT qg G99 TF T g1 AT
t 1 & gor =t g B oo wmw
fow ¥ fag s e ek fag
frew @@ gEw @Ed A o, ag9
FgT 91 AR AR T A8 dfeq ot F1
T F A G WA S HF AW
et IAHT fammaT qv i@t a1 W
91 | =i IR IOX WRw, fEr



7947 D.G—Min. of CHAITRA 16,1887 (SAKA) Irrigation and Power 7948
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Mr. Deputy-Speaker: Hon. Mem-
ber may now move their cut <notions
to Demands for Grants relating to
the Ministry of Irrigation and Power,
subject to thier being otherwise
admissible.

Shri Sarjoo Pandey (Rasra): I beg
to move:

“That the demand under the
head Multi-purpose river schemes
be reduced to Rs. 1.

[Failure to take public opinion into

consideration  while formulating
river schemes. (7)]
Shri Narendra Singh Mahida

(Ananda): I beg to move:

“That the dematid under the
head Multipurpose river schemes
be reduced by Rs. 100.”

[Need to implement Narmada Valley
Project at the earliest possible
date (8)]

“That the demand under the
head Multi-Birpose river
schemes be reduced by Rs. 100.”

[Failure to implement multi-purpose
river schemes (9)].

Shri Sarjoo Pandey:
move:

I beg to

“That the demand under the
head other Revenue Expenditure
of the Ministry of Irrigation and
Power be reduced to Re.l.”

[Failure to have uniform
rates in the country.

electricity
(10)]

Shri Narendra Singh Mahida: I
beg to move;

(i) “That the demand under
the heag Other Revenue Expen-
diture of the Ministry of Irriga-
tion and Power be reduced by
Rs. 100.”

[Failure of developing medium ifri-
gation works (11)].
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[shri Narendra Singh Mahida]

(ii) “That the demand under
the heag Other Revenue Expen-
diture of the Ministry of Irriga-
tion and Power be reduced by
Rs. 100.”

IShortage of power particularly acute
shortage in the State of Gujarat
(12)].

(iii) “That the demand under
the heag Other Revenue Expen-
diture of the Ministry of Trriga-
tion and Power be reduced by
Rs. 100.”

{Need to take measures for genera-
tion of Hydro-power as thermal
power is far costlier than Hydro-
power. (13)1].

(3v) “That the demand under
the heaq Other Revenue Expen-
diture of the Ministry of Irriga-
tion and Power be reduced by
Rs. 100.”

{Need to co-ordinate Central and
State Electricity Boards (14)1].

Shri Sarjoo Pandey: 1
move:

(i) “That the demand under
the head Other Capital Outlay of
the Ministry of Irrigation and
Power be reduceq to Re 1.”

beg to

[Failure to control floods (15)].

(ii) “That the demand under
the head Other Capital Outlay of
the Ministry of Irrigation and
Power be reduceq by Rs. 100.”

{Failure to take flood control mea-
sures (16)].

(iii) “That the demand under
the head Other Capital Outlay of
the Ministry of Irrigation and
Power be reduced by Rs. 100.”

ISlow progress of electrification in
villages (17)1].

(iv) “That the demand under

the head Other Capital Outlay of
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the Ministry of Irrigation and
Power be reduceq by Rs. 100.”

[Inadequate arrangements for irriga-
tion in the country (18).]

(v) “That the demand under
the head Other Capital Outlay of
the Ministry of Irrigation and
Power be reduced by Rs. T00.”

[Need to check malpractices in Irri-
gation Department (19)].

(vi) “That the demand under
the head Other Capital Outlay of
the Ministry of Irrigation and
Power be reduceq By Rs. 100.”

[Lack of drainage works in the
country (20)1.

Shri Warrior (Trichur):
move;

I beg to

(i) “That the demand under
the heaq Ministry of Irrigation
and Power Dbe reduced by
Rs. 100.”

[Need to expedite construction  of
the Sabarigiri Hydel Project (38)1].

(ii) “That the demand under
the heag Ministry. of Irrigation
and Power be reduced by
Rs. 100.”

[Need to supply cement, iron and
other materials in time to avoid
stoppage of construction of Hydel
and Irrigation and Projects
BN

(iii) “That the demand under
the heag Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to expedite the Idikki Hydel
Project in Kerala State (40)1.

(iv) “That the demand under
the heaq Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to establish Thermal
in Kerala State (41)].

Plants
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(v) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to meet the entire expenditure
by Central Government for mea-
sures to protect the Kerala sea
coast from sea-erosion (42)].

(vi) *That the demand under
the heaq Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Néed to take steps to establish the
Southern Power Grid without any
delay (43)1.

(vii) “That the demand under
ithe heaq Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to guarantee supply of enough
power to Kerala State from Ney-
veli Power Station (44)].

(viii) “That the demand under
the heaq Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to have a master plan for irri-
gation—flood control and control
of soil erosion (45)7].

(ix) “That the demand under
the heag Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to reduce the rates of power
consumed for agricultural pur-
poses (46)1.

(x) “That the demand under
the head Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to reduce the rates of power
consumed by small industries
“4nl. :

(xi) “That the demand under
the heag Ministry of Irrigation
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and Power be
Rs. 100.”

reduced by

[Need to enlarge the scope of rural
electrification (48) 1.

(xii) “That the demand under
the heag Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to allot more funds for soit
conservation in Kerala State (49)1.

(ziii) “That the demand under
the heaq Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to expand and improve the
activities of the Peechi Research
Institute, Kerala (50)].

(xiv) “That the demand under
the heaq Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to allot sufficient foreign ex-
change for Hydel Projects in
Kerala State (51)].

(xv) “That the demand under
the heaq Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need to examine the record of dele-
gations sent abroad (52)].

Shri P. K. Deo (Kalahandi): I beg
to move:

(i) “That the demand under
the heag Ministry—of Irrigation
and Power be reduced by
Rs. 100.”

[Need for inclusion of the Upper In-
dravati Project in the Fourth
Five Year Plan (61)].

(ii) “That the demand under
the heag Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Nced to reduce the electric charges
for agriculturists (62)].

(iii) “That the demand under
the head Ministry of Irrigation:
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[Shri P. K. Deo]

and Power be
Rs. 100.”

reduced by

i Undesirability of pursuing the Mani-
bhadra barrage project on the
Mahanadi (63)].

(iv) “That the demand under
the heag Ministry of Irrigation
and Power be reduced by
Rs. 100.”

[Need for providing flood protection
embankments along the Tel and
the Udanti rivers (64)].

(v) “That the demand - under

. the heaq Ministry of Irrigation

and Power be reduced by
Rs. 100.”

{Desiravinty of having an all-India
electric grid (65)].

(vi) *lhat the demand under
the heag Ministry of Irrigation
and Power be reduced by
Rs. 100.”

INeed for expanding the rural electri-
fication programme (66)].
‘Shri Karni Singhiji (Bikaner): I
beg to move:

(i) “That the demand under
‘the heag Other Revenue Expen-
diture of the Ministry of Irriga-
‘tion and Power be reduced by
Rs. 100.”

[Need for lift irrigation in and sup-
ply of drinking water to the
brackish water area of Northern
Rajasthan (67)]. .

(ii) “That the demand under
the heag Other Revenue Expen-
diture of the Ministry of Irriga-
tion and Power be reduced by
Rs. 100.”

INeed to take over Rajasthan Canal
: by the Centre (68)].

(iii) “That the demand under
the heag Other Revenue Expen-
diture of the Ministry of Irriga-
tion and Power be reduced by
Rs. 100.”
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[Need for linking Rajasthan Canal to
the Kandlg port (69)1].

(iv) “That the demand under
the heag Other Revenue Expen-
diture of the Ministry of Irriga-
tion and Power be reduced by
Rs. 100.”

[Need for speeding up the work on
Pong Dam to bring about early
perennial supply to the Rajasthan
Canal (70)]. :

(v) “That the demand under
the head Other Capital Outlay of
the Ministry of Irrigation and
Power be reduceq by Rs. 100.”

[Need for speeding up of Rajasthan
canal (71)1.

Mr. Deputy-Speaker: These cut
motions are now before the House.

=t qHAT AR A (FIAR)
JYTETE AR, EH TS UF T AT T
e st RS e ¥ a7 g feadma
T HAY AEE ¥ S oW = A §
A TO FE AT IT T A AEA qaAST
F afes fod § @9 § o foel
g ¥ W O AT AW
2 fg #1 g T F FAFT I AT A
TE FT qHAT

dfeq dg€ 7 Fgr AT :

“] wonder if one could find
better two words (than Irrigation
anq Power) to express what we
want in India.”,

That was the noble, great feeling of
that great soul when he was here.
So long as he was alive, he worked
for that,

& e waea, s fauEa § 3R

70 F1 4 § JEHY g7 T FAT T

IR T AT R AT FW A

ag W ¥ |t #1 0E hunger-

want TR FA ST T A
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fasd qu FTel ¥ TUEE T I FWEA
TN BEETAFEOF AG 1 WA
o1 g ez & & SO Faw 3w TG
aSrdE Fam A ¥ & @ 9§
faee A qu TG F7 FFaT AW W
o=8 &\ FW A gAT ¥ | W&l 0FS
g o faag @ F7 oIw 8§
I 35 O w9 A I T A9 §
¥ g% sEeX Af) Fgar g1 AW
-gaE g {5 5t am R wawEdwT
X 7 ey s AR gg A FamEr
g fF @ = W fFw w8 (FA-
|l ) g AT T W

o § AT T S FT A HqY
T F AR feamn awar § 1w A
ATt A fagre 1 amw faar § o sy
AT qE afg s qaft Jrg
3t Y 3FT AW foray freswm f Ty s
qHT 0% g USSTIRAE | TR
e fg=rs sk far welt Y @
[iga It W 4 AR agy ¥ WAl
F X ¥ at agt ¥ A & gE@ F
g T I WGl WG AW A A
6 @ W A TuT Y T & fow &
AT 399 TS & | FETHT THIF SIS
R A R oY 7t & dv e W w @
&

Fgl 9T FWEY AT I @G,
e Ao N 7E g ] AR a9 IO
T FH AT 99 @ § S AT TH
3 T TF BT AT FIH A FET AZT
FT U aF @I ET 1 Tl TN
“agT W F §, Frey aO JAR G
ara &, qfeedt o 9t A wRe e
& arex (Fewts) TRfoas §t Jor
ARG @y awt
¥ faer § W W 9@ Sw
T IECAM A STo TN TTH W R
1 FATL TUT HeAt AT S T TG T
AT AT FY Y T T W W FH Y
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FH AR qTET AT 91, AR FAR
e’ 7 g@R @ fag aw q
AT §q FI9 { 9gq 78R I, ofe a9 ¥
SUIRT F Mo T @& I fFar1 1
I TIY SATRT &4 I A6 § T A
5K fag & | 9@ A F1 AT E
i furer § i@ R T § s e
R fagr & agan o oo foet #
STt 912 AT o EE o fa=rs geir gar
foae & «f famr &1 e o fag A
T ==t 99 W 8 F v = e
F mfed gR ¥ I9FT ST AT
I W FA | AN F A
T F wfy &R AR F AR F FAw@r
SHE FIAT FGAT § A AT FQT §
5 = eTvme Ao ¥ AN ¥
AT W F AR N WEr w2 foaard
TG |

F govm o & smar g1 @ dWT
f5 =gt ¥o 9@ WEH-RW I TE
sfaaa—rdar ¥ | W© § a9 I
T IS & | agET e w1 FET
F aaTe F< faar a1 W A9 7 qaew
¥ waq W@ ¥ 9g AR fEn, iR
foret T ST TET FOT T @I ] |
59 gEey R A gfrady g davsey
¥ oF wee T AN a1 &y qwaT
ey T AT TR | W A F W
Jqver dvar o fera wefraT o Swer.
F A owEE F q W AT T
R frev gy & ¥ T T afensd
FIT 48T & FAE ofEr § T8 Iy
o9 & Uz W At A § o R a3
FAS Yo W@ TET @ AT 9T
T Fe AT @ Fe § o gy v g
fiF 93 FT AT T 9T AT AT A G
firar s wER fowr @A F
T A Y qer fear s {q
gTE g FrmeR ¥ o &
@ FT ATEET F A T o §
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[fv 7T ya© wEw)
¥ fog s o @y o e ¥ fad
T feaT s s A g ofe # W 5w
AT & WFM 1 Mo TT WE A
TE F AW AT AT AW AR AR
' AFET TGS FT agT AW GY AFAT
&

T A A § ag FEA O §
& wmg St ¥ ofesslt FR0 AT F
waiaga ¥ faw qaq saww fear § 9o
forg Faer fagre & adi frm 2w Jow
& aadr foen & frame WY saR g
E Ak TR us F gEe fad el
WY 3w g fag s 7 ot gra dmar g
afea uw a1 & 9 & = ¥ FE
aean g1 fe afEra & 39
FATQ T AT ¥ [ T AR
& qar 7 &Y fF ST WA % g MY
HIT Aerar & 38 & 91 F gwfag
ag A AT HAT AT FY q9T T qEA
F1 Fga1 Ifaq gwar aifs =@ Fw
AT T ETHT AT S |

o & o0t qe foEw & graeg ¥
TG FEAT AT g | 79 foww { oww R}
aga wuasE F19 fFar &1 Faw fam
# & 7, s 5w fraw § s@w ¥ Ak
gaX TETHT A St w fear & W
o &0 & fau AoEe gTEn § AR
FAHT FAIfEd FTIE &1 A9 @
fr ST fage & o1 o=g ol &
¥t stgi =g Afear & agtea) afv Oy
g Y aTg F FTXO agT T AT |
wmew 3@ gnn fF fva sve A F
FIOAW A AT A I A7 0T |
W W g T qrE I
1 oo wgT HqAY St ¥ wed G
a1 f& mo W agr 1 AT gEw
7Y 36 at gt & frg aga T AT awAT Y |
TR FEN F AR gH wvaw faan
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% 3o T WEY W9 I® W T 8§,
fawm fad | gaFr Aww € fF oo
I4 T UHAes U & fAu A 66-67
¥ T I® FW AfFT TR G | a7
o7 Y AT @9 1965—-66 ¥ ugT F &Y
HR {97 7T qG F FRO QT AT
ST aFY & ITT AT AR & | qT IF AT
IEET BT A T HATEIEEAT §

o & grior fam@ FT AR AETE ¢
aifes o ¥ wgrmn & fF 89 1969
a%s st e o feew maeEr ¥
T T 3N ¥ AT O 1@ T Y et
? &7 QT | 9 AT ATET T IF @<
R A 3R faoret ¥ d_T SR AT W+
gfaumg o &7, s Qe s
T TAIX STo T FRT T¢ TQ@ET
5 fF @50 & N ag F auw A=
T ¥ W AT AT G IR F
9 HITHT q&7 AW A wgr a7 5 oo
S faeeft &Y firme F for faorell avz
fir a0 somd 1 fae fawrey & 7 &fs-
ar€ gy &1 feoe ¥ a9 amw aiEy
¥ H0 Y THENHF G S 7 FEHAT
| zafeg & frae s& fF oo &5
afefrbed ¥ S &1 2 wEEEy,
1969 ST 9w feaw warha aF wawF
g7 FX | FER FT T AR EDAT
FT FH I ¥ FIOA FEAT ARG b
qFo¥oTo R ToATE oo T ﬁﬂ'{ﬁ
FROFT ¥ TR T 91 AR IF
T W ST FW F fag
@ gem fair ¥, @@ w09 qw Y AT
TR ¥ fow o7 3EE el F faeEr-
FT0 T ¥ T I T WG qTH FF
mefrETgEs a1 I
g 7 wex 5@ fean s A F
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IqrenE WAL . AAAIA qIEA T
aOg SETT &1 T ® |

st TR TR T CECRG S
ﬁmﬂﬂ?iﬁ%mﬂﬁwﬁg

cafqi § A wfaw 7 FEX gU A
wwﬁ w3 fawe ¥ oAt 9@
aew fFT FATE

oA ¥ ufus @ W
AT ST Ry 1 =F & A T AT
T & fE g WOl 99 qEr "Il
=ity dfeq AgE &1 AT w1 AEHT
&7 3T & AR I @A B QI
2| g ¥z %1 fawa § fr s W qTHT
T A T A9 & H/IC IAF -
FTC A T 1 & S ¥ AT FEAT
argat g & we gEd AR 18eE
et o feaw waredr ¥ foT a oF
aTg T ¥ e qE oga awa A
0T FeT AL WARE HIT & AFAT
f& I g § AW o T WRA A
+2 fir 3 et gt o1 & 1 w1g
+r ¥ wE ¥ 81, I wa FbreT
F w2 ¥ &Y, T q@ FIAT qZT AT
qwa & fr e ffetma & f@
g9 F9 fear S 1

ﬁ@mgﬁtugj a7 faggT At
T TR W aweAl § WA 8098
ﬁﬁﬁﬁﬁmaawuﬁmwﬁ-
o wwean § 0% g@ wAwg # A
Fae ¥ F1AA QA1 AOEY | T
wﬁ’rg&frwrﬁt ﬂﬁwa.gﬂ’ﬁiﬂ q47-
Fq BT FEANIT GEFAT F 975 HIAC
&% frear g Sfgg | Tg wATEA
iz =T & WA T gy gwied
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HAECEIR I AME LK A1)
T 2q /N7 eMA A & (AL FAG TR 1

g & qfarami £ wf7 gasaw
ST 7 %€ A1 9 HOST AL SR HiE
=i T faen & fau ww & fo,
3oz 92w ¥ fau ok w7 wsAl &
fou a3 =8 ¥ oy § 1 == T
frefwT # 9a § | I\ g
Y ST AT | AT IRAF 19 T
#faer fastell &1 Fooyw § T IO
fagre & widi # g w A wlew
e &1 7T & gfvgsamt 1 e
w79 & fau & g welt ot FT A
oFeE FE AR T S A FE
g sfte wr fawEwr smife weW FT
g wfag e s =g

¥t fagk H sq 9@ #71 9T T
T geaw g @ & @l
FY set A1 FaE foaewar & 9@ A F
< fagr ST qE A AE g SO
oI T | AT HY A g H AT
Zrm 5 asit sfvmaml § 3@ = A
e arfEe X & o1 ¥4 sEAT
% fr 39 gwa 9afF 3 99 IR FR
T @ § mefmin F F19 § @5
qe § 99 NFEY #1 gFERE TR
T ALY GHA AT FH § FH AL F AL
& w1 S 99 AR g
2 39 e 7 | HrEEwAr v W a1
oo s saae F
IR FTH T { § T @R
FT qIEE q@T G A% § A I
q st sfs fafeq SwfiEt =
genfag 31 S &g fA ¥ &
T @ § IR qRErafa g afee
a9 & ZIAT &) ®g X 39 HATAG HT AL
FT FHET FATE |

Shri Karuthiruman (Gobichettipala-
vam): Mr. Deputy-Speaker, Sir, in.
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[Shri Karuthiruman]

supporting the Demands of the Minis-
try of Irrigation and Power, I am glad
to say that as already expressed by
.hon. Members from this side as well
.as the opposite side our hon. Minister,
Dr. Rao is a fit, efficient and proficient
man of action. This department is in
safe hands because he knows the tech.
nical side of these things. Even the
indian engineers have proved very
-efficient; and they have learnt to do
-wonderful work in executing our three
Five Year Plans. The utilisation of
‘the .irrigation potential has not come
10 our expectations and we should rea-
Jlise the reasons for these shortfails.

First of all, irrigation and power
are two subjects, they are linked
under one Ministry. It is a welcome
thing. So far as irrigation is concer-
ned, 36 million acres will be the po-
tentia] area by the end of the Third
‘Plan. Only 26 million acres will be
-utilised; one third is left unutilised.
“We shoulq take steps to utilise them.
“The power generation capacity also
.does not meet all our requirements,
though in the report it is stated: “the
demang is less when compare with
total generation capacity.” In a vast
country like ours, there are certain
places which suffer from shortage of
power. We who come from the South
suffer from drought while in our
country itself there are places which
are flooded and we have to adopt
flood control measures. In the south
we have to sink deep tube wells. It
is possible to see even the head of Adi
‘Sesha but not water. We are utilising

water to the maximum extent and
we are doing our best and we are
getting increased production. 1In the

Tatter of irrigation, we should know
how to make use of the water, how
to get the best out of that. 1In those
places where there is drought, and
where by some means they are able
to get water, they use it sparingly
and carefully. The ryots are indus-
trious and they get more yields. In
this connection, I want to remind the
hon. Members that there was one

scheme that Late Srinivasa Aiyengar .

Dr. C. P. Ramaswami Aiyer men-
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tioned and an English engineer made
a technical report about the linking
of the two great rivers, Ganges with
Cauvery. If we do that, it will be
beneficial. There are so many dispu-
tes, river disputes between the States.
We talk of national integration and
all those things. When it comes to
something like irrigation or power
project, every Member wants lo take
the advantage anq confine it cnly to
this or that State. There is not a
single river in India which flows only
in one State; its flow is not confined
to one State alone; if we examine it,
al] the rivers flow through two or
three States. There should be only
one central river board which should
exercise full powers and when they
give a judgment it should be binding
on all the people concerned, on the
States concerned. The decision or
the verdict of the Central yiver board
should be final. Investigation should
take place at least in the Fourth Plan
for the linking of these rivers, Gan-
ges to Cauvery. This link will be
of great importance and will pro-
vide even irrigation facilities -also.
When the waters of Ganges and
Cauvery flow together, all the places
through which it pass will have a
common ideal and a common agri-
cultural practice, and as the late
poet Bharathi has said:

Vangathil varum neerin mighuthial
maiyathu nadugalil payir seivon.

That means, the excess water in the
Ganges should be taken down to the
middle and the southern parts of
the country, so that we can raise
good crops of wheat and rice in all
the other parts of the country also.
So, I would request the hon. Minister
to take up this aspect of the work,
namely, the linking of these two great
rivers. I think that if that is done
jt will solve all the river disputes so
far as the rivers are concerned.

Then, there are -certain projects.
They make investigations. But they
are not sometimes mentioned in the
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papers or the reports. So far as my
State of Madras is concerned, I am
proud to say in this House that we
have done our best. The Madras
engineers are the best engineers in
India. The hon. Minister has served
in. the Madras State Government and
that is why I can claim that he is
one of the best engineers of our
country. In Madras, the power gene-
ration comes to 7 lakh kilowatts. Yet,
there are certain programmes to be
.completed, and there is one pro-
gramme—the Chaknakkal project
under the Cauvery delta system—to
be utiliseq for power purposes, be-
cause the demand for power is so
great that there are so many thou-
sands and thousands of applications
for power for agricultural purposes.
‘Only two lakh applications have
been disposed of, while one million
applications are there to be disposed
of in the Madras State.

In the matter of rural electrifica-
tion, Madras stands first in the world.
I can say that. Out of 20,000 vil-
lages, 19,000 villages have been elec-
trified. But we want more power. I
would suggest to the hon. Minister
‘that there should be a regional grid
system so that where there is more
generation of power, it could be uti-
lised elsewhere, wherever there is
need for it. It is a very important
thing to be taken up in the Fourth
Plan Period. So, for the southern
‘States there should be one central
grid system so that the demands of all
the southern States may be met.

We talk about irrigation facilities
and of power generation. For a na-
tion, industry and agriculture pro-
duction in these two sectors are the
most essentia] things. This is an
agricultural country. 75 per cent of
our population is living on agriculture.
Yet, the agricultural sector, the ryots,
are given a stepmotherly treatment.
The industrial sector alone gets all
the facilities. 1 may point out that
out of the total generating capacity
of electricity, 73 per cent has been
given to the industrial sector. It is
only about five to seven per cent that

CHAITRA 16, 1887 (SAKA) Irrigation and Power 7968

is given to the agricultural sector. We
say we must raise our agricultural
production. We import food. When
ours is a poor, agricultural country,
only five to seven per cent of electric
power is given for the agricultural
purposes and 73 per cent of the total
capacity is given to the industrial
sector. What is the tariff rate for
industry and the industrial sector?
It is not even 50 per cent of the tariff
rates that is charged for the agricul-
turists. On a mere application, the
industrial sector can get lakhs and
lakhs of rupees sanctioned while for
getting a sanction of just Rs. 500, the
poor agriculturist has to go here and
there, and what is more, he is charged
of corruptions, dishonesty and all
those things.

What is the increase in production
in the industria] sector? Taking 100
as the base in 1950, it comes
to 150 now. In the agricultural sec-
tor, having only just five per cent of
the total generating capacity of elec-
tric power. we have proved successful
and our increase in production, tak-
ing 100 as the base, has been 120 to
125. Let them give electricity power
just at half the rate that they are
giving for the industrial sector, and
we will see that agricultura] produc-
tion is increased. We need not im-
port at all. We need not import any-
thing. Give us the facilities and elec-
tric power supply which are
essential for the poor villagers
and also give us lift irrigation
facilities. We will prove that we are
worthy of it. The Finance Minister
will say that they have given us
subsidies anq they have subsidised
the schemes. What is the question of
subsidy and where does it arise?
After all, they say out of Rs. 20,000
crores just Rs. 15 crores or Rs. 20
crores have been allotted for this
purpose. Is it enough? Owing to
the emergency we are going to spend
Rs. 850 crores or so on defence pur-
poses. But food is very important.
It is a major factor, and the fooding
of the people is an important factor
and the agriculturists shoulq be given
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more facilities to jncrease production
of foodgrains,

Even the agricultural sector, we
have not at all cared for. We the
agriculturists have been considered as
the low category people: I mean the
agricultura] people, the ryots and
the department of agriculture, irriga-
tion and power also. Because the
country is short of foodgrains, they
want to do something in that direc-
tion. The authorities say that the
agriculturists are the backbone of our
nation. But, without supplying the
proper facilities and without taking
proper steps for increased production,
it ijs quite impossible for the people
to rise to the occasion.

Then I come to another important
aspect, namely, lift irrigation. Wher-
ever there are rivers, we build great
dams, and wherever we have to de-
pend on the rainfall, we have to take
water from below, whepn there is no
rainfall. The Father of the Nation,
Mahatma Gandhi, had said that when-
ever the mercy of Heaven fails, open
the bowels of the earth to find water.
We are prepared to open the bowels
of the earth to find water. But what
are the facilities given to us? I had
approached an engineer of this de-
partment in my part of the country,
where, sometimes, one has to dig 100
to 200 feet to get good water. We
wanted to sink some borewells. We
make speeches here about the need to
sink borewells. Suggestions are made
that the Government should be asked
to do it, and that they should be as-
ked to find out how much acreage
comes under jrrigation and al] that.
Let me tell the House what that offi-
cial, whom I approached, told me. He
said, “You come from Coimbatore.
You dig a well with 50 feet diameter
and go-deep up to 200 feet. You will
get water.” This is the answer that I
got from that engineer. When I as-
ked for facilities for borewells’ the
answer was, “You dig to a diameter
of 50 feet and a depth of 200 feet.”
So much of research has been done
by them to give this answer! It is
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not necessary to dig a well with dia-~
meter of 50 feet. 25 feet diameter is
enough. But then, where is the money
to do it? Borewells between 300 ana
400 feet can irrigate 300 to 400 acres.
You can charge just Rs, 10 to Rs. 15
per acre for benefit out of the tube-
wells. This can serve two purposes:
we can increase our agricultural pro-
duction and also find employment for
the poor people who depend upon
rainwater onlv. with the seasonal
failures also. Those failures will not
affect the ryots when the tubewells.
are fixed.

Take, for instance the Cauvery
basin, and take the Tanjore district,
where 97 per cent of the water has

been fully utilised, and three per
cent of it goes out as waste, mnear
Negapatam and Tiruturaipundi. Lift

irrigation has been provided to a
smal] extent and thousands of acres
are lying waste in that area; the water
of the river before they reach the
seas have to be lifted from about five
feet to 10 feet deep, and so oniy 2,000
acres are benefited out of it, and that
too with great difficulty. Therefore,
I request that the Central Govern-
ment should give aid to the Negapa-
tam and Tiruturaipundi area and see
that the entire area comes under
1ift irrigation.

Last but not the least, I should like
to refer to drinking water. Many
hon. Members have referred to it. At
least in our fourth Five Year Plan—
we are in the last year of the third
Five Year Plan—we should see that
enough drinking water is made avail-
able to all the people. Madras city
has been declared as an A class city.
But it remains only a declaration on
paper. Not even 10 gallons per head
per day is available in Madras.
There are so many projects men-
tioned. Even the Chiet Minis-
ter of Mpysore assured us of
some water. Dr. K. L. Rao is the fit
person and I should -request him to
take up the Somasila project which,
if achieved, could irrigate both
Nellore . and Chingleput districts. hid
he is able to get at least 5 TMC of
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water, it will be a great thing; it will oF | ¥ 8§ WA W FE
be just like what the great Bagiratha ; 3 aTT aEE

did—getting Ganges down to the < TE 1IN N 3
earth. I would praise Dr. K. L. Rao Mo T F1 TG T EH F AX Y

and say that he ig like both Lord mtgﬂﬁﬂa’ﬁ%qﬁﬁﬁm
Shiva and Bagiratha and the= people -

of Tamilnad would hail him as w {5 g‘ S fa rarg ¥ %’ T
Bagiratha, it he gets water  ®TEAT &1 § | fred @A ¥ wH FTH
from Somasila project. We will guiET q,—éq
congratulate him. I would, therefore, .fW 1@- % | & off s
request the Government to see that ”@Emﬁ‘z ¥ €99 & 31 JuY
the Somasila project is executed. Let =n§m | & =rgar i‘ f& S @G FART
there be a conference held by the # 7E 2 @ I et TR &7
Central Government with the Madras e - 2
and Andhra Governments for that A @ a7 f5 T&H $¢ A1 F 7RI
purpose. At least this should be 3@& =7 yoiea F17 fwar o
done within the third Five Year - FgT & 5 " & )
Plan. Ta% #1% % o & fF sEw fRar g
Let me finally refer to atomic S & S99 T T I S IALAA
energy. They are starting a station mgrn' | T FHEAT T o= = ¥ qa%f
at Kalpakkam. I find ‘hat it may e T qT
come into commission during the b - T T LA R ﬁz
fifth Plan period. There is a great sﬁasﬁﬁmélﬁmaﬂﬁm

demand for electricity and power in 2\ 3@ swe Fr ==t & q " A

our State of Madras, and therefore, I .
request the hon. Minister to sce that FIAT ATRAT g |
that project is executed expeditiously

in the third Plan period itself and . !
thus see that we are given enouigh saﬁﬁéma@%ﬁ:fw@-{ﬂt

power and irrigartion facililies for gt IECRA F TR AT RN F2

which there is a great demand. Irri- Wﬁ% | fea & gt £ 99t faww
gation by power can solve all the ¥ . N R Hﬂi
problems. We will stand by the Min- FTYFEO ARW | A T

ister provided he givesfcarefull:tt_er;; FTHT % @ qEr € FTE % \
tion to the prohblemg o agr?::‘u' uris Wﬂ%ﬁ%WQS-Qsmm
n i 1t - ? £
Za:}dhgxlgveisrr'idg”:glona]langxep:::r?t o8 T ¥ ﬂm, Fﬁz‘ﬂs‘\ F fﬁﬂﬁ £ Eﬁ%’ FL
st To fao NEQ (FETE) : Wﬁmmrﬁéiﬁatw
Wﬂ@ﬂ,iﬁmmﬁaqﬁ msﬁmﬁﬁﬁﬁ?m%q@
1 faqa ST g & A F A AW A wEY ¥ qEAT A § | 1A §
Ffy gwear 39 o< iR w1 1 o gt T ¥ FY FHAT TF HIFT &
e ¥ Wt ST g § w9 g a@g ﬁmg?gﬁ:ﬁ.ﬁﬁ@gﬁ;
L1y FT A § AT AL T AT Wmm@ﬁ,ﬂnj%m
g & e faorelt qg & 1 30 F 3 & dorra R S T & A & A
wAF WA FY HEE qo A | ¥ | w9 F ARSI IO
i ¥ g v # g5 a7 19 o faw %Wwﬁamvﬁww:mg
ﬁiﬁsﬁwﬁ%ﬁmmﬁé Wqﬁwaﬁﬁﬁfmlmémﬁ
R O T A ©9 ¥ Fg TAAAE fi5 o o 9 feey ¥ ¥ 80 TXHE TN
% arq W@ T & | G qAE IR W # ¥ F7 qEen IOF g T g, we
FaT 41 § T q ¥ zafag IaH qciz T AW A e T 1 9
ﬁﬁ%ﬁ%u@imsﬁiﬁa@gﬁm mmmﬁma‘rw%nmﬁ:ﬁ%
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FT FIL AT T § AR a7 FY IRy
I faega IF A 7F § | wifeem
T F A AT ATGST A(H FAT AT
eferoft dae & w1 gfamr &1 ow feemr
i g I AE g | A A 9T 7w
AW FY gEEar F q} A I &
Y WA AT AT | T FA
2 fr fro o9 @1 & 9) SS9 ®&H
¥ FUT G AT WrEST FT A2 TG §
ag ATt aw &7 fawe €1 mar § 7
g ST T 74T § S T AT H AZL
TE & 32 TTHT Y 9Ty /A & 47 AT
T farsre 781 g ? SR 1 &
Y IR T@ TG T A S0 AR F
I g9 I T T N 91T & T S0
STEAT | TR A FAST &7 @ FH
WTEST ary I AW IqF ] -
| AR o F 39 fee § wgf WL
qgTE qgi Wi W 99TE AT F A
Tl a<g Y qrex AT &7 frT gEr
£ Y gw FaT FT 7 W g 31 A
¥ FAGY @Y Y qF a7 q_F & 6 gH
IR qig & F a7 WY fawe wiwey
¥ g7 g2 wigsw § Y w7 AW A
JAT FY g T TA4T | a8 TF QAT
% o faeg & o forgesr ST as
I ST ARy | W 9= 9T &
aTg AT AT BT TATHT AT & A el
Tt ¥ faard @ @ ] oI A
IY JW ¥ qaETg ST € 91 T A
Tt g1 gH @IS TS | AF 94T qGY
guR W ¥ 3@ Ay ¥ ard g w1
FaT gw gar AT & | A oo
F gATH FT TF G F AR q@qQraw
|Tear g |

.q& a1e § fF ud Fgd fag o
oY 39 797 T9 AT qo9 § 99 7g g
¥ foars walt ¥ 99 9w ¥ T ¥
qTET IR FT FIE THEIE AAT 97 AR
THY FH SRT GO F TS F7 v

APRIL 6, 1965

Irrigation and Power

7974

T | 9 7 T F TATE A AT IR
¥ &1 TF T 9T AN oY 999 gt T
9 GUET T FNET g A9 4§,
o qEET $Y g & aHAl g, IW H
qREAT FT g 1 7 I Tel AL
qga A FWIS G TH A A H
FqTE W1E A1 fo oIT q G F1 T
ET g ST 99 TF a8 AT g TGV
S TFA Y | TS AL ICITFHTY | F
Tl w& T qF=T § 1 A% gl § 1 e
ST gAY A § F¥ FEEA FAAT HATH
AT AT G FT TR SAH! A TF
THFT TEY AT QAT g9 IF qg THQT
T AT &1 AT | SqH qTY A7G IR
gz WY Faman f& /A F wraww Sy
3 i e &7 dee § TGO I T AT
FT AT ¥ T qF fears qg FY A
q9 g% F9 TAEAT FFIE 9 ALV
foer T | T q@ @1 UF @
IR qATS FLHTT 1 &7 A | g
F ¥ g wrgw qed WA G av
faam awr F s fomar § 39 9T
w9t oft g€ 47 1 F QY aF 9w fa
¥fAissq g A A | TFEQ A
5 Az w1 qwer far IQ AR gER
7z fF 72 ¥ @i |y T d w7
Wt fez & AN TgIAA WA TE AIfEH
gl F AT F O FI AL Iq A
fas T ¥A F gwewm gqr T wL
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15 hrs.

Shri S. B. Patil (Bijapur South):
Mr. Deputy-Speaker, Sir, I am thank-
ful to you for having given me &an
opportunity to speak a few words on
the Demands for Grants relating to
the Ministry of Irrigation and Power.
I also congratulate the hon. Minister
for having come forward with ap
encouraging report and achievement.
Within the very limited time at my
disposal, I would like to touch only
a few important points with regard
to the potential created and its utili-
sation. Some of my friends have al-
ready spoken and have passed some
remarks with regard to the Ministry
of Irrigation and Power. Some
friends from the Opposition also have
criticised the Ministry and they have
criticised the implementation of some
of the projects. I only want to speak
on the utilisation of irrigation and
power potential createy already and
the creation of new potential.

From the report 1 find that the pro-
gress of implementation of various
irrigation and power projects for the
year 1964-65 as compared with the
targets set is somewhat satisfactury.
With regard to irrigation potential,
from the report I find that the irri-
gation potential created in the First
and Second Five Year Plans is about
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18.1. million acres and the utilisation
of irrigation potential in the First and
Second Plans is about 11 million
acres, that is, about 55 per cent. The
potentia] already created and likely
to be created in the Third ¥ive Year
Plan is, about 19.64 million acres as
against; the target of 29-47 million
acres. It is not satisfactory and I hope
the Ministry will achieve the target
fixed for the Third Plan. The utili-
sation during the Third Plan is about
15.41 million acres, that is, about 87
per cent. This is a much greater
achievement than that of the First
and Second Plans. I do not know
whether these figures are correct be-
cause when I toured many of the
projects, I found many lands without
water.

The reasons for the shortfall in the
creation of irrigation potentia] have
been mentioned in the report. The
most important is the insuificient uti-
lisation of water resources. There
are various reasons for the non-
utilisation of irrigation potential al-
ready created. The main thing is the
deficiency on the part of the Govern-
ment in not providing the field chan-
nels distributaries, in proper time and
lack of adequate finance and lack of
tractors and bull-dozers and other
heavy agricultural implements for
levelling the land. The potential
created by these projects can be uti-
lised to the maximum extent only if
the farmers are enthused to do so.
For example, the agriculturists of my
State of Mysore are to pay a very
high rate of taxes on irrigatedq land
from Rs. 54.60 paise to Rs. 64.20 paise
per acre irrespective of the producti-
vity of the soil concerned. This
structure of taxation on irrigated
jands for only seasonal water is too
high and it should be impossible for
them to pay and the only way for
them is to forego their landg and live
on them. In view of tha quick and
efficient utilisation of irrigation poten-
{ial already created, I wish to suggest
a faw points for the consideration of
the Government.
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Firstly, betterment levy or sur-
charge on all irrigated lands shouid
not be levied till the farmers become
irrigation-minded. If that is levied,
it might act as disincentive in the
utilisation of irrigation potential al-
ready created. Secondly, the increas-
ed productivity should be the only
basis for levying the bette:meni levy.

Sir, at present, irrigation is not
agriculture-oriented but it is PWD-
oriented. The irrigation regulations
which are of the 18th or 19th century
should be immediately changed,

15.06 hrs.
[SErr THIRUMALA Rao in tiic Chair}

Coming to the quick implementa-
tion of the current irrigation and
power projects, I may say that many
of the projects were behind schedule
and the benefits have been less than
what were forecast. Mysore is only. a
small percentage of irrigaticn poten-
tial. It is necessary to speed up the
Upper Krishna and Malaprabha pro-
jects without changing the site of the
projects and the design of the pro-
jects without any delay. = Otherwise,
not only the State will sutfer but the
entire country will suffer.

Then, I may point out that mal-
practices, over-estimation of the cost
of the projects, heavy profit margin
to the contractors at the cosi of the
labour and the corruption in the im-
plementation of the projects are seri-
ous matters nowadays which should
be thoroughly checked and looked into
at proper time. In the report {hey
have mentioned two poinis in regard
to the creation of irrigation potential.
They say that it is due to increase in
labour wages and due to the under-
estimation. But as far ag I know it is
false. 1 will'tquote one example. I
had an occasion to visit some of the
irrigation projects in my State—I do
not want to mention the projects. I
enquired from the labourers and
gangmen as to how much they are
paid for digging the foundation after
10 to 15 ft. depth in hard rock under
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the river bed. To our astonishment,
we were told that they are paid Rs. 15
only for 100 c.ft. It also came to our
notice that Rs. 7 to Rs. 8 have to be
spent for blasting the hard rock and
the rest, that is, Rs. 8 have to be dis-
tributed among 12 to 15 workers.
But the contractor of tha main pro-
ject is getting Rs. 40 to Rs. 45 for the
same work from the Government.
This was narrated by the Assistant
Engineers-in-charge of the project on
the spot in the presence of the con-
tractor’s representative. Hence, we
can understand the difference bet-
ween the earning of the contractor
and the amount that the labour gets
ultimately. I presume that this posi-
tion exists in almost all the projects
in the country.

Further, it can be seen that over-
estimation is one of the reasons for
the contractors profiteering and cor-
ruption in the Department. When
they get the work executed so cheap-
ly, why should there be higher esti-
mation? The Government should
take particular care in approving the
estimates of the major projects.
Otherwise, the major portion goes
into the pockets of contractors and
others,

It would be better to appoint an
expert committee comprising of s
few non-officials to examine this as-
pect to suggest ways and means of
improving the conditions of labourers
and also stopping exorbitant profit-
making by the contractors. I request
the hon. Minister that the benefiticost
ratio should be worked out in the
major irrigation projects.

There is no authoritative publica-
tion of this Ministry available today
from which we can ascertain whether
any profit has been made or not on
huge investments on those major pro-
jects. The Government should see
to the best utilisation of funds collect-
ed through taxes on the common peo-
ple for the good of the nation as a
whole.

I now come to the rural electrifica-
tion programme. From the annual re-
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port, we find that about 28,000 villa-
ges have been electrified in the First
and Second Plan, and about 18,000
villages are going to be electrified in
the first four years of the Third Plan.
We hope that by the end of the Third
Plan Government will be able to
achieve the target fixed for the Plan.

In this connection, I would like to
request Government that the State
and the Centre should subsidise the
State Electricity Board for supplying
cheap electricity to villages, In some
States, the rates charged for the far-
mers are much more than the maxi-
mum economic rate.

With regard to power projects in my
State, I want to saysone word, and
that is in regard to #ie Kalinadi pro-
ject. This project which is now being
investigated by the State Government
is an important project, and it is
one of the biggest projects in the-
whole world. I am very glad that the -
Ministry has included this project for
investigation under the UN Special
Fund Aid. I hope that the hon. Min-
ister will include this project in the-
Fourth Plan.

Lastly, I come to the Krishna-Goda-
vari water dispute. This is an impor-
tant question which is agitating the -
minds of the people in the three-
Indian States concerned. As far as I
am able to see it, the decision of the
Central Government hits Mysore in
several ways. Though the Mysore
State covers over 61 per cent of the
area of the two river basins, it has
been allotted only 600 TMC. ft. which
covers just half of the State’s mini-
mum requirements. Even the recom-
mendations of the Gulhati Commission
have not received due consideration by
the Centre. The people of Mysore
cannot rest satisfied with this meagre
allocation. Mysore has had the lowest
percentage of irrigation in the country.
Let me state the bagic facts, namely
that Madras has 36 pdF cent, Andhra-
Pradesh has got 26 per cent, Maha-
rashtra has 8 per centmwhile Mysore
has only 6 per cent of the irrigation-



D. G—Min. of APRIL

7997

[Shri S. B. Patil]

potential in the whole of India. My-
sore’s original claim was for 1250
TMC. ft.

Mr. Chairman: The hon. Member
. should conclude now. He should have
dealt with this point in the beginning
of his speech.

Shri S. B. Patil: I am concluding.

Mysore’s original claim was for
1250 TMC. ft. Then, Mysore said that
it was prepared to reduce its claim
from 1250 to 1050 TMC. ft. But all
that has been provided to that State
now is only 600 TMC. ft. I would
arge upon the Central Government
that Mysore shou'd get an equitable
share of the Krishna waters imme-
diately.
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Mr. Chairman: Shri R. S. Pandey:

Shri S, N. Chaturvedi (Firozabad):
Have you given any chance to any
member from UP so far? There must
be some representation from every
state. Members who have spoken on
previous Demands are getting chance
after chance and are being called one
after another. Not a single member
has been called from UP. What is
this? There must be some element
of fairness.

Mr. Chairman: He will resume his
seat. I will explain the position. This
is arranged in consultation with ¥our
Deputy Chief Whip who gave a list of
names here. This is being observed as
a matter of convention, almost as a
rule, by whosoever occupies the Chair.

The Deputy-Speaker has just gone
for a few minutes,; In that respite,
I am here occupying the Chair tem-
porarily. I do not want to disturb his
wishes which he wanted me to carry
out. I am calling as he has directed.
1 am not exercising much discretion
here because I am here for a very brief
period. If I were to sit longer here, I
would have exercised my discretion.
Therefore, this is a matter for parties
to arrange with their whips and other
office-bearers.

Shri S. N. Chaturvedi: Whosoever
occupies the Chair, I cannot reconcile
myself to the proposition that the
Chair should surrender its discretion
to the whips. The Chair has to be fair
to the House.

Mr. Chairman: Order, order. Let
the hon, Member please settle with
the Speaker all these points and who-
ever is in the Chair will carry out the
decision taken by the Speaker.

Shri Jaipal Singh (Ranchi West): I,
want to raise a question of privilege."
The question of privilege is not for
you or for me or for anybody else in
this House; it is the privilege of the
House. I would like to point out, if
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you will forgive me, that it is not a
question of how many minutes you are
going to be in the throne. The throne
is greater than the man; whether
the man is the Speaker, Deputy-
Speaker or anyone from the panel of
Chairmen, it is the Chair. This cano-
nisation of the Chief Whip or the
Deputy Chief Whip or leaders of par-
ties, I am afraid, I have never accept-
ed throughout my parliamentary
career here, and I will not accept it
today. I will accept the ruling from
the Chair. It is not a question of the
occupani thereof for the time
being.

Mr. Chairman: I have understood
him, I will give the ruling.

Shri Jaipal Singh: While you are
in the throne, the throne is what
matters, not the Chief Whip. not the
Deputy-Speaker nor anybody else. It
is the throne that counts.

Mr. Chairman: Without presuming
to express an opinion on the point
raised, I am exercising my discretion
fully as Chairman here. I have called’
upon Shri R. S. Pandey.

Shri Warier: There are other states-
also involved when reconsideration is
given by the Chair. There are some
other states also which have not been:
represented.

Mr. Chairman: Certainly. We will’
see if all the states cannot be repre--
sented.

oft T ara ady (A7) ;A
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“Chief Minister Shri D. P.
Mishra expressed the hope here
today that if proper development
of Narmada Valley was made,
Madhya Pradesh alone would meet
the entire rice shortage in the
country.”
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L C I

=} qo Ao FEIN (FIFFER) :
gwrafy wEeE, ¥ Aw W fewe A
g

Mr. Chairman: Hon. Members should
not interrupt asking for time., They
can send in slips. That has become a
habit here, that is not objectionable. 1
will try to adjust the time using my
discretion and to the best of my ability.

%o o TETH : gar H

& gAY

An Hon. Member Will we get a
chance,

‘ Shri A. S. Saigal (Janjgir): We
have already sent chits . . . (Inter-
ruptions) .

Mr. Chairman: There need be no
interruptions on the question of Mem-
bers having a right to speak here. At
this rate every Member will stand up
and go on arguing his point. I have
seen to the list of speakers and I will
try, as I have said many times when
1 wag presiding, to give representation
as much as possxble to all parties and
to all States., I have looked into this
point, Nobody from U.P., a big State,
had so far been called and so I have
called from that State Mr. Chatur-
vedi.

Shri Shiv Charan Mathur (Bhil--
wara): What about Rajasthan?
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15 46 hrs.
-{MR. DEPUTY-SPEAKER in the Chajr]
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Shri K. L. More (Hatakanangle): Mr.
Deputy-Speaker; Sir, I am grateful to
you for giving me this opportunity. At
the outset, I would like to pay my
warm tribute to the Ministry of Irri-
gation and Power for its admirable
performance. In particular, I would
like to congratulate the hon. Dr. K. L.
Rao who heads his Minstry so -ably
and who inspires a sense of sustained
confidence and interest in everyone
of us.

In the working of his Ministry, he
particularly desires us to remember
the most sacred and valuable words of
the late Pandit Jawaharlal Nehru,
namely, “power stations and the great
river valley projects are truly the
temples of new India.” Of course, my
hon. friend Shri Pandey has made
a reference to this quotation, but I
am repeating it because Dr. Rao has
quoted it in his report.

Within a very short period of the
assumption of his office, he has many
remarkable achievements to his credit.
I shall make a few observations with
regard to the policy that is followed in
taking up new schemes in the Plan.
At page 29 of the report, it is said as
follows:

“The team have advised that the
tendency to take up a large num-
ber of new schemes in the Plan
even though the projects are not
fully investigated should be avoid-
ed and the States should concen-
trate on investigations and take
only a few of those new schemes
which are ready in all respects.”

Again,—I do not wish to take up the
time of the House, but I will read anly
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the last sentence of the paragraph on
page 43 of the report, which is perti-
ment here, which says:

“As such, no amount of time and
labour spent op, the preparation of
these projects can be considered
too great to ensure the selection of
the most desirable projects for in-
clusion in the Plans so that maxi-
mum benefits accrue to the coun-
try commensurate with invest-
ments.”

The policy which is chalked out is
sound and it is very difficult to find
fault with it, but the question is
whether such a policy was followed
in the past and whether an all-India
survey of rivers and dam sites was
carried out before taking up the pro-
jects and whether investigations were
carried out and priorities fixed with a
view to getting optimum and most
economical development of river re-
sources. When we see that past perfor-
mance, we find that the answer is not
satisfactory. My grievance is that
because of the lack of some such sound
policy, so many good projects remain
in darkness. With your permission,
I will cite one or two instances. One
is the Kallammawadi project on the
river Dudhaganga which is in the
Kolhapur district of Maharashtra
State. This proposed project costing
Rs. 1,632'36 lakhs, and benefiting
1168 lakh acres is now before the
Central Water and Power Commission
for examination since the 18th June
1964. It was sent to them by the
Maharashtra Government with pri-
ority, For 17 long years this project
did not find any place in the plan,
while the survey, maps and so on
were completed long before, during
the British period. But then fortu-
nately it did not escape the acute and
proficient eye of Dr. K. L. Rao. The
moment I took this matter to him, he
said that that project is already attrac-
ting and occupying his mind. Then, on
the 7th of last month, he visited the
site and assured the agriculturists who
had gathered there in large numbers
that the project is sure to be included

in the Plan. Further, he assured them
that his very visit was to be consider-
ed as the inauguration of the project.

1 may, with your permission cite
another instance, and that <is the
Warna project, on the Warna river in
the Kolhapur district of the Maha-
rashtra State. That project is to cost
Rs. 3,13400 lakhs and to benefit 3.23
lakh acres. That is also before the
Central Water and Power Commission
since very recently, that is, ‘March,
1964. The only request to the hon.
Minister is to give more attention to
these projects, because, for some rea-
son or other, they may again be
thrown into the background. So, I
am making a particular request to him
and I also expect that he will give an
assurance in this House on that matter.

With regard to the size of the irri-
gation plan, and the outlay, I should
like to say a few words. With an out-
lay of Rs. 720 crores, to be spent on
continuing schemes, only Rs. 155 crores
will be available for new schemes.
According to the latest figure, this sum
of Rs. 155 crores is to be reduced to
Rs. 75 crores or to Rs. 80 crores to
be made available for the new
schemes.. It is very difficult to accom-
modate so many good projects within
such a scanty amount. But there is
some principle coming in. Those
schemes costing less than Rs. 5 crores
are to be taken up first. Accordingly
so many good projects will be again
thrown into the background.

16 hrs.

I have two or three suggestions with
regard to the formulation of schemes.
Fizstly, the schemes should be so plan-
ned and formulated that they form a
network of waterways throughout the
country, similar to the zonal grid for
electricity,

Sometime back a reference was
made to the electrification of rural
areas ang the objective of achieving 1
lakh electrified villages has to be
attained at the time of the centenary
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of the birthday of .Mahatma Gandhi.
But we know Mahatma Gandhi attach-
ed great importance to the Harijan
problem, which -is conneeteq with
water. Water is more important than
power and I would have been glad
had Dr. Rao taken up this programme
first. Of course, his efforts for rural
electrification are praiseworthy Water
is holy, but it makes other things
unholy. Untouchability is intimately
connected with this problem of water
and I request him to attach more
importance to this.

For the optimum and the most eco-
nomical development of the rver
resources, it ig important that the
development should proceed on the
basis of a basinwise integrated plan
and not on the basis of individual pro-
jects formulated in isolation and often
in conflict with one another.

Again 1 congratulate the Minister
on his achievements and I supwort the
demands.

it T YT qrEa: IITEA AR,
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Shri P. K. Deo: Mr. Deputy-
Speaker, Sir, instead of dilating on
all the aspects of this imortant Mi-
nistry, I would like to utilise the few
minutes at my disposal to pinpoint my
observations on the Upper Indravati
hydro-power and irrigation project
which has been pending consideration
of this Ministry and of the Central
Water and Power Comimssion.

As you know, Sir, this river Indra-
vati, a tributary of the Godavari, has
its source in Kalahandi District, Oris-
sa. Out of its total catchment area
of 16,087 square miles, 2,740 square
miles of relatively high rainfall zone
of about 62 inches annual rainfall lie
in my State, Orissa, which yield an
annual flow of i97 thousand million
cft. According to the planning a
large number cf major and minor ir-
rigation schemes have been envisaged
in its basin. The Gulati Commission
or the Krishna Godavari Commission
has, in fact, allocated that this water
which flows in Orissa should be con-
sumed in that State.

This project cnvisaged a reservoir
formed by damming the Indravati and
a few of 1its tributaries at an elevation
of 2,120 feet with a live capacity of
69 thousand million cft water and
a regulated flow of 2,700 cusecs will
be conducted through a  tunnel of
6,600 feet and 3,130 feet of penstocks
and it will generate electricity to the
tune of 567 megawatts at 40 per cent
load factor. By the diversion of the
water of the Indravati basin to the
Hati basin it will get a head of nearly
1,200 feet; at the same time, the tail
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water from the power house could be
“wtilised for irrigiting ~ nearly 3-hlab:
acres of. very fertile lang in Kalshan-
dihnm:t

The cost .has been estimated t0 be
Rs. 60-50 crores and its break-up is
that the resérvoir and dyke would
cost about Rs. 24 crores, the power
house and’ {ransmission lines Rs. 31
crees and irrigation Rs. 5 crores. The
percentage of annual return at the
erd of the tweltth year of comple-
tHon comes to 63-20 per cent from
power alone and 41'21 per cent from
irrigation and power together.

Such a highly remunerative scheme
should, therefore, be implemented at
the earliest possible opportunity.
‘There are so many industries likely to
come up in that area, like electro-
c¢hemical, electrometallurgical ete.
These industries are likely to spring
up in that area because there is
abundance of raw material—bauxite,
manganese iron ore, dolomite etec.
You can have ferro-mangenese, ferro-
chrome or ferro-silicon plants, low
shaft furnaces with electric furnaces.
A preliminary survey of the potential
load demand in that area has recently
‘been made and it has been found out
that there will be a shortage of 34
megawatts of power by the end of the
Third Plan pericd. Even though the
Balimela project is available, there is
a shortage to  this extent. In the
Fourth Plan, i spite of Hirakud, Tal-
cher thermal, Machkund and Balimela
still there will be a huge power shor-
tage in Orissa and it will stand in the
way of the future development of my
State. So, I beg to submit that this
Indravati project, being a high head
power project, should be taken wup
immediately. It can be completed in
less time and at less cost. It will ir-
rigate mostly the plain areas of
2,93,313 acres of which 2,36,785 acres
are ynder cultivation which works out
to 70 per cent of the total layout. If
you will look at the sample survey of
the existing crop pattern, you will
see that it is mainly the kharif paddy
crop that is grown there. Even though

cash eraps like sugarcane or tobacso
or oilseeds and pulses are grown, their
puscentige is negligible because there
ig no assured water supply for irriga-
tion. In this regard I beg to submit
that this fertile area and at the same
time this droyght affected area which
has no other source of irrigation faci-
lity in the Mahanadi basin should get
full utility from this Indravati pro-
ject because the highest reservoir of
any dam in Mahanadi basin js at the
altitude of 630 F.R.L., that is, at Hira-
kud and this area is much higher up,
that is above M0 F.RL. and it cannot
otherwise be irrigated by any other
dam in the Mahanadi basin except by
this inter-basin  diversion of water
from the Godavari basin to the Ma-
hanadi basin.

This project only intercepts 1015 sq.
miles of catchment area to utilise a
yield of 92 T.M. cft. which is only
46.7 per cent of Orissa’s total contri-
bution to Indravati’s water resources.
Here I would beg to submit that some
snag has been raised regarding the
inter-basin transfer of water. I may
point out that the Central Govern-
ment have already agreed that the
water of the Krishna basin be divert-
ed over the Koyna project which flows
to the Arabian Sea without irrigat-
ing any land even though there is 2
great shortage of water in the down
stream of the Krishna basin. The
Gulati Commission has rightly said
that to make up the deficit in the
Krishna basin, surpius water from
the Godavari basin is to be diverted
there. So, there has been surplus
water in the Godavarj basin and even
though this amount of water will be
transferred to the Mahanadi basin.
still there will be plenty water in the
Godavari basin to meet all the re-
quirements of irrigation in the Goda-
vari valley and at the same time to
transfer some surplus water to the
Krishna basin. So, this plea has no
meaning and T most respectfully sub-
mit that if diversion is not permitted,
this excess water of Indravati will
go waste to the Bay of Bengal and
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that” will result if 4 great loss  to
thé nation by

these 3 lakh acres of land" will never
get any ‘irrigation facility. ‘So it
should get green light from this Mi-
nis’try'and Centra_]' Water and Power

Commission.’

Shri Gajraj Singh Rao (Gur-
gaon): Mr. . Deputy-Speaker, Sir, I
rise to  support the. Demands for

Grants relating to the Ministry of Ir-
rigation and Power. I would rather
say that -jess money has been provided
for it and that more should have
been provided as all sections of the
House have demanded.

At the outset, 1 thank the Irrigation
and Power Ministry for getting the
work on the Gurgaon canal project
started which was, for the last 25 or
30 years, not being started op some
pretext or other. The poor distriet
has been hearq for the first time by
this Ministry and I must thank them
sincerely on behalf of the people of
that district. :

Arother thing of great value is this.
They have accepted it in principle as
the hon. Deputy Minister said that
bunds on Sahibi and Indori and
others will be constructed and floods
will be avoided to Jhajhar and Gur-
gaon district and other places instead
of having the utopian drainage sche-
me under which hundreds of villages
would have been wiped out of the
Gurgaon district. I thank them again
very much that they have taken the
sympathetic view for the village peo-
ple.

Then, I would only say that this
scheme of raising embankments on
Sanibinadi shoulgd be taken up soon
50 that there may be no threat of
floods to Delhi or other areas. This
would not cost much as has been ex-
plained in the consultative committee
and other places to the hon. Minister.

I would now go to the Agra canal.
It starts from Delhi and passes 50
miles into the district in Punjab and
the rates are just doubled. Then, it
enters U.P. where the rates are half,
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electric power and at the samé - time
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The administration is with the UP.
Government as if it is a foreign coyn-
try. During the monsoon season, they
would flow the water and say, “All
right 'we ‘have given you the quota
and you go_ahead.'f I would submit
that this question be examined. It 15 a
long-standing grievance for which
there are so many ecauses: which I
need not divulge now.

- Then, about the Muslim populated
area of Punjab which js Gandhiji's
heritage—and we rust respect them
—I am thankful to the Ministry that
they have promised that on Landaha
stream the bunds will be raised and
both Rajasthan area and Gurgaon
area .would be saved from floods. I
would certainly have not submitted
this in the House. I know these are
State subjects. But unfortunately, my
district is on the border of Rajasthan
and Delhiand all these problem; are
connected with three States. There-
fore, I have to bring this to the mo-~
tice of the hon. Minister and I am
very thankful to him that he has
promised that this would be done. He
has seen the area himself and knows
how badly it is flooded. I hope that
with the cooperation of the Rajasthan
Government, the Central Government
would get the things done.

As has been already brought to
your notice, there is water-logging in
one part and there is absolutely dry
and arid area in Punjab in another
part. I would submit that some-
thing must be done in this regard. If
surplug water-logged area water can
be put into some other canal which
is to come in the lift scheme and
then brought to use, that will be much
better and would save both the areas
from these troubles.

About cheap electricity the whole
House has submitted to the hon.
Minister that thig is the key to the
progress of India and this is the key
to the solution of all problems of food
etc. It does not matter if the Gov-
ernment has to spend more ang if its
dividends are not payable. But cheap
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electncny to the ru.ral areas would
salve all our difficulties, be it cottage
industries or be it other industries. 1
am thankfu] to the hon. Finance Minis-
ter that he has promised that in the
Fourth Plan, for the rural area, they
are' going to have the biggest amount
for this rural electricfication. But I
am afraid, as the figures would show,
that only 2'6 per cent is for public
water works, 5:8 per cent only is
for irrigation while 75 per cent is
for heavy industries. I would say,
those industries can put up their own
plants. But why starve the whole
of India, the whole of the Bharat-
mata? Why shoulq that be done? I
would submit that this may be exa-
mined. I have taken these figures
from the official records, and there-
‘fore, 1 would submit that this kind
of thing should not be allowed to be
done.

I would also like you 1o examine
how much electricity from the Bhakra-
Nangal project is being consumed in
Dehi for luxury purposes. If you
woulg see the history of the Bhakra-
Nangal project, you would find that
it was meant for the dry areas of
Rajasthan and Hariana area of Pun-
jab, whereas the whole of it has
been consumed practically by the
big towns or the big industries. I do
not say that I hate these big towns,
but I would submit that they should
not get the benefit at the cost of
the nation and poorer sections.

T would also submit that the train-
ing centre for electriciang ang fitters
etc. should be located in the rural
areas. In the absence of such cen-
tres, what happens is this. If some-
thing goes wrong in the villages to
pumping sets etc. where electricity
is provided, then those people have
to come to Delhi, take the man from
here to their places and by the time
that man comes, the season goes away,
ang the crops get dried up as a result
of it. I hape that this ancillary pro-
‘position would be considered by the
‘hon. Minister.

Then, I would submit that smaller
irrigation schemes should aiso be
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taken up on pnonty basis. In this
connection, I would like.to.show to
my friends how the contrur bunds in
Gurgaon district have helped in irri-
gation. I welcome more of such con-
tour bunds. I would welcome my
hon. friends to come and see for
themselves how the people have done
this with self-help and have had these
bunds for purposes of irrigation. But
unfortunately there is confusion be-
cause different subjects are dealt with
by different authorities, and there is
proper co-ordination between them.
Therefore, I would submit that whe-
ther it be irrigation or the supply of
electricity or tube-wells, or contour
bunding, or be it anything like that, it
should be the concern of the Irrigation
Ministry. But at present the Deve-
lopment Ministry also comes in, and
they say that a fund would be raised
or allocated but they mever are abie
to persuade the people to raise or
allocate the necessary fund and so the
whole scheme becomes a fiasco and i
vanishes away.

st HiER W dTE (FET)
IR WEET, AT F HR G fAwE w7
ana 2 faa, 59 & o & w9 71 g
[TE | F AW a1F T F qAT ATQ
qATT FT AT |

a1 950 g9 3 R 70
FAT To T/ q0Y, A7 I FT
ST TOOTT TATY AL AT I T FE AT
T WAL A G @I | A 50 I
1 ¢ 5 oF 919 939 98 I WT v
fov w+lt g7 ¥ 26 I FTRAT A fasray
AT 9T 91, 9fFA ag faoer w9
Y § Far &7 4% FEfed oeeuw
AT ¥ qI7 & | T4 TR0 41 5 9oy
g3 ¥ SATRT QAT § HT SqT&T foarey
4T | "I sgrer faad qed F W S
fa¥ & &L UIYH F TA A W
fear | Fa1 Wt AERT AR IF Afa-
T F19 § I T &Y @ T 4 WO
THEAA F T84T g @ & 9K 767 73w
FY Gt fawelt § o o 1 & s
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Mr. Deputy-Speaker: Now, tie hon.
Minister,

Shri Warior: There
State which has gone by default,
namely the State of Kerala. There
is no Legislative Assembly there So,
I would submit that Kerala State may
be given at least five minuies. There
is no Assembly there. Where else is
the forum for us to speak?

is only one

Mr. Deputy-Speaker: I am sorry,
there is no time now, and at 5.30 p.m.
we have to take up the calling-atten-
tion-notice.

Shri Warior: That is true, but
Kerala State has no other forum now
except this Parliament.

Mr. Deputy-Speaker: Kerala is not
the only State which has not had a
chance; there are so many other States
which have not been given a chance.

Shri Warior: There is no Legisla-
tive Assembly there, and this is the
only forum where we can raise these
matters, and point out the failures

of this Ministry. N

Mr. Deputy-Speaker: The hon.
Member will have other oppertuni-
ties for that purpose,

Assam has not been given a chance,
and so has Bengal, and so has Kerala
also.

I shall give opportunities to them
When the Finance Bill is taken up.

~ Shri C. K. Bhattacharyya (Rai-
ganj): Bengal and Assam have become
Cinderellas,

Mr. Deputy-Speaker: The hon.
Member can have an opportunity
while the Finance Bill is discussed.

Shri C. K. Bhattacharyya: It is:
necessary for each State to have a say~
in this important matter.

Mr. Deputy-Speaker: I am sorry.

Shri C. K. Bhattacharyya: Sir,
Bengal and Assam should also have
their say. I do not grudge the time
that other States have got, perhaps
more than they wanted. But Bengal
and Assam should not be debarred in
this manner. That would be a tra-
gedy.

Mr, Deputy-Speaker: Would the-
hon. Minister agree to take only half
an hour, in which case I would give
five minutes each: to three hon. Mem--
bers?

The Minister ef Irrigation and
Power (Dr. K. L, Rao): I do not mind
if Members want time to speak. I
shall finish my reply in half an hour,.
if I can give some more time to hon.
Members. I am prepared to accom-
modate them by doing so.

Shri Ranga (Chittoor): Kerala
should be accommodated.

Shri Warior: I have moved my cut
motions to the Demands for Grants
relating to this Ministry. If the
Ministry. If the Ministry would care-
to look into them, they will be con-
vinced of the extent to which our:
State has been kept at the lowest ebb,
s0 to say, in regard to these. irriga-
tion and power programmes.

Shrimati Lakshmikanthamma:-
(Khammam): Could you give me one
or two minutes to ask some ques--
tions?

Mr. Deputy-Speaker: A representa:
tive from Andhra Pradesh has spoken
rlready.

‘Shrimati Lakshmikanthamma:-
You may kindly allow us to ask some:
rquestions.

Shri Warior: One of the important
projects there, namely the. Idikki:
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‘praject did not have enough cement
and, therefore,.. work was suspended
on it. Then, .there is the question of
“the Sabarigiri project. All these pro-
jects are not keeping pace with the
‘schedule given to them. Hence, the
“Btate ‘of Kerala which is supposed to
“be’ producing ‘or is supposed to pro-
duce the cheapest electricity in the
‘whole of India is now knocking at
‘ the gates of the neighbouring States
with a begging bowl for Neyveli elec-
tricity and so on. This has been the
lot of Kerala for the last so imany
‘years. The consolation that Govern-
"ment have given to Kerala is that by
1980 or somewhere about that time
there will be much more electricity
produced in Kerala, and there will
be in fact surplus electricity, and
"Kerala will be in the unfortunate
position of worrying as to where that
electricity could be sold? But, at the
‘same time, Government are saying
that the southern grid is coming. All
these things are contradictory. In the
meantime, 1 would request Govern-
ment to consider once more the possi-
" bility and feasibility of establishing
at least a thermal plant in Kerala to
tide over the shortage during this in-
terim period.

Then, I come to the question of sea
erosion. I am glad that ever since
Dr. K. L. Ran assumed charge of this
Ministry. he has done something in
this regard, but the matter is still
under the consideration stage only
and we do not know when actually
the implementation of the schemes
would be taken up.

It is a ‘very serious problem. The
main national highway No. 47 is threa-
tened now. The main railway line at
-Mahi is threatened now. Unless Gov-
ernment takes it up urgently and im-
mediately, there will be great danger
to the area. There is great alarm in
the minds of the people in those re-
gions.

Third point—sea erosion. It ig not
<nough to say that the Central Gov-
-ernment is giving a loan to' the State
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Government. It must take it“up as a
national problem itself -and must.find
enough funds for fhe protection of
the Kerala coast. Unless that is done,
there will be great danger for: - the
coastline and there will be no place
for the people to go. These two pro-
blems must always be in the mind of
the central Ministry. They must
take it up earnestly, not by way of
consultations and reporting stages,
but by implementation of certain con-
crete schemes.

Mr. Deputy-Speaker: Shri Bhatta-
charyya.

Shri J. N. Hazarika

(Dibrugarh):
Only Assam is left out.

Shri C. K. Bhattacharyya: Thank
you for the opportunity given. I
shall ‘record my observations in four
or five sentences only.

Dr. Rao has received sufficient com-
pliments. He does not require any
from me. He is a quiet man dealing
with a quiet subject and has not the
good fortune and the glory to be
prepared for receiving a viciferous
welcome from friends in the Opposi-
tion at the zero hour every day! That
is not to his lgt. But he is doing a
very important work dealing with a
very important subject.

The parennial problems of India at
present are: deficit in food and de-
vastation by flood. While we should
have water for helping production of
food, we get it for destroying the
production of food. That is his charge
and that is what he has to look after.

So far ‘as the State from which I
come is concerned, I shall refer only
to three questions. One is concern-
‘ing the Damodar Valley Corporation.
The other is the Farraka Barrage and
the third, the devastation caused by
the north Bengal rivers. He will
kindly take care of these. In his re-
port, he has said that Farraka Bar-
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rage is primarily intended for improv-
ing the navigability of the port of
Calcutta. What I submit is that it is
a project which concerns at least five
or six Ministries. It concerns the
Railway Ministry; it concerns the
Health Ministry, because it involves a
question of supply of drinking water
to al} the areas on both sides of the
river; it concerns the Transport Min-
istry; it concerns the Commerce Min-
istry, Defence Ministry and also the
Food Ministry. When Shri A. P.
Jain was Food Minister, I had the in-
formation from him, as well as from
Dr. Boy, hat in order to meet the
urgent requirements of food for north
Bengal and Assam, they had to send
it via the Moghulsarai bridge. That
was the difficulty at that time.

So this is a project which concerns
these four or five ministries. Over
and above that, it is an internationa!
project, and so assumes diplomatic
importance too, as referred to in the
notes in the budget grants. So it
should be looked upon from that point
of view.

T should mention one or two things
with a little bit of regret. The pro-
ject has been delayed because foreign
exchange was not provided in time.
If it had been provided in time, the
progress in work of the project would
have been much more advanced today
than what it is now.

So far as the DVC js concerned, I
should say the reorganisation should
be quickened as soon as possible. The
canal to the north side has been con-
structed but has not yet been used
should be made usable without any
loss of time.

The third is about the north Bengal
rivers. The river Torsha is spreading
havoc, breaking through Natural
highway No, 31, and devastating all
the areas on both sides. This should
be checked.

There is another matter. This is
about the co-operative approach in
certain matters in relation to Pakis-
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tan. Of course, it is true that the
problems of flood-and river-control in
West Bengal and East Bengal consti-
tute one integrateq problem; one can-
not be tackled in isolation from the
other, The East Bengal people know
it also. But the difficulty is that the
Pakistan people cannot be convinced
that it is so. Otherwise, when the
Karnafuli Dam was being raised and
the villages on our side were being
flooded, in spite of our Government’s
request, they did not stop. We are
having the same trouble now regard-
ing the Mangla dam in Kashmir. It
is being now raised about 200 ft.
more—that is the report. That will
again cause damage to the Indian
side. Whether the co-operative ap-
proach, to which the hon. Minister
has referred to in the annual report
of his department, would be had
from the Pakistan side, as we are
offering it to them from our side, is
the question. These are my submis-
sions.

Shri N. R. Laskar (Karimganj): It
is well-known to this House and the
country that the great problem facing
Assam is that of flood. I would like to
say that just because the state is situa-
ted at the remotest corner of the coun-
try and away from the Centre, it does
not mean that it should be neglected
always.

In the last 15 years, covering three
Plan periods, there has not been a
single river valley project in Assam.
I would like to know why? Because
there we have one big river in Assam,
the Brahmaputra, a mighty river, one
of the mightiest and widest rivers in
the whole world, it does not mean
that we should simply be helpless
onlookers to the problem of the river
and flood control in Assam. To control
such a river, requires a mighty multi-
purpose river valley project. It will
require big planning, a big river valley
project and a huge amount af money.
We must find out the wherewithal to
do it. We_should aproach friends; some
international agency should be re-
questeq to finance this project, so that
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the inherent devastating nature of the
river can be kept and check to some
extent. T know this requi~es some time
before it can fructify. But we should
make the effort and start on it

The hon. Minister, Dr. Kao, is a very
sincere person. He is taking up the
problem in Assam. We have every
faith in his efforts. He has now per-
manently posted up one Chief Engi-
neer of the CWPC there to the study
the problems presented by the rivers
in Assam. I suggest here that. They
should survey the tributaries of the
Brahmapuira also which are parennial
in nature. The upper reaches of these
tributaries shoulg be studied so that
dams could be erected there, thus
minimising the effect of floods and
also producing some power.

I will now take up the question of
the Barak river project, which is my
district of Cachar. Last year, while
taking part in these discussions, ¥ re-
derred to this and the Minister was
kind enough to deal with it in detail
in his reply. He said it was only a
question of finance that was troubling
him that Rs. 35 crores were required
for the project under the oresent
rough estimate, and as engineers they
are trying to see if it could be brought
down to Rs, 15-20 crores, in which
case they will say ‘yes’ toit. I expect
that the investigation report at the
new site at Naraindabar will be en-
eouraging and something will be done
to expedite matters. From 1954 to
1965, 11 long years the matter has
been hanging fire. If now, the project
does not fructify, the hon. Minister
¢an imagine what will be the reaction
of the people there.

As regards other aspecst ot develop-
ment in the state, again it is a question
of power availabi'ity. So steps have
to be taken to tap the resources avai-
jable in the State so that the State
may progress in the industrial and
other soheres at least in conformity
with the all-India rate of progress.

1 have many things to say, but there
s no time. I will only request the
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hon. Minister to take special care of
the problems of Assam,

17 hrs,

Dr. K. L. Rao: I must express my
gratefulness. to the hon. Members of
the House for the excellent suggestion
they have given, very useful ones toq,
and aiso for the kind words they huve
spoken about me and my Ministry.
I take it that their expression of good-
will is only a courteous way of telling
me that I should work harder and

achieve the targets laid down by this
House.

Before I touch upon irrigation, I
would like to assure the hon. Members
from Bengal that we are doing very
well in respect of the Farakka
Barrage. The project has got over its
initial troubles, and is gaining mo-
mentum. In the first {wo years of
this Plan, we spent only Rs. 1 crore on
this. As against that, we spent this
year Rs. 17 crores, and in 1965-66 we
are going to spend Rs, 20 crores. 1
hope that I will be able to give the
House a sizable achievement next
year.

In view of the very limited time
that I have, I would submit to the hon.
Members who have participated in the
discussion, that I will try to give an
answer to them in writing on the
points that I am not able to deal with
now.

I am very happy that ihe House has
unanimously urged the importance of
irrigation. I am saying so because in
recent times I have had a setback, and
there are many people, especially
foreign experts, who say that irriga-
tion projects are not necessary in this
country. I was rather amused at fhat,
because the statistics we have amply
show how it is most important. how it
is a basic material for food production.

For example, out of the 280 million
acres that we are showing in this
country for food production alone,.
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about 110 million acres are used for
rice and wheat, and 170 million acres
for cereals and pulses. For the first
mentioned crops the irrigation is
‘barely 36 per cent, while for the
second it is less than seven per cent.
With such small irrigation, it is no
wonder that we are not able to pro-
duce the food that we should produce.
That this country is not able to pro-
duce enough food, in spite of having
such excellent, fertile soil, excellent
rivers, good rainfall and a very good
agriculturist class, is really something
of a paradox. We form 15 per cent of
the world’s population. The world is
producing 1,000 million tons of food-
grains, including 260 million tons of
wheat and 250 million tons of rice.
We should be able to produce 150 mil-
lon tons, let alone this 85 or 90 mil-
lions that we are producing.

While we are having all these
various favourable factors, the only
thing that is standing in the way is
wrigation.  Irrigation is a catalytic
agent which is most necessary in order
that the other inputs like fertilisers
and other things may be effective.
So, T am very happy in that context
that the hon. House has unanimously
urged the importance of irrigation.

There is one question which the
hon, Members have very correctly put.
Why is it that in spite of so many
years of planning, our achievement in
the field of attaining the potential irri-
gation is only of the order of 16 mil-
lion acres now, and will be only 19-4
million acres at the end of the Third
Plan? The point is that we have
taken up, in the three Plans, 502 pro-
jects. There 502 projects on comple-
tion will give the benefit of irrigating
44 million acres. For instance, when
we are constructing a building, we
spend more on the foundations and on
fhe walls, but unless the roof is put
in, the house is of no use. That is
exactly what is happening with us.
we have started 502 projects, they are
going on at different stage<. and once
they are completed, we are sure of
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getting the benefit of irrigating 44
million acres, which will be a very
excellent achievement. In the pro-
cess we have got 16 million acres so-
far. I hope at the time of the next
Budget I shall be able to report that
we have attained 19 million acres.

This addition of three million acres:
in one year will itself be a record-
breaking achievement. Our achieve--
ment so far has been one million acres
for one year, and we have got to.
achieve three millions this year, and
that will be possible only if we put in
all our best efforts. Therefore, in that
context I have been thinking—I have
practically settled—that we should lay
emphasis on some of the most impor-
tant projects which have advanced
very much in construction, by a little
more concentration en which we can
achieve benefit within one year. We
have selected nine projects, and I am
constituting a reviewing committee of
officers, and they are to watch every
fortnight the bottlenecks and gifficul-
ties in these projects. and try to solve
them and assist the State to achieve
substantial completion of these pro-
jects, so that we can attain 19 million
acres, which is itself very hard to:
attain.

Very rightly as cne of the hon.
Members has said, as a result of the
experience of the Third Plan, it is now
the policy of the Government and the
Planning Commission that in the next
Plan we should attach the largest im-
portance and see that all these projects:
which we have undertaken are com-
pleted in the next Plan as far as pos-
sible. That is quite correct, but in
doing so, there is one danger, namely
that we will not be able to take up-
further projects. That is not correct,
for, irrigation development must be &
continuous process, till we reach the
maximum possible. Otherwise, we
will come to a fatal stop, which is

most dangerous for the development

of the nation. Therefore it is that it
is necessary that we should take up-
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:some new projects also in the fourth
‘plan.

For example, the hon, Member from
Kolhapur mentioned about the Dudh-
.ganga project. I have been to the
site. There we have excellent agri-
culturist doing irrigation under the
most difficult conditions,” They depo-
sit six inches of soil on the base rock
‘and irrigate the areas lifting up water
to as high as 150 feet. I fel: very un-
happy that we are not able to assist
these people, but to take up that pro-
ject means that the policy stated
earlier has got to be modified. We
should make a somehow provision for
taking up some of new projects as
‘well, but no doubt the emphasis should
be on the completion of the earlier
projects, because otherwise we will
not be achieving the most important
vesult of getting 44 million acres under
“rrigation.

If we spread out irrigation fast and
‘wide, then food deficiencies will be a
thing of the past. . Therefore, with
‘hat firm conviction that irrigation is
‘most essential, I am very happy to
have the support of the House. It
‘gives me added strength to fight bat-
tles elsewhere to get more and more
funds for this sector of irrigation.

Now, there are some important
points connected with irrigation that
‘have been raised. The hon. Member
‘from Bikaner has mentioned about the
lift Canal in Rajasthan. 1 entirely
agree with him that we should give
high priority to this project. This pro-
ject was thought of quite a long time
ago and I know that the hon. Member
‘has been pleading for this project for
quite a long time, Now that the
TRajasthan Canal has come to the
-48th mile, :t is no longer necessary
“*or us to halt back. We should take
up lift irrigation of two lakhs of
acres. I have not seen the area, but
I understand that the soil is good
and fit for irrigation, Therefore, it
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is but proper planning to undertake
this project. I am very happy that
this project is included in the revised
estimate 'of the Rajasthan Canal. I
shall write to the Rajasthan Govern-
nent to send this project for consi-
deration and clearance by the Centre.

There was also mention about
Ghaggar. This project has at last
been cleared, and the results and
benefits thereof will be advisable not
immediately, but jn the next two
vears. The project consists of divert-
ing the waters which are causing
immense harm to Hanumangarh and
Suratgarh, to the sand dunes, I am
glad to state that the Finance Minis-
try has been pleased to give Rs. 13
crores for expenditure this jear.

One other question which has been
asked is about waterlogging in Pun-
jab. I am afraid that on account of
the limited time I will not be able
to give the complete reasons which
were asked for.

Shri Hari Vishnu Kamath: Take
more time. It is an important
matter. We want to hear you.

Dr. K. L. Rao: Mr. Speaker has
given me half an hour.

17°10 hrs.
[Mr. SpeakER in the Chair].

The question is one that should be
thought of very seriously.

Water-logging is the result of a com-
plex set of factors, It gccurs as a result
of the inadequate surface siopes, ex-
sive rainfall and excessive irrigation.
It does happen that in the last few
years we have got a wet cycle. Pun-~
jab which was only receiving 20-25”
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is now -getting a ra'nfall of 35-45". A
new cycle has set in and added to
this great trouble, Punjab is a land-
locked State; it is a State which has
got only three rivers, Sutlej, Ravi on
the one side and Jamuna on the
other. So far the policy at centre has
been not to allow any water to be
drained into Jamuna because the flood
situation ‘n Delhi may get aggravat-
ed. It is only now that we are relax-
ing that restriction a little. The only
other river is Ghaggar. We do not
allow Punjab to empty water in
Ghaggar because that means trouble -
to Rajasthan. Inspite of this restric-
tion, some water was let in through
drain constructed by Punjab, But
they were not able to make a very
effect've mark on- account of limited
drainage allowed. Now that the
Ghaggar project hag been taken up
and will be completed in two years
we can permit greater amount of
water to be drained out of Punjab.
Sangrur district which is the worst
affected in Punjab will greatly get
relieved. The Punjab Government
is doing its best and as a result of
that work, the orig'nal water-logged
area of 46 lakhs of acres two years
ago has now come down to 26 lakhs
by the mere construction of drains.
If some more drains are constructed
and adequate drainage provided, I
am pretty certain—lining also has to
be done—that water-logging would
not be a serious proposition.

I should have dealt this important
problem in greater detail, but unfor-
tunately on account of the very limi-
ted time I have got to deny myself
that pleasure, Another hon. Member
from Bihar has said something about
the Western Kosi canal. We are
aware that Darbhanga and the areas
roundabout are very fertile and have
the heavy density of population.

Shri Sheo Narain: Say
about Rapt;j also,

something

Dr. K. L. Rao: Yes. Tt is but proper
that we should provide irrigation for
this area, which is more fertile than
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the eastern areas of North Bihar
because the eastern areas are ravaged
by Kosi; the western areas have not
been so ravagedq so that there is ori-
ginal ferti‘e soil brought jn by the-
rivers. Therefore, I am one with the
hon. Member in saying that th's work.
should be expedited as much as
possible. It is at an advanced stage-
of negotiations with His Majesty’s.
Government of Nepal and I should
say that with all the goodwill it may
be possible to inaugurate the canal
this month.

The hon. Member from Eastern
[I.P, has asked me to say something
zbout Rapti. He had no chance of
pacticipating in the discussion and I
rmust give preference to replying him
first,. He is quite correct. I fully
support him. The eastern districts of
Uttar Pradesh are the poorest and
it is to these areas that the Govern-
rent must attach greater importance.
The troubles in these areas are due
two factors. The first is the floods.
Rapti is a small river compared te
the other rivers but it is sufficient ta
give a lot of trouble and we have not
been I must admit, able to find a
solution for controlling this river. We
had one idea of constructing a dam:
but unfortunately that is in Nepal
territory and it is considered not
possible to pursue the project further.
The other measures of controlling
that river are not quite clear and
therefore, I have asked a committee
to go into this. Control of floods in
Rapti is really one of the difficult
problems, But I can assure the hon.
Member that I will try to do my
uimost to see that something is done
about it.

With regard to the irrigation of that
area, it is very essential, because just
as there is too much of water in the
monsoon season, there is too little
water in the other seasons.  There~
fore, they are having double trouble:
one is on account of excess water
and the other is on account of the
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want of water. Therefore, at least for
the rabi crop, we must see that that
-area gets irrigation facilitates, and the
Uttar Pradesh engineers have got »
‘very excellent scheme. Sarju canal
-Project—anq that is a thirq Plan pro-
Ject, and 1 am expecting to receive
‘the project from the State any time,
-and as soon as that comes in, it will
be taken up and I think it will be
«carried out in the fourth Plan period.

=t qag : TAT T § [ e
iy

Dr. K. L. Bao: Then I take up the
Indus waters. Again, there has been
some misunderstanding on the sub-
ject. On account of the treaty that
we have entereq into with Pakistan,
they have got the option. The first
phase ends not on the 1st April, 1965
but it can end any time between 1st
April, 1965 and 1st April, 1966. The
only condition there is that if the
Trimu-Islam link is completed and
the water is diveried into Pakistan
from their rivers, then, that day will
be the day of completion of the
phase. The lower limit is 1s{ April,
1965, and the upper limit js st April,
1966. Our officers are continually
pursuing this subject with the Pakis-
tan counterparts and we are also
watching whether the work is pro-
ceeding at usual speed and ‘whether
there is any artificial delay in the
matter. (Interruption).

Shri Iqbal Singh: That link is com-
pleted, but it is only aig that tbe
contractors are not giving it.

Dr. K. L. Rao: It is not completed.
We are keeping a watch on it. Actual-
1y, our Commissioner goes and inspect
the Pakistan areas every six months;
their officers also come and inspect
our areas. I am hoping that in the
next three months, we shall be gble
to see that the first phase will be
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completed. We will get the extra ad-
vantage of water, about 1,500 cusecs
to 4,000 cusecs. It is a good and sub-
stantia] amount, ang 1 only hope that
within the course of the next two or

- three months, we will be able to see

that Phase I have ended and Phase I
hag started.

In this connection, I can also say
about the Pong dam. We realise
completely the importance of the pro-
ject and about the need to complete
the project as early as ‘possible. It
is an obvious fact that after spending
so much money anqg after so much of
battle with Pakistan, whatever water
we have got from Beas we must uti-
lise it naturally. Therefore, ii is
that we attach importance to this
project. But it is also a difficult pro-
ject in the sense that, as hon, Mem-
bers are aware, the Himalyan moun-
tains are not so very good for foun-
dations and so on. But, nevertheless,
our engineers are battling with it
and with great success; they have
completed two tunnels out of five. As
soon as the tunnels are completed,
water will be diverteq and the dam
construction will be started. I hope
the dam will be completed by 1970-
71 instead of 1970—73 as originaily
programmed.

Bhri Ygbal Singh: What about the
Ravi?

Pr. K. L. Rao: I am afraid I have
no time. I should go on to other
subjects. Thep there was the question
of utilisation of the potential. That
was one of the subjects which so many
hon. Members have referred to. Uti-
lisation of the potential created is like
this. It is quite true statistically that
80 per cent -of the water potential
that has been createqd is being utilised.
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20 per cent is pnot utilised. But there
is one aspect especially, the importan-
ce of which we should realise. 20
per cent of two million acres is
.something different from 20 per cent
of 16 million acres. If we have two
million acres, 20 per cent of that
would be 4 lakh acres. 20 per cent of
20 million acres means 40 lakh acies
or so. It is a large amount, and the
nation, at the stage at which it is now
progressing cannot afford to allow
the potential without being utilised.
“That is how the importance comes in
of utilising all the irrigation polen-
tial built up.

Therefore, 1 fully realise that utilia
sation is one of the important sub-
jects. Whether it belongs to the
Ministry of Foad and Agriculture or
not is not the matter at all. But it
should be taken care of. I am even
thinking of further steps. There
have been quite a large number of
-committees on this utilisation. Instead
of that, I have been thinking whether
we should not have a continuous
watch on the subject by setting apart
a number of officers on this subject
alone.

Shri P. Venkatasubbaiah (Adoni):
May know on what basis the sta-
tistics have been obiained for claim-
ing that the utilisation is 80 per cent
and whether there is any integrated
approach on the irrigation potential
utilised or is it only getting informa-
tion from the State Governments and
then saying that this 80 per cent is
utilised? These plans are discussed
annually and the officers also visit
the various areas. -80 per cent is the
average of allthe projects. But there
may be some project where even 20
per cent is not utilised. But taking
all the projects, that is the average
figure.

Shri N. R. Laskar: How is he going
to tackle the problem in Assam?

Dr. K. L. Rao: Assam probably
poses the most difficult problem from
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the point of view of erosion anq floed
cornitrol, because the biggest river of
the country—the Brahmaputra—is
flowing through that Staie unchecked,
carrying huge amounts of water doing
nothing for us and for anybody and
on the other hand causing a lot of
devastation. The whole valley bet-
ween the mountains is hardly 50 to
60 miles, the river passing in the
middle. If the river takes a3 swoop
one side, we are not able to prevent
it easily. At Dibrugarh, we haq to
spend crores of rupees to protect the
town in view of its importance. This
will not be possible for alj areas.

The main problem is erosion and
inundation. We are able to solve in-
undation; there is no difficuity. You
can have embankments and prevent
it. But erosion is a tough occurrence.
If the river takes it into jis head to
erode, it is very difficult to prevent it.
The only solution is what we call re-
tirement, ie. go back. But in the
case of Asam, you cannot go back to
the hills! In view of the difficult
nature of the problem I have appoin-
ted a separaie committee to go into
that very carefully. We are trying
to get some erosion experts from all
over the world to see what we can do,
if not to control it completely, at
least to reduce the erosion at impor-
tant places. That is the aspect we
are engaged in. While 1 am not able
to say very much to the hon. Member
from Assam, this I can say that we are

having the greatest attention paid to
this subject.

Shrimati Lakshmikanthamma: 7Tat
him not forget Andhra Pradesh.

Dr. K. L. Rao: I will refer {0 An-
dhra Pradesh when I deal with power.
About power, hon. members are quite
correct when they say that we have
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achieved only about 8.3 million KWs
of power. Our target is 12.7 million
KW and I have said that st least 11
million KW will be reached by the
end of the third plan. It means we
have to produce 3 milion KW more in
one year. That is an achievement
which has not been realised so far.
The maximum achieved is about
1 million KW every year. So, it is very
difficult to produce 3 million XKW in
one year. That is why this year the
ministry and the engineers have to
work very hard. But I may say that
these power projects have been start-
ed 4 or 5 years back and they are
coming into fruition. In the next 1 or
2 months, we are going to put in half
a milion KW more. Tomorrow there
is -one power stationto be opened at
Kundah. There is going to be the in-
auguration of gas turbines in Assam
next week. So, we have gol a number
of schemes coming in two or three
months. But we have to keep a close
watch. Nevertheless, there is the
great danger of not being able to
achieve even 11 million KW, and that
is why I have again appointed a re-
viewing committee for this separately
to review the progress and the ob-
bstacles in the way of these projects
and also to report every fortnight on
some selected projects. We have
selected 13 projects. For example, the
Pamba project is one such. We
propose to watch very carefully and
see that this 3 million KW power is
achieved.

Shri Basappa (Tiptur): What about
the Centre advancing money for
Sheravathi project?

Dr. K. L. Rao: Coming to the ques-
tion of per capita power, it is quite
true that there are some States where
the development of power is poor,
very bad compared to the rest of the
country. In that category the first
prize goes to Andhra Pradesh and the
second prize to Uttar Pradesh, the
two States from which the Minister
and the Deputy Minister come res-
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pectively. The per capita generation
of power in Andhra Pradesh is 37 and.
49 in Uttar Pradesh at the end of the
Third Plan. Therefore, I quite agree.
that if we want to increase the nation-
al] income of the country, we must
step up the production of electricity
in some backwarg areas. There is.
no doubt about it.

North Bihar is pretty bad in that
regard. But in the case of North
Bihar we are going to have two 50
megawatt units at Barauni. The main
trouble with regard to North Bihar is
that it does not have transmission
lines. They have not spent much.
money on it and that i why there is
a great difficulty. If we have trans-
mission lines then there will be no:
difficulty. I am asking the State Gov-
ernment to pay attention to this.
Secondly, we are not able to adjust the:
additional funds required within the
Third Plan. But if it is possible for
the Planning Commission to fing some
money, I will be most happy, because
we have got the power; the only thing
is that we have to put up some more
lines. Not only that, we propose to-
connect Baraunj with Gaya so that
North Bihar and South Bihar will be
connected and there will be even flow
and there will be no question of North
Bihar complaining that there is ne.
power in that area.

With regard to the difference imr
tariffs in North Bihar, T am glad to say
that out of the 14 sub-divisions in
North Bihar, 7 which are attached to:
Barauni are having the same tariffs
as South Bihar. The rest are sup-
plied with diesel power. I have told’
the State Electricity Board that ir--
respective of the nature of the trans--
mission lines and so on, they must try
to have some uniform rate all through
Bihar and he has promised to do it.

The-
for:

There is one other matter.
most important requirement
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supply of electricity is having ade-
quate transmission lines. In transmis-
sion lines, we are a bit lagging be-
hind, because of the size of our coun-
try. We have put in go far 175,000
miles of transmission lines which
means something even ror a big coun-
try. For a country like United King-
dom, which has three or four times
our power generation it is only 160,000
miles. Thus we have got more trans-
mission than the United Kingdom.
But, because of the large size of ocur
country, these transmission lines are
not sufficient, The magnitude of length
of the transmission lines can be real-
ised when we note that the total num-
ber of roads in this country, surfaced
and metalled, is 153,500 miles. These
transmission lines are very badly
needed. Unfortunately, in the Third
Plan, something has gone wrong and
we have provideq very little for this.
In the Fourth Plan, greater provision
is being made and we hope that these
transmission lines will come up in a
much bigger way.

Here I must pay a tribute to the
excellent work done by the Rajasthan
State recently, In Rajasthan there
was an acute shortage of power due
to the restriction on the release of
water from Gandhisagar dam. We
met in October to try to solve this pro-
blem and I suggested that we might
connect Ratangarh with Jaipur, a dis-
tance of 127 miles. I must say that it
is very heartening to see that 132 Caps
lines were constructeg in 86 days as
programmed. It is a remarkable
achievment wkich we have not done
so far. It only shows that what India
wants is merely resources and mate-
rials; the rest our engineers can do.
1 was very happy to have gone to
Jaipur in connection with commission-
ing of this rapidly constructed trans-
mission line. As a result of that they
are able to get about 17 megawatts of
power from Bhakra.
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Dr. K. L. Rao: It ig always better to
have the entire transmission lines
connected. It is not the question of
vrater; that is nothing. The more-
transmission lines you have, the better
for the country and the greater  the
advantage because then you will have
these interconnections. That is one of
our aims. We want to connect these
power systems one with the other so.
that we can form the grid line and,
may be, in the course of the next Plan:
or the Fifth Plan we may have an all-
India grid. Once we have that, there-
wil] be a lot of advantages. For exa-
mple, with less amount of power we
can meet much greater loads. That
is called the reserve capacity. Thera
aremany advantages of an integrated
system. That is why we have set up
the regional boards.

Hon. Member: are aware that we
have set up five regional boards all
over the country. We have divided:
the whole country into five regions
and are trying to develop transmissijon
lines within the regions and wil] later
on have connecting lines one with the
other. So far we have dealt with
220 KV lines; that is the maximum
voltage lines that we have. In the
Fourth Plan we are going to have
400 KV lines. We have a very large
bulk of power from Durgapur to:
Calcutta and we cannot do with small
lines; so, we have to have 400KV lines
so that power can be transmitted
across. We are going to  connect
Durgapur with Harduaganj to Delhi.
I hope, by the end of the Fourth Plan
we will be in such a state that the
power available at any place will be
transferred to the needy people in the
other place and we wiii be 1n a rauch
better position with regard to the ex-
change and economic exploitztion of"
power.
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My colleauge has already dealt with
rural electrification. It is a subject
of the greatest importance. The
Ministry and I particularly attach the
greatest importance to rural electrifi-
cation. I feel that it the most
forceful instrument of socialism, of
awakening or activising the vast rural
-population of the country. There is
no other instrument which will be so
effective ang which v.1!l perineate the
rural houses ag that. For example,
the amount of power that has gone into
rural homes in the Uniled States of
America—places which have got 38
population of less than 1,500 people
they call a village—in those homes the
electricity that they are utiiising is as
much as of the entire India today. All
the energy that we are using, about
97 billion kilowatt hours, is tihe
amount which the United States is
using in her rural homes. I am just
mentioning this to show how rural
areas once developed can absorb large
block of power.

Rural electrification has got a 1ot of
advantages. For eaxmple, it is the
only way in wnich we can check the
population from going to urban areas
from the rural areas.

Shri P. Venkatasubbhaiah: Some
States hag an initial advantage of
having rural electricity becanuse there
were major irrigation projects, where-
as most States had to spend on that,
How are you gomg to correct that
imbalance?

pr. K. L. Rae: But it does mnot
matter if one State or another in
the whole of India has a poor perfor-
mance. We should not WoITy about
that. What we should aim at is that
the whole country should come up as
rapidly as possible.

Shel P. Venkatasubbaiah: How to
come up?
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Dr. K. L. Rao: First of all, we must
have the conviction just ag we have
conviction with regard to  irrigation.
The hon. House must have a conviction
that rura] electrification is most im-
portant. One of the reasons I ad-
duceq and put forth before the hon.
House is that it 1s the best way of
checking the population irom going
from the rural areas to the towns. If
a man goes from the rura) areas to
the towns, it costs Rs. 100 by way of
sewage disposal and water supply
while in the village it costs barely
Rs. 10 or 15. Therefore, to see that
people are retained in the rural areas
is very imoo-tant from the cconomic
point of view. n fact Twas very
happy to note tac otber day, in
America the trends are now the Te-
verse. These villages with 1,500 peo-
ple are bcoming populated and some
of the villages have got as muchk as
20,000 people now. The urban areas
are becoming depopulated and peopie
are going to the villages. That will
happen always if you have rural elec-
trification. I happened to see north
Bihar a completely dark spot. I take
north Bihar because in other areas
you will at least see some light after
20 miles or so, but in north Bihar
there is complete darkness. There
the people can not work for more than
a few hours a day. If we give eles-
tricity there, the number of working
hours will increase. That is tosay, we
are energising the nation, we are acti-
vising the nation and we are increasing
the hours of work for the nation.
1, therefore, submit that rural electri-
fication is the most important item and
the nation must attach the utmost ime
portance to it and increase the rural
electrification by some method or the
other.

1 will now deal with the -question
about the electricity rates for the agri-
cultural purposes. I am sorry that 1
will not be able to say much about
this. I am happy that our Foreign
Minister is here and he was the Food
and Agriculture Minister also and he
was also fghting for the reduction in
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the electricity rates for agricultural
purposes. The argument that the hon.
Members adduce, namely, just as you
are showing concessions to industries,
likewise you must show the concession
to agriculture, is very convincing. But
there are other considerations of
-economy and therefore, it has not been
possible to do much in this respect.

Shri Bibhuti Mishra (Motihari):
Why don’t you have the uniform rate
for all over India?

Mr. Speaker: He is not yielding.

Dr. K. L. Rao: The only concession
that is given is this that in places
where rateg are very high just as in
the case of Gujarat, north Bikar and
eastern U.P., there the Mini:try of
Finance have agreed or the Planning
Commission have agreed that anything
above 9 paise will be subsidised but
each case will be considered cn merits.
That is not a very big concession by
itself. T agree. But the continuous
attempts on this problem will yield
us some useful results.

One of the hon. Members asked as
to why there is the difference in rates
that are prevalent in this country and

those prevalent outside. In this
country, say, for example, domestic
lights, on an average—because they

vary from place to place—the rates
that are prevalent here are half the
rates that are charged in the United
Kingdom; they are about the same
as in Japan and they are twice the
rates in the United States. But those
figures do not mean much as the
standard of living is so high in these
countries. T accept that we must pro-
duce electricity at cheaper rates when
we have got so many hydro-electric
projects and when we have got enor-
mous resources of power. If we can
utilise those resources, we will be
generating power at much less cost.
That is quite true. But there is one as-
pect which needs attention. Unless

. would appeal to the

we increase indigenous production of
electrical machinery in this country,
it will not be possible to reduce the
cost. That is one of the aspects that
we must bear in mind. The earlier
we realise that, the earlier we achieve
that objective of manufacturing as
much as electrical equipment in the
country as possible, the earlier we
can reach the take-off stage. There is
no difficulty about generating any
amount of electricity in the country.

Sir, I must say that India is pass-
ing through a period of shortages
created essentially by the developing
economy and by the demands cf ris-
ing standard of life. We have to face
that. Then, only we can tighten our
belts to overcome these shortages.
As far as I see, we are fast approach-
ing the take-off stage, There is no
denying the fact that if you go any-
where in the couniry, you will see
beautiful projects coming up every-
where. The darkest hour is ulways
before the dawn. If we continue with
determination to go through with per-
severence and foresight, I am sure we
will 'be able to overcome many of
these difficulties. As I said earlier, I
must submit once again that we have,
so far as the Ministry of Irrigation
and Power is concerned, got to put
in 3 million acres of land under jrri-
gation and we have to generate 3
million k.w. of power and it is three
times the rate at which we have done
before. It is a very difficult task.
There are difficulties. We have got
to face them. In this connection, 1
Ministers in-
charge of Irrigation and Power in
various States that they should pay
particular attention this year to this
and see that all these projects are
implemented &s quickly as possible.

Shri Basappa: What about the
financng of bigger projects?

Dr. K. L. Rao: I am sure the House
would join with me in paying tribute
to the excellent work that is being
done by the engineers, by the various
Chief Engineers ang the other ensgi-

s —
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neers who are engaged in these river
valley projects all over the country,
and the chairman and members ard
officers of the CWPC whom I am af-
raiq I have somewhat overworked this
year, but I nave done this in the
hope that they will work harder dur-
ing the next year, because there is a
bigger target before us.

Once again, 1 must submit {hat
there is no greater and nobler chal-
lenge than that of laying the founda-
tions for a happy future to make the
coming generations much happier than
what we have been, and that is what
irrigation and power will do for us
and ours, now and for all times to
come.

Some hon. Members rose—

Mr. Speaker: Enough has been said
now. The whole House feels electrifi-
ed. Now, we should proceed. I shall
now put all the cut motions to vote.

All the cut motions were put and
negatived.

Mr. Speaker: The question is:

“That the respective sums rnot
exceeding the amounts shown in
the fourth column of the Order
Paper be granted to the President
to complete the sums necessary
to defray the charges that wiil
come in course of payment during
the year ending the 31st day of
March, 1966, in respect of the
Heads of Demands entered in the
second column thereof against
Demands Nos. 72 to 74, 135 and
136 relating to the Ministry of
Irrigation and Power.”.

The motion was adopted.

6, 1965

17.42 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE—contd.

(ii) SEALING OF INDO-EAST PAKISTAN
BORDER

Shri Tridib Kumar Chaudhuri (Ber-
hampore): 1 call the attention of the
Minister of Rxternal Affairs %o the
following 'matter of urgent public im-
portance and I request that he may
make a statement thereon:

“The situation arising out of
the sealing of the Indo-East Paki-
stan border to prevent the refu-
gees coming from East Pakistan
from entering India.”.

Shri S. M. Bamerjee (Kanpur): I
rise on a point of order. My point
of order is this. You are aware, Sir
that it was almost decided in this
House, not as a matter of rule but
as a convention, that any policy deci-
sion should not be announced outside
Parliament when Parliament is in
session. In support of this point, I
would like to quote from the Report
of the Estimates Committee which has
been presented today. The report
says:

“Even the Members of the Esti-
mates Committee felt very bitler
about it. In view of the fact that
repeated assurances have been
given in Parliament that all the
migrants arriving after 1-1-1964
would be eligible to relief and re-
habilitation benefits, irrespective
of whether they possess migration
certificates or not, the committee
feel that it was only proper that
Government should have an-
nounced in Parliament their in-
tention of modifying their policy
before it was enforced.”.

My submission is that Government
have announced outside such a big
and major decision when Parliament
was in session and 1st April was a
working day for us. So, I would sub-
mit that it wag utter contempt of this
House, and I accuse the hon. Minister
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of doing something which ig basically
wrong and which is against the spirit
of our parliamentary way of function-
ing. 1 want a ruling from you and
an assurance from the hon, Minister
that this kind of thing would not be
done in the future. Otherwise, we
would have been able to raise this
matter here on the 1st April itseli.

Mr. Speaker: There is no questio«
of any point of order in this respect,
though it has been held so many
times that it is proper &and desirable
that all such declarations should be
made here and I repeat that even now.
But there is no point of order in reply
to which I should say that some rule
or law has been transgressed.

Shri N. C. Chatterjee (Burdawan):
‘They are treating the House with
scant courtesy.

demands
should be
when  the

Mr. Speaker: Courtesy
that the announcement
‘made inside the House
House is in session.

Shrimati Renu Chakravartty (Bar-
rackpore): It has become a conven-
tion almost that even when the House
is in session. they make such announ-
cements about major policy decisions
outside the House first. Even durin<
this year, I think that on two occas-
sions, you had pulled them up and on
the last occasion they had come to the
House first. On 1st April when the
House wag in session, why did they
pass this order? We would like 1o
have a clear answer to this questicn
first from the hon. Minister.

Shri Tridip Kumar Chaudhuri: This
policy of opening the borders to all
migrantg and refugees who seek shei-
ter here, whether they possessed valid
migration certificates or other travel
documents or not, was announced by
the late Prime Minister, and also by
the present Prime Minister when he
‘was handling the External Affairs
portfolio in the previous Cabinet, as
also by the Home Minister. This as-
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surance was given by all the three
Cabinet Ministers: who visited Bengal
last January. In view of these facts
why the Government went behind
the back of Parliament and did this
thing just by an administrative order
requires explanation.

Shri Hari Vishnu Kamath (Hoshan-
gabad): In the light of what you have
said on earlier occasions and the near-
administrations that you have in the
past administered to the treasury ben-
ches, I would only request you to
consider that on this occasion the
least that should be done—and can
be done—is to administer a rebuke
which they richly deserve . ..

Mr, Speaper: Order, order.

Shri Hari Vishnu Kamath: It is for
you.

Mr. Speaker: Would the hon. Mini-
sler like to say anything?

Shrimati Renu Chakravartity: They
have done this especially at a time
when ‘Dahagram’ is taking place,
shooting is taking place.

The Minister of Rehabilitation (Shri
Tyagi): 1 do not know what exactly
was the point made. Factually speak-
ing, no major change has been effect-
ed. Last time when we made a
change, as the hén., Member just now
said, the Prime Minister annonced
that everyone was given the freedom
to enter India. There were a lot of
difficulties; killings etc. were going
on. In that emergency, that decision
was taken. After that, when peace-
ful conditions were restored . . .

Shrimati  Renu Chakravartty:
Peaceful conditions!

Shri Tyagi: Yes.

Shri Hari Vishnu Kamath: Peace
of the grave!
Shri Tyagi: Let me continue.

People were still suffering under a
fear complex, although there was no
'killing‘ The Government of Pakistan
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had. done nothing positive to bring
confidence into the minds of the
minorities. That situation was thers.
But since killing itself had stopped
and our process of issuing migration
certificates had been libtralised....

Shri S. M. Banerjee: No, no, They
are rotting on the roads, sandwichad
between Pakistan and India. This
is a very serious matter.

Mr. Speaker: Should we not hear
him?

Shri Tyagi: While all types of con-
ditions were there, certificates were
to be brought payment was to be
made for it and so, all those things
were relaxed and there were thou-
sands of applications pending. The
House will be surprised to know that
not the single application is pending
today. Migration certificates were
given, more or less, for the asking
uptil now. About 4,70,000 migration
certificates were issued.

Shri Tridib Kumar Chaudhuri: On
a point of order. This has nothing

to do with the subject under discus-
sion.

Shri Tyagt: 1 will carry on irres-
pective of interruptions. Out of
470,000 migration certificates issued,
only 2,60,000 people have come.
There are still about 2,10,000 migra-
tion certificate holders who are still
waiting to come. They will come
and when they do, naturally we shall
do what best we can for them.

Now the conditions on the other
side are also very bad from the point
view of security. As my hon.
of friend will explain, some action
had to be taken, because last time
the decision was taken that....

Shri U. M. Trivedi (Mandsaur):
Is this a speech or is it an explana-
tion to the point of order?

Shri Hari Vishnu Kamath: This
rigmarole was not called for.
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Mr. Speaker: The point made is
that some important policy
decision was taken and announced gn
the 1st of April outside the House
while this House was sitting.

Shri Tyagi: Because it was nothing
new,

Shri Hari Vishnu Kamath: Then
why did you announce it?

Shri S. M. Banerjee: Read the
Estimates Committee’s report. See
the resolution of the West Bengal

Assembly.
Shri Tyagi: If Shri Banerjee is
feeling that way, it is all right.
Mr. Speaker: He has a right to be
listened to.
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Mr. Speaker: The question is
wheth :r any departure from previous
policy of the Government was made,
and announced on the 1st of April,
which ought to have been made, as
the Members demand, inside the
House, because Parliament was in
gession.

Shrt Tyagi: A decision had been
taken earlier, and it was announced
throush the press mu\ch in advance,
so that it was to come ifito force on
the 1:t of April. The decision was
not taken on 1st April.

Shri Tridib Kumar Chaudhuri: He
is deliberately misleading the House.
(Interruptions).

Al 7y g g eI TE
T ¥ Ty A @ g e fe
At

Shri Tyagi: I am not going to yield.

Mr. Speiker: Every hon. Member
shall sit down. Let me hear what he
has to say, and then only some ques-
tions can arise ¥ it is not clear,

Stri N. C. Chatterjee: May 1 point-
out one thing? Migrants have been
pushed back within the last few days
from Petrapole, Burnpur and other
places, migrants including women
and children have been physically
pushed out, Pakistan is treating them
as undersirables or hostiles. And
that is being done because of the re-
versa] of policy. The West Bengal
Government say they have got the
order from the Government of India,
and the refore they are doing it. There-
fore, there is a clear change of policy.
We only want to know why that was
done without consulting Parliament.

* Mir, Speaker: That is what I am try-
ing to get. Let us hear the Minister.

Shri Hari Vishnu Kamath: He has
further obscured it.

Shri Tyagi: About the incidents
that my hon. friend has just mention-
ed. I would like to have a notice, so
that 1 can gather details,

CHAITRA 16,1887 (SAKA)
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The decision was taken long ago
that relief and rehabilitation benefits
would be offered only to those people
who came with migration certificates.
The result was that quite a few people
came.

Mr. Speaker: The hon. Minister-
should realise that the only limited
question here is whether there was
any policy decision announced on lst
April.

It was an-
It came into

Shri Tyagi: No, Sir.
nounced much earlier.
force on 1st April

Mr. Speaker: When was it announc-
ed? (Interruptions). Let me find out
the facts. I would not interfere if
you continue like this, I am trying
to get the reply, but I should be al-
lowed.

Shrimati Benu Chakravartty: May
we explain that the statement of
Government on 1st November was
that rehabilitation benefits would not
be given, but on 1lst April the order
is that mo migrant will be allowed
into the territory of India. These are
two different things.

Shri S. M. Banerjee: See the bank-
ruptcy of the Government! They do-
not know the date of the order. They
are consulting.

Shri Narendra
(Anand): May I present the
mates Committee Report?

Singh  Mahida
Esti-

Shri Tyagi: I am sorry if my hon.
friends take objection to my not being
ready. I must confess I was not ready
because I was told that the question
was addressed to the Foreign Affairs
Minister, and he was to reply.
Therefore, I did not bring my rele-
vant papers because I never knew
that the point will arise on that is-
issue...... (Interruptions).

w1 wg fasd : waw W,
qT T T HY TG G & A 98
C o]
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Shri Tyagi: A decision to this effect
was taken in the first week of March
and it was coming into effect from 1st
of April...... (Interruptions.)

Mr. Speaker: If the House does not
‘want to proceed in a regular manner
1 could not proceed with the business
of the House and I will adjourn the
"House and go away.

Shri Ranga (Chittoor): He has not
even come prepared, Sir.

Shri N. C. Chatterjee: The only one
point here is this. An important
Congress paper, Hindustan Standard,
is announcing: *“New Delhi: border
sealing order was strictly made effec-
tive from 1st of April and the Indian
Border police pushed back East Pak-
istan refugees at different places,
Bongaon, Petrapole and so on.” We
want to know when this reversal took
place and why was not Parliament
told of this reversal of early policy.

Shri Tyagi: There was no decision
of Parliament and no reversal of de-

cision of Parliament at all. The deci-
sion was taken to the effect
that with effect from 1st April

those who came without migration
certificates or other documents will
not be allowed entry and that was a
decision taken in the 1st week of
March. It was announced and pub-
licised not only in India but also in
‘Pakistan. It was given out that it will
come into effect from 1st of April
1965. ... (Interruptions.) If there has
been any lapse on the part of the
Ministry, I must apologise to the
House.

Mr. Speaker: The hon. Minister of
External Affairs.

The Minister of Externa] Affairs
(Shri Swaran Singh): It was decided
by the Government that from the 1st
April, 1965, entry into India from
‘East Pakistan will be restricted to
‘those holding valid travel documents
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such as migration certificates and
passports.

o074

Subsequent to the events of Janu-
ary 1964 and the communal Violence
and persecution of Hindus in East
Pakistan that accompanied ang fol-
lowed those events, it had been de-
cided for humanitarian reasons to al-
low unrestricted entry of migrants
from East Pakistan to India. The
policy was decided upon because of
the wide-spread misery and distress
caused to the non-Muslims of East
Pakistan following the communal
situation in East Pakistan in January
1964.

Communal violence on an abnormal
scale has not occurred in Pakistan for
some time. Although the sense of in-
security among the minorities persists
in East Pakistan because of the Pakis-
tan Government’s failure to take the
required measurés to reassure the
minorities, there is at present no
such acute situation as last year which
impelled 3 large number of minorities
to flee Pakistan. The Government of
India has, therefore, decided that
while normal facilities to persons in
East Pakistan to migrate to India
should continue, the uncontrolled in-
flux of large number of people from
East Pakistan without any wvalid
travel documents across the Indo-
Pakistan border was no longer justi-
fied and should be stopped. Another
reason for this decision was the fact
that our readiness to receive persons
from East Pakistan without any travel
documents lent itself to malpractices
and misuse. For example it has been
observed that large numbers of per-
sons who had migrated into West
Bengal ‘in earlier years have been
enabled to pose as new migrants and
enter the camps for relief and reha-
bilitation benefits as a result of the
policy of allowing unrestricted entry.
This step is also necessary in the in-
terests of security.

Those members of the minority
community who are suffering genuine
hardship in Fast Pakistan can of
course continue to obtain migration
certificates from the Deputy High
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Commission of India in Dacca, end-
titliry; them to come to India. These
perscniis would continue to receive re-
lief and rehabilitation assistance.

Migration certificates are promptly
issued by our Deputy High Commis-
sion in Dacca to intending migrants.
From January 1864 to February 1965
our Deputy High Commission in
Dacca has issued 97,698 migration cer-
tificates (covering 473,578 persons) to
members of the minority community
in East Pakistan intending to seek
refuge in India.

The decision of the Government of
India in this matter has thus served
to normalise movement across the
international border between India
and East Pakistan.

Shri Tridib Kumar Chaudhuri: The
only facility that the migrants who
come without any travel documents
were entitled to under the previous
policy was that they could take shel-
ter. In view of the fact that—on Gov-
ernment’s admission—the conditions
for the minorities in East Pakistan are
still very insecure, as—was admitted
by the hon. Minister of External
Affairs only on the 22nd of last month
and alsg today he has reiterated it—
and also in view of the fact that after
the new election in East Pakistan not
a single member of the minority com-
munity, and not many members of the
Muslim opposition even, are in the
legislature, may I know why the Gov-
ernment have thought it advisable to
deny thig small facility of taking
shelter only, without any rehabilita-
tion benefits, to those who came to
take shelter for their life?

18 hrs.

Mr. Speaker: He has explained why
the Government have done it. He
rnight put some other question in
crder to clarify the point on the floor
cf the House. The reasong for taking
the step have been explained in the
statement of the Minister.

Shri Tridib Kumar Chaudhuri: I
find that the daily average of the

122 (Ai) LSD—9
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incoming refugees was 1,230 in tne
month of January, and this has slight-
iy increased, according to our infor-
raation, in February and March. That
means that there is again the insecu-
rity created by the events in Cooch-
Behar and North Bengal and the
general unsettled Indo-Pakistan re-
lations. This has again created a
semi-emergency. Therefore, I want to
know why at this moment, the Gov-
ernment just thought it better to en-
force this decision.

Shri Swaran Singh: As I have at-
tempted to explain, the reasons which
impelled the Government to take the
decision were the type of abuses that
were indulged in by those people who
had come earlier and then posed
themselves as new migrants because
anybody can cro:s over without mig-
ration certificate.

Secondly, the important thing in
this connection is that all the appli-
cations for migration certificates that
were pending have been cleared. So,
this means that any person who 1n-
tends to migrate into Tndia has only
to approach the Deputy High Com-
mission at Dacca and they will cer-
tainly give the migration certificates.

Shri S. M. Banerjee: May I invite
the attention of the hon. Minister to
the report of the Estimates Com-
mittee and the observation made by
the Members? It reads thus:

“The Committee further feel,
that while the Government should’
take every step to prevent the
infiltration of fifth columnists and
caboteurs from East Pakistan, the
policy of putting a ban on migra-
tion without valid documents, will
work very hard with the minority
community of East Pakistan,
where conditions are yet far from
satisfactory and secure for them,
and will deny them protection and
security in India which they may
be compelled to seek particularly
for the honour and safety of their
women folk.”
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[Shri S. M. Banerjee.]

This is what they have said. The
Members of the Estimates Committee
have very correctly expressed for
sentiments not only of the people of
Benga] but of the whole country. In
view of the feelings of insecurity in
the minds of the minority community
in East Pakistan, after the barbarous
attack on Dahagram, in view of the
firng which is still going on in Beru-
bari, and shaking hands with Chou
En-lai, I would like to know whethet
the Government is going to impose
this restriction more rigidly or relax
it in the larger interests of savings
humanity from further humiliation.

Shri Swaran Singh: I have listened
carefully to the remarks of the Esti-
mates Committee—

Shri S. M. Banerjee: Please read it
over.

Shri Swaran Singh: I will certain-
ly read it even if the hon. Member
does not feel excited. It is our func-
tion to read it. Even there it is men-
tioned there should be some scrutiny
to ensure that people who are in
genuine difficulty and who want to
come are able to come. How do we
ensure that? One method is, they
should approach the Deputy High
Commissioner and he issues a migra-
tion certificate and they come, It is
wrong to suggest that migration has
been banned. It ig not banned, but
only it is controlled. So, the basis
upon which all that remark is made
is ‘not justified by the steps we have
taken. (Interruptions).

Shri N. C. Chatterjee: May I know
whether it ig a fact that during the
last five or six months—November to
March—29,000 migrants have come in-
to India without any travel documents
and most of them are women and
children? Is it also true that most of
the migrants are now being pushed
back from the different centres, most
of them are women and children and
they are being ill-treated by the
Pakistan authorities as undesirable
people? What steps are Government
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going to respond to the demand of
the West Bengal Legislative Assemb-
ly passed unanimously, asking for bet-
ter screening facilities, and opening
of a number of offices in different
parts of East Pakistan in order to
allow travel documents to be issued
to migrants?

Shri Tyagi: About 33.52 per cent of
the migrants coming to India come
with migration certificates. 33.93 per.
cent come with passports; most of
them go back because they are really
not migrants. Migrants are only
those who surrender their passports.
32.52. per cent as my hon. friend said,
are those who come without migra-
tion certificates or other documents.
We have made a big survey of the
camps there where they are lodged.
The House might know that 60 per
cent of these people who come with-
out migration certificates are such as
have left half of their family be-
hind to look after their property.
Quite a few of them also go back.
Such is the situation.

About the resolution passed by the
West Bengal Assembly, Government
take notice of it. Only
today probably the Home Minister
has given instructions and advice to
the ministers concerned that in hard
cases, they can make use of their dis-
cretion.

Shri Indrajit Gupta (Calcutta):
South West): This decision to prevent
migration, except in the case of those
who have valid documents, was taken,
as far as 1 understand, on 1st March
and it- was to come into effect on 1st
April. The decision was taken prior
to the recent outbreak of firing and
so on the border. In view of these
incidents which took place and raised
the tension on the border to a very
acute stage—nobody could say what
turn it might take in the form of
communa] disturbances across the
border—why did not the Government
before 1st April at least take the
trouble of po:tponing the date for its
coming into effect? How were they
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so clever to think that it might not
take some other turp and they rigidly
stuck to the date, although terrible
firing was taking place and anything
might have happened?

The Minister of Home Affairs (Shri

Nanda): May I say a few words? The -

policy has been varied from time to
time in relation to the changing situ-
ation. I was associated with that
stage of developments in Calcutta
when I went there and decision was
taken to ease the restriction so that
it was made. practically possible for
anybody to go and secure a migration
certificate. People still came without
certificates, because in those condi-
tiong it was not possible to insist on
all that. I am saying this to point out
that while this policy has certain
other purpose in view which the
Estimates Committee also referred to,
namely security which is important
it can be and it will be enforced in
a manner that the other purpose of
not allowing any hardships to arise
for those people who are coming in
is also secured. We will see to it that
it does not happen.

Shri P. R. Chakraverti (Dhanbad):
In view of the fact that the Commis-
sion which is probing into the causes
of exodus by displaceq persons is not
yet ready with its finding and also
in view of the fact that the Screening
Committee is also going from camps
to camps to find out the exact posi-
tion from the displaced persons, what
are the urgent reasons which prompt-
ed the Government to take to this
scheme when it knows very well that
the Rajsahi office is closed and no
extra office has been opened to link
the displaced persons who are cut oft
from the North ang also from Barisal
which hag no railway connection with
Dacca? In the context of this unfor-
tunate development, what are the ur-
gent reasons which prompted the
Government to take to this cruel atti-
tude when Chou En-lai and other
Marshalls and others are sitting in
Dacca and provoking the Pakistan
Government to take to all oppressive
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measures which were obtaining in the
year 1964, which prompted the ex-
Prime Minister. ...

Mr Speaker: There should be ar
end to his question.

Shri P. R. Chakraverti: I am com-
ing to it. I know the geography ot
Pakistan. 1 claim to know that mucn
more than any other Member here.

Mr. Speaker: He has to
question.

put his

Shri P. R. Chakraverti: When this
situation was obtaining in 1964, th:
late Prime Minister was prompted to
relax the rules. Now the same situa-
tion ig obtaining in East Pakistan and
I claim to know it.

Shri Swaran Singh: The Home
Minister has already assuredq the
House that any change in the situu-
tion will be taken due note of and.
if it is necessary, and if it is warrant-
ed by any new developing situation.
certainly that will be kept in view.
But, at the moment, it is felt that the
restrictions that have been placed are
justified and they are not likely to
cause any hardship to those pesple
who really deserve help.

Shrimati Renu Chakravartty: Are
we to understand that the very seri-
ous situation which faces us with
Pakistan along the eastern border
is something that is absolutely untrue
and it is only some kite-flying? If
that is not so, as we are told, and
there is no sense of extreme urgency
on the East l?ak.istan border, why is it
that such an order is passeat Why
should such a heartless order be
passed? What will happen to those
women and children? %very day we
are getting pictures of children and
women who are being accompanied
by police, by our police, and taken
back to Pakistan. I want to know
what is going to happen to them.

Shri Nanda:
at this stage.

I may again intervene
I have said that there
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this will be so in actual fact. That
is assured. After all, how are we
going to achieve the other object? In
some way, on some basis, they have
to be screened. It is only in the
process of screening that we will be
able to find out who are those un-
desirable entrants from the security
point of view....(Interruptions).

Shri S. M. Banerjee: See
photographs. . . . (Interruptions).

Shri Nanda: These gentiemen
should have their own opportunity.
occasion, for saying what they have
to say. Why should they disturb
every half a minute, every minute.
whenever anything is being said {rom
this side of the House? I do not think
this is really helpful even from their
point of view. Let them get the in-
formation first. ... (Interruptions) I
would not like to be interrupted in
getting angry. It is a question cf
this fashion. It is not a question of
proper reaction to undesirable con-
duct.

their

Shri S. M. Banerjee: What is un-

desirable conduct?

Shri Nanda: it is easy to find out.

Shri S. M. Banerjee: It 1s your
own conduct which is undesirable. ...
(Interruptions).

Mr. Speaker: Order, order. He
should resume his seat.

Shri S. M. Banerjee: Sir, he says
ours is undesirable conduct. That is
objectionable. It is their conduct
which is undesirable; not our....
(Interruptions).

Mr. Speaker: It is undesirable to
continue to interrupt when the other
side is speaking....(Interruption).

Shri S. M, Banerjee: Let him with-
draw these words. ... (Interruption).

Mr. Speaker: It is more undesir-
able that he continues to speak while
I am standing. ... (Interruption).

=t TP : oF iR HE @)
IF T @ FgA F wfgww Ag
El
Shri S. M. Banerjee: CBI Report,

Kerala arrest:—all these things are
such that he should resign.

Mr. Speaker: I am at a loss to
understand how to deal with this hon.
Member.

Shri S. M. Banerjee:
have told them.

You should

Mr. Speaker: 1 take strong objec-
tion to this. This is not the manner
in which an hon. Member should be-
have. It is really undesirable. I re-
peat it, it is undesirable and very
objectionable. .. .. (Interruption). It
does not behave any hon. Member
to behave like that.

st amg ;. 3w fga @
=ifed
An. Hom. Member: It 1is
undesirable.
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Shri Nanda: 1 have said that we
have already issued instructions. 1
myself have seen to it already, before
we were discussing this, that in the
enforcement of this policy the pri-
mary objectives have to be kept in
view; but, as I said before, in the
case of those who are coming, persons
like those mentioned by the hon.
Member, we will see to it that they
are not put to any hardship.

sty fomd Tl A a3
W AN vt #N Froww wiw Rl
@8 T 98 & 5 T wooniEt #}
fegmm & 7W [ F I SWAN
# e, gad fag 8 f i@
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Shrimati Reau Chakravartty: If he
will explain to us whether this ques-
tion has been resolved that when
they come over they may be kept in
-a camp for screening purposes. Or, is
it that this rule remains and cnly the
discretion is left to the local officer?
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Shri Nanda: The other questior
was ther the incidents which have
been referred to will be looked into.
They will be looked into. Let us
have information about it; certainly.

st wy fomd oW A W Q
87

Shri Nanda: I think, hon. Members
might of course here come forward
as big champions on their behalf, but
we are no less keen to help them
and protect them. Therefore, any-
thing that occurs which was not pro-
per we will look into and we will see
to it that proper facilities are accord-
ed.

ot wg fomi ;@ o FTIG §
AR A AT AT T IFR |

Shri Hari Vishou Kamath: On a
point of order, Sir,

Mr. Speaker: No let me proceed.

Shri Hari Vishnu Kamath: You have
often advised Ministers to answer
questions specifically, and here Shri
Madhu Limaye asked for a transit
camp or a screening camp to be open-
ed. What is the difficulty there? Why
does he sidetrack the question?

Mr. Speaker: He has not side-
tracked it; he has answered it.
Shri Harl Vishnu Kamath: He said,

“We are equally keen”.

Shrimati Renu Chakravartty: What
is the answer?

Mr. Speaker: The answer is that the
inquiry will also be made.
sit wy fomd : T ¥ W AW R
¥ W T FT IO G T L
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Shri S, C. Samanta (Tamluk): May
I know whether the State Governments
of West Bengal, Assam, Manipur and
Tripura were consulted or taken into
confidence before this decision was
taken? And may I know whether the
displaced persons who have recently
crossed over to India and are living in
camps have expressed that out of fear
of conversion they have crossed over
to India?

Shri Tyagi: As regards the consul-
tation of the three Chief Ministers, we
have been regularly in consultation
and their suggestions were also had,
not only on this occasion but also on
previous occasions.

With regard to the question of their
conversion, etc., there are certain cases
reported. But it is not being done
at present on a mass scale and that has
been ascertained.

With regard to camps, surely if
there are certain migrants, genuine
migrants, with documents, then again,
after scrutiny they will be allowed.
The House is unnecessarily getting
annoyed and I can assure the House
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that the most sympathetic treatment
will be given to genuine migrants.
There are other reasons which openly
cannot be talked like this. But the
House might know that about 8,20,000
non-refugees, not belonging to minori-
ties, have also infiltrated into India
here and there. The border is 2,529
miles which cannot be left open now
at this crucial stage for security rea-
sons. Therefore, the scrutiny has to
take place. Everybody who crosses
over to India must have documents. It
is the rule and that was recognised by
the Parliament as well that people
must come with documents.

8086

Shri A. C. Guba (Barasat): May 1
know from the Home Minister, if the
Government cannot change in view of
the fact that most of these migrants
come to the border from a great dis-
tance, sometimes over 100 miles from
their houses and are not likely to get
back their houses and property, and in
wview of the fact that after being
pushed into Pakistan, the Pakistan
Government is also pushing them
back into India, would the Home Min-
ister consider at least the alternative
provision, according to the law, that
instead of pushing them back they
would put them in jail so that they
may get some shelter at least?

Shri Nanda: We are not facing this
unpleasant alternative. We will re-
ceive them when we find that they are
the people who have suffered there
and who have come there because of
those difficulties.

Mr, Speaker: The House stands ad-
journed to meet again tomorrow at
11 AM.

18.23 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Wednesday,
April 7, 1965/Chaitra 17, 1887 (Saka).
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